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LOK SABHA

Friday, February 27, 1959/Phalguna
8, 1880 (Saka)

‘The Lok Sabha met at Eleven of the
Clock.

[Mr SpeEAKER in the Chair]
QORAL ANSWERS TO QUESTIONS

Traloing of Refractionists and
Opticlans

*722 Shri Rajendra Singh. Will
the Minister of Health be pleased to
state

{a) whether it 15 a fact that Govern-
ment has decided to aid the State Gov-
ernments for the trammng of refrac-
tionists and opticians during the
Temaining period of the Second Five
Year Plan,

(b) 1f so, the names of the States
selected 1mutially for help, and

{c¢) the basis of selection”

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir

(b) (1) Andhra Pradesh

(11) Kerala
() Madras
{(1v) Uttar Pradesh

{c) The scheme was circulated to
‘the State Governments and they were
asked to say whether they would wish
to avail of Central assistance under
the scheme All the schemes received
from State Governments have been

approved

Shri Rajendra Singh: May 1 know
the cause of the absence of Bihar?

368(A)LBED —1

3346

Shri Karmarkar: Bihar 15 not men-
tioned here

Shri Rajendra Singh: May I know
why no response has been received
from Bihar? Has 1t been pointed out
to the Government of Bihar?

Shri Karmarkar: I think that 15 for
the Bihar Government to say

Shri Tangamani: May I know how
many students are going to be trained
State-wise”

Shri Karmarkar: I have not got an
exact 1dea of how many students will
be trained We forwarded the scheme
to the State Governments and the
States I have mentioned are going
ahead with the scheme [ would like
to have notice regarding the precise
number of studcents that will be trained
under this scheme

Shri Goray: May I know the basis
for the selection?

Shn Karmarkar: I think the proper
candidates who are gqualified to be
chosen will be selected

Shri Goray: I want the basis for the
selection of these particular States

Shri Karmarkar: We chose the
States which gave response If they
do not respond, we do not choose

them

Shri Vajpayee: May I know to what
extent Central assistance will be made
available to the various States”

Shri Karmarkar: During 19857-58
Rs 75,500 and Rs 76,220 were paid to
the Governments of Andhra Pradesh
and Madras and subject to correction,
I think that Central assistance would
be to the extent of not exceeding 78
per cent of the non-recurring expens
diture and 50 per cent of the recur.
ning expenditure during the entire
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Second Five Year Plan period. The
estimated expenditure of each centre
is non-recurring Rs. 1 lakh and recur-
ring Rs. 18,200.

8hrl Supakar: Is it only the long-
sighted or short-sighted States that
have taken advantage of the scheme?

Shrl Karmarkar: States with a
middle sight also have failed to take
advantage of the scheme.

Shri Punnoose: May I know the
amount granted to Kerala?

Shri Karmarkar: Actually during
1957-58, nothing has been granted.
There is a budget provision of Rs. 1'§
lakhs in the estimates for the current
financial year and Rs. 3 lakhs for the
next financial year. Out of thai, for
1850-80, Kerala will be qualified {for
Rs 20,000 under thiz scheme.

Shri Rajendra Singh: What is the
position 1n Bihar?

Shri Karmarkar: The position in
Bihar is zcro They have not yet
asked for it.

Mr. Speaker: Why does he worry
himself here? Some hon members
must take it up there. The Bihar
Government hag not asked for it; the
hon. Member cannot substitute himself
for the Government.

Shri Rajendra Singh: The Bihar
Government have enquired from the
Centre. So, I want to clarify the
position from the Centre

Mr, Speaker: I will allow him fur-
ther opportunity if the hon. Member
is prepared to show me the Iletter
from the Bihar Government.

Deep Draft Port on the Western Bank
of Hooghly

+
Shri 8. C. Samanta:

o723 Shri Subodh Hansda:
8hrli Ram Krishan:
Shrl D. C. Sharma:

Will the Minister of Transport and
Oommunications be pleased to refer
1o the reply given to Starred Question

Oral Annwers

No. 431 on the 1st December, 1858 an®
state:

(a) whether the decision for setting.
up of a deep port on the Western
bank of the River Hooghly has since
been taken;

(b) if so, which place has been
selected for the purpose; and

(c) how much work is proposed to
be taken up during the remaining
period of Second Five Year Plan?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahaduor): (a) Not yet. The-
technical aspects of the proposal are
still under investigation

(b) and (c¢). Do not arise.

Shri 8. C. Samanta: May I know
whether Mr. Posthuma visited the
place and made some report sometime
ago?

Shri Raj Bahadar: He came on the
14th November. He went round a
few places including Calcuita and
went down the river Hooghly also, and
made certain recommendations which.
have been recorded

Shri 8. C. Samanta: May I know
whether the Auckland Bar that is
downstream the mver will be dredged
under this scheme?®

Shri Raj Bahadur: That might be
necessary as an experimental measure
in order to examine whether it can
admit ships up to 36 feet draft

Shri Ram Krishan: May I know the
approximate tonnage capacity which
will be handled by this port?

Shri Raj Bahadur: At the moment,
I think 1t is about 10 million tons.

Shri Bayman: In the project, what
is the druff that is required?

Shri Raj Bahaduor: The draft thad is.
estimated is about 26 feet to 30 feet.

Shri Panigrahl: May I know whether
the Government is considering to have
#¢ Bll a8 major port in the eastern part
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'y
of Indiza and if so, whether any deci-
sion has been taken on this vhatter?

Shri Raj Bahadur: That would
depend upon the needs of the trade
At the moment, I cannot say that we
are 1ntending to have any additional
major part there

Trunk Cables

+
Shri 8§ C. Samanta:
*724.{ Shri Subodh Hansda:
( Shr1 R. C Majhi:

Will the Minister of Transport and
Communications be pleased to state

(a) whether the laymng of frunk
cables between Calcutta and Asansol
has been completed,

(b) when this will be commussioned
for working,

(¢} whether the proposal for laying
the cables between Calcutta and
Bombay and also linking of other big
cities has been started, and

(d) if so, the progress made so far?

The Minister of Transport and Com-
munications (Shri § K. Patil): (a)
Yes

(b) This has already been commis-
=ioned on 12th July, 1958

(¢) The scheme 15 for laying cables
between Calcutta and Delhi and Agra
and Bombay The Calcutta-Delht
scheme has alreadvy been started and
this section 1s proposed to be linked
with Bombay in the ird Five Year
Plan

(d) The woik in the New Delhi~
Agra section 15 nearly complete Work
m the Agra Kanpur section 1s expect-
ed to be commenced shortly

Shri S. C. Samanta: May I know
whether the materials reguired for this
purpose will ‘be available?

Shri 8. K, Patil: Yes, Sir, they will
be available

Shri Supakar: May I know the total
cost of the project of linking Calcutta

Oral Answers 3359

with Delh: and also Delm wath
Bombay?®

Shri S. K. Patll: The total cost of
the whole scheme—connecting the
triangle Delhi-Calcutta-Bombay and
back to Delhi—is a little under Rs 8
crores

Shri Assar: Are we using modern
cables and if so, how many channels
are there 1n one cable?

Shri 8. K. Patil: They are co-axial
cables They are modern and they
differ—there 15 no uniformity Re-
garding the channels, the hon Member
wants to know as to how many 1t
would be per station I have got the
fipures, but 1t 1s a long statement

Shri Supakar: Out of the total
expenditure of Rs 8 crores, may I
know what 15 the foreign exchange
component?

Shri § K. Patll: I have not got the
figure hcre But 1t would be some-
where about one-fourth of 1t I cannot
be veiy accurate about 1t

Shri Achar: May I know whether
connecting any of the Southern cities
by trunk cables 1s being considered?

Shri 8. K Patil. That would be later
on This 15 the tnangle I have men-
tioned and also the places that come
on the route, there will be several
thousands of miles So far as the
South 1» concerned, that will have to
be taken up after this 15 hnished

Shri Damani. May I know how far
the efficiencv of trunk calls 1s going
to be improved by the laying of these
trunk cables and also the gquantum of
return?

Shri S. K Patil' The efficiency will
increase out of recogmition, this 1s the
only method by which you can assure
an efficient telephone system

Shri Dasappa: May I know whether
the Hindustan Cables are gomng to
supply a major portion of the materals
required for thus scheme?

Shri S. K. Patil: I do not know how
much they will supply But so far as



3351 Oral Answers FEBEUARY g7, 1588

co-axial sables are concerned, it is a

matter of mmportation, though very

mul we shall be producing them our-
ves,

Artificial Rain

+
Shrl Bam Krishan:
*728. { Shri Bhakt Darshan:
| Sardar Igbal Singh:

Will the Minister of Food and Agri-
eulture be pleased to refer to the reply
gven to Starred Question No 892 on
the 12th December, 1958 and state

(a) whether the scheme to produce
artificial rain by the installation of
steam 1nmjectors during the monsoon
sannr Shay Sear plnaar hatne dhe
Standing Finance Commuttee and Gov-
erning Body of the Indian Council of
Agricultural Research, and

(b) if so, their views thereon”

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes

(b) The Standing Finance Com-
mittee felt that no useful results were
Ikely to accrue from the scheme and,
therefore, decided that the Council
need not finance 1t and that the Meteo-
rological Department should be asked
to take up the scheme, i1f so desired
The Governing Body endorsed this
view of the Standing Finance Com-
mittee

Shri Ram Krishan: May I know
whether any experiment has been
made 1n this regard so far?

Dr. P. 8. Deshmukh: Excepting what
Mr S R Savur claims, no expen-
ments have been made Actually, it
18 & suggestion for experiment

ot wer T wTAAE A ot §
warar fis ¥ e w7 awdw Y fear
QT | W7 T &S & HCT goT @, W
T WS T AT AT AT AT 7
Pr, P. §, Deshmukh: The reason

given by the advisory committee is
that Dr Savur mathematically was
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guantitatively unrealistic and that the
cleims made by him were untenable.

wit we wro firawt . & s gt
§ s war gat ) & aweft arfor v
w7 yuvr ahe gt § 1 afx gur &, @
T IJEFT AEIT AT § Agy fear
& qwar ?

o qo o XMW FY ATY FEAT
Tt & 1 7% g oY 7g g fiw o ow-
GOz FF a9 § ITHT W ATAT TWT
waifir fort mfor arfgr ot ced age
FaTET Y Y @ WYT W W I o

Shri D. C. Sharma: May I know if
e copclusions srzeved xt on eocount
of these experiments m Ausiralia were
made use of by the Government of
India before armiving at a decision?

Dr. P. S. Deshmukh: We had some
scanty idea about the experiments i1n
Australia But there 13 nothing very
dependable yet

Flood Control in U.P.

*727. Shri 8. M. Banerjee: Will the
Mmnister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No 268 on the 2Tth
November, 1958 and state

(a) whether work regardmmg flood
eontrol has started in UP, and

(b) 1if not, the cause of delay?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Ewen
before the preparation of a Master
Plan referred to 1in Starred Question
No 268 answered on 27th November,
1958, the Govermment of Uttar Pra-
desh had already started Flood Con-
trol works

(b) Does mot arise

Shri 8. M. Banerjee: In reply to a
previous question on the 27th Novem-
ber the hon Minister said-

“Some of the works included in
this plan are already under exe-
eution, The remaining works will
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hat of schemes contammng about 71
schemes.

Mr. Speaker: It may be placed on
the Table of the House

Shri 8, M. Banerjee: May I know
what aid 13 being given by the Centre
%0 the State Governments 1n this con-
nection?

Shri Hathi: Beginning from 1954 up
to 1857-58 Rs. 805 lakhs have been
given

st 7o Ao fpd w7 N wFxa
wt AW § fr fresh oz o o &
wofrr, feefht Wk wqa ¥ wmww
9= A AT 97 faed auTe qed auw
& T, Wi ag qreft it 9 a9 foew
qrar § 1 SO N2 & "Aw g € e
2 ¥ @iT oggar a faeax ®
T 9 FIWAG & 9T W2
¥ arar g g ofe owmosw oA
¥z ¥ W T g ¥ famr g@
& @, ok afx 1, oY 9w e
gf e’
Bhri Hathi- The water-logged areas
are in Uttar Pradesh, Rajasthan and
Punjab The Mimster of Irrigation

and Power had been there personally
and there was a conference of eng:-
neers Schemes are bemmg prepared
for these areas

Shri M. L. Dwivedi: How long pall
1t take

Shri Hathi: I think UP has already
prepared a8 scheme

oY W autw : 3 qg ST ATEaT
g fe oy WY @ QwR N o &
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o o g ey Wi g o wpe
T FerT S wOR ¥ X ¥ e
w98 7 wEr Ann § W feaar R
wagd?

sfrgrdr arg # o Qg § A
fag o Aw W dfew w1
e F &9 & fod oY <A ey war €
Iud ¥ it aw ved sTw wqar faar
ar g%t §, ?to wrm awr § Faed @
feqr JdT

Shri Goray: Is the Government
satisfied that these schemes are not
hikely to affect the mam rail routes
from Delhi to Mathura and other
places?”

Shri Hathi: Yes, this 15 likely to
affect the rail and road also Uttar
Pradesh has already taken up the
scheme

Foodgrains Storage Advisory
Committee

+729, Shri Vajpayee: Will the Mirs-
ter of Food and Agriculture be pleased
to state

(a) the recormmendations made by
the Foodgrains Storage Advisory Com-
mittee at its meeting held on the 30th
December, 1958, and

(b) action taken by Government
thereon?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The Committee recommended

(1) demonstration of scentific
methods of storage 1o Flour
Mills and Stockists and explor-
mg the possibility of making
fumigation in the Mills com-
pulsory,

(1) publication of brochures con-
solidating information on pro-
per godown structures for the
benefit of publie, and

(1) afford facilities to the public
to wvisit Government godowns
to see methods of storage and
dizinfestation adopted therein.
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(b) These recommendations are
under examination by the Department
of Food.

Shri Vajpayee: In view aof the fact
that Government has decided to
nationalise wholesale trade in food-
gramns, may I know whether any
assessment has been made as regards
the storage capacity that will be
required for this purpose®

The Minister of Food and Agricul-
ture (Shri A, P, Jain): All these ques-
tions are bemg considered In fact,
the Government has already quite a

big programme for the construction of
store-houses

Shri Vajpayee May I know 1if thers
1s a proposal to utilize the godowns
which are lymg with the private
agencies also?

Shri A. P. Jain: There will be no
mhibition against using them.

Shri Jaipal Singh: May we know
what the present storage capacity 1s
and up to what extent 1t will be
increased during the Second Plan?

Shri A. P. Jain: At present the
Central Government has at its dis-
posal storage capacity up to 1 3 rullion
tons We are hiring some more go-
downs We have a programme of
building 2 mallion tons of storage
capacity
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Mr. Speaker: How many questions
on the same question?

Shri M. L. Dwivedi: The fact 15 that
there was good capacity of storage
which was disposed of by the present
Ministry and, therefore, the food crsis
arose I want to ask how much
storage capacity was sold by them or
returned to the persons from whom
they took 1t on hire?

Shri A, P. Jain: On the contrary,
we have quite a big capacity We
have not sold anything Of course,
there are certain godowns which had
been hired previously from the trade
and which had been returned We
have storage capacity up to 27,000
tons at Haput We are having more
and more godowns

Shri Vidya Charan Shukla: Are the
Government aware that rice produc-
tion campaign 1n eastern Madhya Pra-
desh was severely affected because of
lack of godown capacity? If so, will
the Government take timely action to
avord such difficulty in the case of
the wheat procurcment campalgn
which 1s shortly going to be hlaunched’

Shri A P. Jam The hon Member's
information 15 totally and wholly
incorrect, because we have taken
every little gram of rice that has been
offered to us from Madhva Pradesh
Thercfore, thete was no qicstion of
anvbody being adversely affected
because of want of godown capacity
We have got enough of godown capa-
city and we have been purchasing and
taking rice out of Madhya Pradesh

Shrl Vidya Charan Shukla May I
invite the attention of the hon Minis-
ter to the reply of the Madhya Pra-
desh Food Mmmsier in the Legislative
Assembly that one of the causes for
uneconomic or poor riee procurement
or paddy procurement was the short-
age of storage capacity? If so, will
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he make proper enquiries so that he
<an come up with up-to-date facts?

Shri A. P. Jain: I did not make any
«enguiry because I am gquite sure of
the facts All the rice that has been
offered by the millers or dealers has
been bought by us A very large
quantity has moved out Whatever
more 15 forthcomung, we shall take
over

Mr. Speaker: The hon Member has
said that the Local Minister in charge
of Food has made a categorical state-
ment that for want of proper storage
capacity, they are not able to store
Is the Minister aware of 1t”

Shn A. P. Jain. The point 15 this I
am only responsible for the functions
of the Central purchase organisation
there The Central organisation 1s
buymmg rice 1 can say absclutely
uuthoritatively that we have not
refused any offer of rice We have
bought all the rice offered there
There 15 no difficulty about storage so
Yar as tht« Centre 15 concerned If it
15 anything about the State Govern-
ment I cannot help 1t

Mr Speaker- The hon Mimster can
easilv say whether 11 has come to his
notice whetner thc s~tatement has
been made by the State Mimister

Shn A. P. Jain I can say there 1s
no tiouble bicausc 1 am so sure there
15 no trouble

Mr Speaker: We are not able to
divide the State from the Centrc The
Centre does not eat, the State c¢ats
Therefoic 1f+the State Mimister says
one thing and 1t 1s brourht to the
notice of the hon Minister, he must
be able to fxplain here why the State
Minister makes one <tatcment ard the
Cential Minister makes another state-
ment

Shri A P Jaln: In the first place, I
do not know what statement he has
made In the second place, I am
vouchsafing about certain facts which
concern me The State authorities are
purchasing paddy, they may be feel-
ing difficulty That 15 not the concern
of the Centre I am buying rice
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There 15 no difficulty about rice That
1s what I have said.

Mr. Speaker: From the hon Minis-
ter’s statement it 1s clear that in the
procurement of rice by the State Gov-
ernment there may be difficully of
which he 135 not aware The hen.
Minister 1s not aware of the statement
made by the Minister that there 1s
deficiency 1n storage capacity That is
all that 1s necessary The hon Mem-
ber 15 thoroughly satisfied, I am sure

Shri Kodiyan: May I know whether
1t 1s a fact that some of the State Gov-
ernments have asked for returm of
their godowns which are now used by
the Central Government? If so, what
action has been taken®

Shn A. P Jain: I remember the case
of one State Government, namely
Kerala which wanted the Centre to
return the godowns to them We have
decided to return the godowns to them

Shri Shivananjappa: What 1s the
progress made 1n establishing a series
of warehouses by the Warehousing
Boards?

8hri A P. Jain' This question does
not refer to the Warehousing Boards
If a separatc question 1s put, I shall
answer

Mediecal Students

*730. Shri Harish Chandra Mathur:
Will the Minister of Health be pleased
to lay a statement showing —

(a) the number of students who are
taking post-graduate training m med:-
cme and surgery in the country,

(b) the number of Centres where
such facihity for training 1s available,

(c) Central Government's financial
as-i1stance to these Centres, and

(d) Government’s plans for the
development of these facilities”?

The Minister of Health (Shri Kar-
markar): (a) The requsite informa-
tion 15 being collected, and will be laid
on the Table of the Sabha m due
course
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(b) According t0 the information
there are 23 such centres

where post-graduate training facihties
ave avalable in medicine and surgery.

(e) Under the Second Five Year
Plan grants are paid to the State Gov-
ernments and mstitutions providing
facilities for the post-graduate traming
at upgraded institutions approved by
the Central Government under the up-
grading Scheme Normally 50 per
cant of the recurring and 50 per cent
of the non-recurring expenditure
excluding the expenditure on buildings
is paid by the Central Government

(d) The Government of India have
appomnted a second upgrading Com-
mittee to examine the matter The
report of the Commuttee is awaited

Shri Harish Chandra Mathar: May I
know what 18 the required assessment
of such personnel particularly in view
of the new medical colleges which are
bemng opened and whether the exist-
ing facilities are adequate to meet the
situation?

Shri Karmarkar: Normally for post-
graduate teaching, 1t requires a com-
petent teacher Whether a particular
place can afford the facilities has to
be gone mnto In case a particular
college satisfies the requirements we
give them aid under the scheme for
upgrading a particular department for
which facilities are available

Shri Harish Chandra Mathur: My
question 18 what 19 the assessed
requurement for such personnel and
whether the existing facilities fall
short of it or are adequate enough to
meet it What 18 the required
personnel?

Shri Karmarkar. The required per-
sonnel, as I explained, 15 personnel
competent to take post graduate
classes They have to be sufficiently
equipped Normally, for nstance, a
person holding post-graduate degree

Mr Speaker: Has he got any asses-

:mnt of the personnel that 1s requir-
7
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dufferent conditions exist. In a parti-
ruler State, for instance, mn chest
purgery, if the man in charge is suffi-
pently equipped, we recognise that.
It 15 not always that every institution
has either the men or equipment to
bave every department upgraded.

Shri Achar: May I know on what
basis students are selected' 1s there a
State quota or what 15 the basis?

Shri Karmarkar: So far as the up-
graded institutions are concerned, 3o
far as I can remember, 50 per cent of
the students are selected by the
Central Government and 50 per cent
by the mstitution to which we have
giwen aid for upgrading the particular
department

Dr. Samantsinhar. May I know 1n
which branch of surgery and medicine
this post-graduate tramning 18 given
and the number of trainees in each
branch?

Shri Earmarkar: I will have to read
a large number For instance, m
medicine, general medicine, gynaeco~
logy, general surgery, pathology, rmd-
wifery pediatrics, T B, Pharmocology
—there are lots, I think this 1s suffi-
cient for the hon Member

Shm Jadhav May I know whether
it 15 a fact that post graduatle medical
training 1s not available here for
mecdical students who come dut of
Ayurvedic colleges?

Shr1 Karmarkar For Ayurvedic
diploma holders, we have a tramning
centre in Jamnagar where I think we
admit about 20 students a year, sub-
Ject to correction, for post-graduate
training

Shri Harish Chandra Mathur: May I
know what funds are available with
the hon Minmister to give financial
assistance to schemes which come up
to his own standards?

Shri Karmarkar: There 18 a provi-
sion of Rs 25 lakhs 1 the Second
Plan for upgrading of certain depart-
ments in medical colleges An expen-
diture of Rs 7,42,399 was incurred upto
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1957-88. For this year, the provision
is Ra 6 lakhg, For the next financisl
year, I cannot say

Prices of Paddy

+
Shri Vidya Charan Shukia:
"’“’{mxuam:

Will the Minister of Food and Agri-
ecnlture be pleased to state:

(a) whether the Madhya Pradesh
Government have proposed to the
Union Government to increase the
prices of paddy payable to the cului-
vators,

(b) if so, what exactly is thewr pro-
posals 1n this behalf, and

(¢) the decision of the Umon Gov-
ernment thereon?

The Deputy Minister of Food and
Agriculture (8hri A M. Thomas): (a)
No, Sir

(b) and (¢) Do not arise

Shri Vidya Charan Shukla May 1
Imow 1if the Madhya Pradesh Govern-
ment requested the Central Govern-
ment to rase the procurcment price
of rice and 1if so, what 1s their recom-
mendation?

The Mimster of Food and Agricul-
ture (Shri A P. Jain): After the pur-
chase price of rice had been fixed by
the Government of India the Madhya
Pradesh Government have made no
such representation I want to make
it clear that 1t 1s the final decision of
the Governemnt to keep the price at
that level So, let there not be any
misundeistanding outside the House or
elsewhere that there i1s a proposal to
revise the price

Shri Vidya Charan Shukla: May I
know 1if the low average quality fixed
by the Central Government for pro-
curement of rice differs and 15 higher
than the low average quality fixed by
the Madhya Pradesh Government for
procurement of rice and if so, whether
1t has resulted in great inconvenience
to the cultivators and traders of
Madhya Pradesh”

Shri A. P. Jain: I have not been
able to understand the exact import
of the question If the hon Member
repeats, I may be able to answer

Shri Braj Raj Singh: May I know
whether the Government are aware
that the low price fixed by the Gov-
ernment about the procurement n
Madhya Pradesh will tell upon the
cultivation of paddy in future?

Mr. Speaker: He 1s assuming 1t 1s
low

Shri Braj Raj Singh. It 15 low It
sells at Rs 9 a maund

Mr Speaker: The hon Member
thinks 1t 13 low, the hon Minister
thinks it 1s right Are we creating
any kind of agitation in the country
outside that they must ask for more?
We are finding from teme to time ques-
tions comung from Bengal and from
every part which 1s affected that suffi-
clent price 1s not given We also at
the same time say that sufficient food
15 not given, sufficient price 1s not
given We must leave it to the Minis-
ter to settle these matters, and if the
Minister does not do it, hon Members
must take over this portfolio

Shri Braj Raj Singh- It will affect
the cultivation of paddy

Shri Ranga Is it not a fact that the
Government have received complaints
from the Madhya Pradesh Government
and Ornssa Government that their
paddy price 1s Jow and they would
like the Union Government to help
them to take a portion of their pro-
duce at a hgher price?

Shrl A P Jaln* We have not
received any such representation from
the Madhya Pradesh Govermment

Shri Ranga What about the Orissa
Government?

Shn A P Jam This question relates
only to Madhya Pradesh It does not
relate to Orissa

Shri Mahanty: May we know 1if the
procurement of rice 1s 1n connection
with Btate trading in foodgrams, and 1
so, whetlier the Government of India
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have fixed the procurement price, or
whether the State Governments have
‘fixed the procurement price? If the
answer is in the affirmative, may we
.know whether the Government have
considered the remunerative aspect of
-the price fixation so far as the peasants
are concerned?

Mr. Speaker: Three questions m a
single question

Shri Mahanty: What can 1 do”

Mr. Speaker: I cannot allow all
three questions Omne does not flow
from the other Is the Government
making these purchases m pursuance
«of State trading in foodgrains, to help
that trading corporation?

Shri A. P. Jain: The scheme of State
trading has not come into operation,
but these operations are being conduc-
{ed in a manner so that they may fit
1in with the scheme of State trading

Mr. Speaker: Shri Panigrahi

Shri Mahanty: This 1u a very
mmportant question

Mr. Speaker: I am not gomng to
allow three questions from an hon
Member Shri Panigrah

Shri Panigrahl, May I know the
amount of mice so far procured m
Madhya Pradesh, and whether any of
the procured rice 15 meant for West
Bengal also?

Shri A. M Thomas, In Madhya Pra-
desh, 116,000 tons of rice have been
procured for the Central Government,
which will be taken on to the Central
Government account and distributed to
sach State according to 1t» requre-
ments The State Governmunt has
procured 58,000 tons of paddy on 1ts
account
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Shri Vidya Charan Shukla: May 1
repeat my queshon? I wish to know
whether the Central Government have
fixed a low average quality of rice
which 15 higher than the low average
quality of rice fixed by the State Gov-
ernment for procurement of rice, and
whether this has resulted in great
mconvenience io the cultivators and
small traders m Madhya Pradesh

Mr. Speaker: This 1s a matter of
opinion

Shri Vidya Charan Shukla: I want
to know whether the low average
quality of

Mr. Speaker: I am not gomng to
allow this kind of opinion The hon
Minister may answer the earlier
portion of his question which 15 right
and which 1 will allow The hon.
Member wants to know whether the
price paid for rice procuréd in Madhya
Pradesh 15 lower than the price paid
by the State Government for similar
quality of gran

Shri A. P. Jain* The Madhya Pradesh
Government 15 not purchasing any
riec It 15 only the Central Govern-
munt that 15 purchasing rice So, the
question of any disparity m the prices
paild by the Central and Madhya
Pradcsh Governments does not arise

Mr Speaker: Next question
Shri Supakar: Just one question

Mr. Speaker: No Hon Members are
taking advantage of this for bnnging
in Ornissa, UP ete

Shri Supakar: No question of Orrisa,
1 just wanted to know #bout Madhya
Pradesh

Mr, Speaker: All right, but he did
not rise carher Next question

Inter-State Water Dispute between
Madras and Eerala

*732. Shri N. R. Munisamy: Will the
Minister of Irrigation and Power be
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pleased to refer to the reply given to
Sterred Question No. 581 on the 4th
December, 1858 and state:

(a) whether any final settlement had
since been arrived at on the basis of
the tentative proposals accepted by the
two State Governments (Madras and
Kerala) regarding Paramlikulam
Power-cum-irrigation project; and

(b) if so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shrli Hathi): (a) Report
of the final and formal agreement
signed between the two State Govern-
ments has not yet been received by
the Government of India

(b) Does not arise

Shri N. R Munisamy: May I know
the filnancial implications of this pro-
ject, and also the acreage that is likely
to be benefited by this project”

Shri Hathi: Details have not yet
been worked out, but I think it will
irrigate about two lakh acres Power
generated on Madras side  will be
113,000 KW, and 1n Kerala 1t will be
54,000 KW

Shri N R. Muonisamy: Mav 1 know
if the Central Government's assistance
is to be made available to this project
if 1t fructifies”

Shri Hathi: That will be decided
after the detailed project reports 1re
ready

Shri V. Eacharan: Mav I know the
expected quantily of surplus water
available for the use of Madras
according to the Kerala Government?

Shri Hathi: Actually, the general
broad principles that have been
agrecd upon are: if the inflow cxceeds
16500 mulhion cubic feet, the excess up
to 2,500 mullion cubic feet will be
diverted to the Madras side. but made
available for utilization by Kerala
State in the Chittoor area

Shri Punnoose: Since the dispute
has practically been settled, may I
know whether the Kerala Government
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will be permitted to go ahead with the
Perambikulam project?

Shri Hathi: The details of the agree-
ment based on this are being worked
out, and a&s soon as they are received,
Kerala will be permitted to go ahead.

Shri N. R. Munisamy: May 1 know
whether there is any inter-State Board
to consider this proposal?

Shri Hathi: Under the Act, a Board
can be constituted, but here both the
States agreed between themselves, and
this 1s an agreed solution.

Shri Tangamani: May I know whe-
ther, because of thiz agreement, the
Perambikulam project will be taken
up during the Second Plan period, or
will 1t have to wait till the Third
Plan”?

Shri Hathi: That all depends on
when we recerve the detailed project.

Shri T. B. Vittal Rao rose—

Mr. Speaker: No, I have passed on
to the next question The hon Mem-
ber must have got up earlier

Koyna Project

*733. Shri Assar: Will the Minister
of Irrigation and Power be pleased to
state*

(a) whether 1t 1s a fact that con-
stiuction work at Koyna Project is
not progressing according to schedule
uptfil now; and

(b) 1f so the reasons thereof”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
The progress of constiuction on the
Kovna Hydru-Elertric Project 18 gene-
rally according {o the schedule, except
in the case of work on pressure shafts
which 1s somcwhat slow This type of
work 12 practically new to this coun-
try As experience 1s gawned, a better
rate of progrees 1s likely to be achiev-
ed in this ilem also

Shri Assar: May I know how much
amount has been spent so far on the
project, and whether it is according
to the planned estimate?
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Shrt Patht: Up to December 1858,
Rs. 11.95 crores have been spent. The
total provision is Rs. 29 crores in the
Second Plan period.

Bhri Assar: What is the estimate of
the total amount which will be
required in future for the project?
Are our negotations with the World
Bank successful to secure a substantial
loan from the Bank?

Shri Hathi: The total estimated cost
of the project is Rs 38.28 crores, and
negotiations with the World Bank are
going on.

Shri Jaipal Bingh: In order to ensure
that the Koyna project may not go
the way of the Rihand project where
the prospective load has already been
booked with the result that eastern
U.P, has to be starved of power supply,
may 1 know whether the Government
have instructed this new committee
that has been appointed that there
should be equitable distribution? Are
they working out any plans to ensure
that there will be equitable distribu-
tion, and that 1t will not just go to
Bombay City or just similar agencres
like that?

Shri Hathi: That 1s for the Bombay
Government. They have appomnted a
committee, they are looking inio the
load survey.

Shri Assar: May I know whether it
is a fact that two of our semor officers
are proceeding urgently to have nego-
tiations with the World Bank; if so,
what will be the subject of our nego-
tiation?

Shri Hathi: The subject of negotia-
tion will be the loan!

Shxi Goray: May I know whether
the World Bank 1s insistitng on ‘he
Indian Government accepung the
services of Swiss engineers?

Shri Hathi: I do not think they are
insisting, but the Bombay Government
has & consulting firm.
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*734. Shel Papigrahl: Will the
Minister of Community Development
and Co-operation be pleased to state
whether it has been decided to issue
licences only to Co-operatives for set-
ting up of processing units?

and Co-operation (Shri B, 8. Murthy):
No such general decision has been
taken so far.

Shri Panigrahi: May 1
whether. . .

Shri Vajpayee: The Parliamentary
Secretary should also occupy the front
bench.

Mr. Speaker: Why does he sit some-
where so far away?

Shri B. 5. Murthy: I did not hear
the question (laughter),

Mr. Speaker: The Parhiamentary
Secretary has made himself not

An Hon, Member: Let us hope that
he will advance.

Shri B. §. Murthy: This 1s the seat
allotted to me.

know

Mr. Speaker: I think all hon Minis-
ters are herc in the Treasury Bencnes.
He must be given a seat somcwhere
herc, because I thought another ordi-
nary Member was answering!!

Shrl Panigrahi: May I know whe-
ther, with a view to developing rural
and small-scale industrics in the com-
munity development and NES bloc
areas, the Ministry has considered any
aspect of pgiving licences to co-
operatives for processing units?

Shri B S. Murthy: The whole ques-
tion 1s like this The Industrial Policy
Resolution of 1956 of the Government
has outlined the policy of the State
vis-a-vis the development of co-
operative organisations, and recently
the National Development Council has
passed a resolution laying emphasis
on processing co-operatives. A work-
ing group has been appointed. This
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has gone into the whole question, and
it has recomimended that new food
processing units should be enthely
entrusted to co-operatives.

Shri Panigrahi: May I know whe-
ther Government have any definite
proposal to develop small-scale 1ndus-
tries 1n the community development
areas?

Shri B. 8. Murthy: The whole ques-
tion 18 being taken up both m the
community development blocks as
well ds 1n the country On the 13tn
and 14th of next month, a conference
is going to be held of the Minsters
of Co-operatives of the States, the
secretaries dealing with the subject 1n
the States and the co-operative regis-
trars and non-officials, and the whole
question will be thrashed out there

Shri Tangamani: The question that
I wanted to ask has been partly
answered I am glad that a meeting
of the co-operative registrars has becn
convened May I know the agenda for
the coming meeting, and whether this
agenda will include the subject of
speeding up the registration of various
co-operative socletics and giving incen-
tives to the co operative movement?

Shri B S§ Murthy:
matter will be considered

The whole

Shri Tridib Kumar Chaudhuri: May
I know whether the proposal for set-
ting up processing co-operatives will
be confined only to the food proces-
sing industry or 1t will extend to other
industries as well?

Shri B. 8. Murthy: To all indus-
4ries, as far as possible

Shri Raghubir Sahai: 1 would like
to know what the experience of the
working of these co-operative soci~-
ties, especially m the community
development areas, has been Is it not
true that the working of these socte-
tres has been deplorable and has not
come up to the expectations of the
people, thereby shaking thewr con-
fidence in them® I would like to know
what active steps are being taken to
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rehabilitate the confidence of the
people in the workmmg of these
societies

Mr. Speaker: That 13 a general
question

Shri B. 8. Murthy: I do not know
what exactly the hon Member means
‘Dy shaking the confidence of the
people’ Is 1t in the working of the
co-operatives or in the working of the
blocks”?

Mr. Speaker: He refers to working
of co-operatives That 15 a general
question There are always com-
plaints with regard to a few co-
operatives, and there are congratula-
tions with regard to others

Water Transport Corporation

*737 Shnn Aurcbindo Ghosal; Will
the Minister of Transport and Com-
munications be pleased to state

(a) whether any water transport
corporation 1s going to be set up for
navigating the Ganges, and

(b) if so, how many States are
participating 1n 1t?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahaduar): (a) No, Sir

(b) Does not anse

Shri Aurcbindo Ghosal: May I know
whether Government have in contem-
plation the setting up of this corpo-
ration, 1n view of the fact that the
private companics are making huge
profits but are neither taking up the
dredging work nor are they replacing
the old ships with new ones?

Mr. Speaker: The hon Mmister has
said, no The hon Member 1s evi-
dently suggesting 1t to Government to
take 1t up

Shri Raj Bahadur: I have clearly
said, no From information available
with us, 1t appears that the private
companies were not making profits, so
far as the Bihar services are concern-
ed, at least, they say so



337t Oral Answers FEBRUARY 27, 1950

fordie

*oir ot AW W7 ww AW
ey 7 7 1@ A g wG R

(%) = o fafes € s figrraer
wRw g7 A qnY § Fezciee 6 ford
L

(&) F7%17 7 w7 fard = w7
* fod war wraad ¥ § ?

wix 7ot (310 70 TTo dvyw)
(%) ¥ (&) =T & 3fqw 9T 0w
faawor T four mar € 1 (Afad afefoe
], VAW wedT o]

stoqn ¥y § g=ar I g &
fgama® & T & oY § gy Ty
FT JAT UHIH ATNF AG § |y«
* frsmard Ford & A a3 fiy e
* glagrd sz AT A § ?

To o Mo JRE  Ig FaT= ar
foevder ¥ sagAE ¥ A 7 §
T A W £ g8 5 A TE
|%ar |

sty A7 A o WA F
f9F & a1 § uex frar 9n 99 92
dadt § W& awaiiy Ay & SEk
TATHAWT FT JF Saq-w fwar @7 § )
#fer 4 gg AT 9EET ¢ AMTA &
AR ¥ g FT AW T 5 (REw #Y
frer o  fomd & Al et &
9g¥A & agS @7 At @ i A gy
qF 417 FT §&F 7

Dr. P. 8. Deshmukh® There was no
outbreak of rinderpest in Himachal
Pradesh before 1958 As 3 result of
this outbreak, we have sanctioned a
scheme at a cost of about Rs 2869
lakhs The total nuinber of inocula-
tions to be done 1s 97 lakhs, we have

already carried out 168 lakhs of in-
oculations, up to December, 1958

Oral Amawers 1372
Regarding Duedonal and Gastric
Ulcers

*740. Shri Shree Narayan Das: Wil!
the Mnister of Health be pleased to
state

(a) whether 1t 1s a fact that some
medicine m the form of balm has been
prepared iIn USSR which will cure
Puedonal and Gastric ulcers 1n three
vieeks time;

{b) if so whether any such medi-
dine has been received 1in India,

(¢) if so whether the efficacy of
such medicine has been examined and
tested by some authority in India, and

(d) if so, with what result?

The Minister of Health (Shri
Karmarkar): Government have no
ihformation about the medicine

Shri Shree Narayan Das* May I
know whether any engquiry has been
made, 1n view of the fact that this
news appeared in some Indian news-
paper?

Shri Karmarkar Yes, we have
teken up the matter with our Embassy
at Moscow and we hope that some
time the information will come

Amalgamation of Air Corporations

J Shri Khushwaqt Ras
| Shrimat: Ila Palchoudhuri-

Will the Minister of Transport and
Communications be pleascd tu statc

*143

(4) whether 1t 1= a fact that the
question of amalgamation of the Air
India International and the Indiam
Airlines Corporation 15 under con-
sideration of the Government of India;

(b) if so, the reasons for such a
move, and

(¢} when a final decision 15 hikely
to be arrived at?

The Deputy Minister of Civil Avia-
tlen (Shri Mohiuddin)- (a) The ques-
tion of amalgamation of the two Cor-
porations 15 not under consideration
at present

(b) and (¢) Do not arise
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Shri Nath Pai. The Estimates Com-
mittee had very strongly recommend-
ed the desirability of amalgamating
the two We want to know in the
light of the recommendation of the
Estimates Committee, the difficulties
in the way of d4ccepting and imple
menting thal i1ecommendation and
whethe= 1t 15 a fact that part of the
stipulations which wcre cntered into
during the negotiations for the loan
was that the coiporations will not be
amalgamated

Shri Mohiuddin It 1= a4 matfer of
opinion whether the Estimates Com
mittee had strongly 1ccommended the
amalgamation

Shr1 Nath Par Mildlv recommend
ed.!

Shrnn Mohiuddin  As a matter of
fact, they had =-uggisttd amalgama-
tion and thev have ualso suggested
alternative measurcs 1f amalgamation
15 not possible

Ay regards the second part of the
question 1t 15 a fact that when the
Awr India International negotiated a
loan from the World Bank, there was
a stipulation, as they usually place
that stipulation, that the identity of
the borrowing corporation should not
be merged or disturbed

Shri Jadhav: May I know what
truth ys there in the press report that
this amalgamation would not take
place up to the year 19657

Shri Mohiuddin: The amalgamation
will not take place up to 1965 if the
Government does not mpprove of it
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Shri Rajendra Singh: Last year, I
had moved a motion, and in the course:
of the discussion on that motion, I
had enquired from the hon Minster
whether he was going to amalgamate
these two corporations or not As a
matter of fact, while replying, he had
said that his mund was quite open,
and he was considering, and there was
every possibility that before the end
of the year, he would come to a dec-
sion Now, before he could come to
a decision, an arrangement has been
reached with foreign powers that no
amalgamation would take place 1
want te know

Mr Speaker How does the hon
Member know that he has not come
to a decision’

Shr: Rajendra Singh I am seeking
information on a very wvital thing

Mr Speaker It may be wital The
hon Minister has categorically said
that theie 1s no proposal to amalga-
mate the two and unless he comes to
a decision how ¢an they enter into
anv other arrangement?®

Shri Rajendra Singh That rases a
vital question because we are told
every now and then

Mr Speaker What 15 the question?

Shr: Rajendra Smgh* The question
15 this  Government say that when
they take foreign loans, there are no
st1ings attached But here 1s a dehmite
instance whert we are going Lo have
a string

Mr Speaker. That 15 a matter of
opinion

Shri Joachim Alva If there are~
impediments put by the sponsors of
the foreign loan in regard to the
fusion of the two corporations, may I
know what impediments are in the
way of the two corporations working
together in regard to the tramming of
pilots, 1in regard to publicity, in regard
to catering, and 1n regard to the pay
and allowances of officers”
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The Mivister of Transport and
Commanications (Shri 8, K. Patil): 1
do not think that this is an impedi-
ment, It has slready been answered
that whenever we take a loam, the
identity of both the lender mnd the
borrower should continue. This 1s not
a kind of string or anything of that
description and it should not be so
regarded.

Shri T. B, Vittal Rao: May I know
whether when the terms of the loan
were finalised, the corporation con-
sulted the Government?

Shri Mohluddin: Yes, the loan was
taken after approval by Government:
there was not only consultation but
approval.

Fertlligers

+
" Shri S. C. Godsora:
*744. { Qazi Matin:
Shrl Ignace Beck:

Will the Minister of Food and Agri-
-culture be pleased to lay a statement
showing:

(a) the quantities of various ferti-
lizers, which were indented by the
various State Governments during
1958-59;

(b) the supplies available-imported
and locally produced mgainst this
demand;

(c) whether there 1s any gap bet-
ween demand and supply; and

(d) if so, how 1t will affect food-
grain production and cultivation of
cash crops?

The Minister of Agriculture (Dr
P, S. Deshmukh): (a) and (b). Two
statements are laid on the Table of
the Ssbha in respect of nitrogenous
fertilisers supply of which 13 arranged
“by the Ministry [See Appendix II,
annexure No 84]

(c) Yes,

(d) Larger supplies would have
resulted in greater production of both
foodgrains and cash crops.

8hri B. C. Gedsora: From the state-
ment I find that there is a deficit of
8,86,922 tons of fertilisers. May I know
what steps have been taken to over-
come this deficit?

Dr. P. 8, Deshmukh: As has been
mentioned in the statement, we have
arranged for the import of 4} lakhs
of tons from outside. That is the
utmost we have been able to do so
far. We have made every effort to
increase the supply.

Shri 8. C. Godsora: May I know
whether there were any complaints
from the State Governments about the
short supply and about the kind of
tertilisers not being popular in their
areas?

Dr. P. 8 Deshmukh: There was not
s0 much of complaints about the kind
of fertilisers supplied But, there have
been complaints from all States so
far as the insufficiency of fertilisers
13 concerned

Shri Venkatasubbaiah: May I know
how the prices of the fertilisers pro-
duced in the countiry compare with
the prices of those imported from out-
side” If there 1s any difference, what
1s the amount that has been spent on
this difference?

Dr. P B. Deshmukh: The prices
vary It 18 no doubt true that we are
getting 1mported fertilisers at prices
cheaper than locally produced ferti-
lisers; but all that is pooled together.

Shri Tangamani: From the state-
ment I find that the States of Andhra
and Madras have demanded about
1,40,000 tons of Sulphate of Ammonia
each, but that they did not get the
whole quantity. Because of their
increasing demand, may I know whe-
ther at least next year they will be
supplied what they have demanded?

Dr. P. S. Deshmukh: We have to
spportion according to some under-
standing. The Demands are more than
the supply and we try to take into
consideration the requirements of each
State.



demand 1s going up so rapidly and the
supply 18 so short?

Dr. P. 8. Deshmukh: Yes, Sir, we
have received complamnts that the
fertilisers made available to other
States go down to Andhra and Madras
where there 15 a large demand and
where they are prepared to pay high
priees Complaints have also come
that even in distmbution there 15 a
lot of profiteering

Shri Dasappa: As it is clear that
the 1mport of fertilisers 1s gomng to
result m increased yield of food, why
1s 1t that they have not resorted to a
more liberal policy of importing ferti-
hisers and avoiding the mmport of food-
grains?

The Minister of Food and Agricul-
ture (8hri A, P. Jain): We have been
trying to 1mport as much of fertihsers
as our foreign exchange resources per-
mut But the one 1s not a substitute
for th¢ other as most of the foodgrains
are imported under the PL 480 under
whith we have not to pay in foreign
exchange but i Indian currency and
that too spread over a period of years,
whereas 1If we get fertilisers we have
to pay In terms of foreign exchange
immediately

Shri Jaipal Singh In view of the
fact that more 1s given to States
where there 1s heavy consumption of
fertilisers and less to areas that are
sgriculturally backward, resulting in
blackmarketing, which the hon Minis-
ter accepts, may I know what 1s the
basis on which the demands of the
States are pruned?

Dr. P. 8§ Deshmukh. By negota-

tions with the States on basis of past
consumption etc

Mr. Speaker: The hon Member
wants to know how you assess the
needs of each particular State Is it
merely because the State needs so
much or 1= 1t on the basis of acreage
and previous demands?
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Pr. P. B, Deshmukh: All these
thmgs, the crops grown, the past per-
formance, the popularity of the ferti-
liser etc

Shri M R. Krishna: Since the Gov-
ernment want to adopt the Chinese
method of cultivation, may 1 know
whether they have any 1dea of the
additional fertiliser requirement when
this 1s taken up?

Dr. P. 8. Deshmukh: May I state
Sir, that there 13 no Chmese method of
culivation There are one or two
items which the Chinese are practis-
mg which we want to experiment
with It 18 not comparable to the
Japanese method at all Deep plough-
ing and more seeds, I think, are the
two i1tems which the Chinese are
experimenting upon ‘They claim
high results These experiments are
going to be tried Thus 15 not a method
which can be compared with the
Japanese method

Mr. Speaker: The hon Member
wants to know, whatever might be the
method, whether 1t will involve addl-
tional use of fertilisers

Dr. P. 8. Deshmukh’ It does Suir,
all these methods do

Lady Hardinge Medical College

*747 Dr. Sushila Nayar: Will the
Minister of Health be pleased to state

(a) whether there 1s a propoeal to
dbolish the Board of Admunistration
of the Lady Hardinge Medical College
and run the college directly by the
Government of India, and

(b) if so, whether the Delhn Uni-
versity has approved of the proposal?

The Minister of Health (Shri Kar-
markar)- (a) Yes, Sir

(b) The approval of the Delhy Uni-
versity 18 not required

Dr. Sushila Nayar. Does the Minis-
try think it advissble to run educa-
tional institutions from the Ministerial
level?
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Now, we are trying to sce whether
by integrating all these institutions

Secondly, the Lady Hardinge College
staff is not part of the Central Health
Service with the result that the pros-
pects that are open to members of the
Central Health Services are not open
to the staff of the Lady Hardinge
College Therefore, with a view
firstly to have more efficient medical
education and also with the view that
the members of the staff of the College
receive all the prospects that they
should get, this proposal is now under
our consideration

Dr, Sushila Nayar: Is it not correct
that a number of other institutions
like Patel Chest and others in the
ecountry are entirely financed by the
Government of India and yet are
having separate governing boards®
Secondly, is it not a fact that eduea-
tion is a specialised subject .

Mr. Speaker: The hon Member 1s
arguing this matter as to why Govern-
ment ought to appoint a separate
board or hand it over to some other
person The hon Minister has, to the
best of his ability, told us as to what
exactly he is doing.

Shri Earmarkar: Yes, Sir, to the
best of my ability.

Mr. Speaker: There is no meaning
in arguing this mutter. There can be
honest differences of opinion The hon.
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Minister feels that only under Gov-
ernment management can the staff be
brought in line with the other staff.

Shri Harish Chanfira Mathar: May
We know the administrative set-up for
the control of these institutions?

Shri Karmarkar: The present set-
up is under the Charitable Endown-
ments Act. If Government ultimately
decides, then we shall have to set up
an Advisory Board for the College
which will advige us in running the
college.

Thefts of Copper Wire

+
Shrl 8. C. Samanta:
*751.  Shri Subodh Hansda:
[ Shri R. C. Majni:

Wil the Minister of Transpert aad
be pleased to state:

(a) whether theft of copper wire
during the year 1958 has shown mny
intrease,

(b) how many cases had been
detected and how much wire was
récovered during that period;

{c) whether 1t 15 a fact that electro-
nie device known as “Fault locator”
has been introduced for quick and
acrurate detection of the theft; and

(d) if so, how many cases had been
detected by this method during 1058
and from which Statcs®

‘The Minister of Transport and Com-
munications (Shri S. K. Patil): (a) to
(d) A statement is laid on the Table
of the S8abha, [See Appendix II, an-
nexure No 85].

Shri 8, C. Samanta: In 877 cases,
location of site of thefis was effected
with the aid of Fault Locators. May
I know whether these locators have
beéen extensively used throughout the
country?

Shri 8. K. Patil: I would not say
It is extensively used. But, we are
méiking more and more use of it.

Bhrl 8. C. Samants: What other
stéps are Government going to take to
avold the theft of copper wire?
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Shri §. K. Patil: I have not got the
figures

WRITTEN ANSWERS TO
QUESTIONS

Running Time of Trains

Shrli Nagl Reddy:
*18.{ Shrimati Parvathl Krishnan:
| Shri Rami Reddy:
Will the Minister of Rallways be
pleased to state

(a) whethe, 1t 15 a fact that the
running time between a Junction and
the preceding station has been
increased as a general rule on all
railways, and

(b) f so, what 15 the total amount
of extra expenditure involved by this
change?

The Deputy Minister of Rallways
(Shri Shahnawas Khan)‘ (a) No

{b) Does not arse
warysfen mwar
*g3c. ot qerw it e . W
Toog iy oy o & par w3 e
(%) w g W wil g -

yfy mfyat wardt & ford WY oor
woeTe ¥ fiewronfiw € ; i

(w) wr s g
mfydt & frad Qoft & fowll F gT
qINT O AR [y oY s glewd
WMo fearcwcoft d ?

o st (st TR wi) -
() o (@) ot oy

Cenfral Tractor Organisation

*735. Shri Thanulingam  Nadar:
Will the Munister of Food and Agri-
caltare be pleased to state

(a) whether Government periodi-
cally examine the accounts and venfy
by physical counting the stores of the
Central Tractor Organsation,

(b) whether any such verification
was made n the year 1851 and any
report submitted to Government,

(c) whether any case of embezzle-
ment was brought to the notice of
Government In the year 1951 or in the
previous year, and

(d) if so, what was the estimated
loss to Government and what action
has been taken on that?

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) and (b)
Yes

(c) Yes T cases

(d) The loss to Government was
Rs 27,135 The cases were handed
over to the police and the two per-
sons responsible for embezzlement
have been convicted by courts of law
4 officers were punished departmental-
ly for lack of supervision

Damage to Electric Multiple Coaches
between Howrah and Burdwan

*736. Shrl Subiman Ghose: Will the
Minister of Rallways be pleased to
state

(a) whether it 15 a fact that the
Railways have suffered heavy damages
from cutting of seat covers, making
holeg into foamrubber cushions and
disfiguring wax polished sides in the
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dlectric multiple coaches running
between Howrah snd Burdwan, Eas-
tern Railway:

(b) 1t so, the extent of the loss,

(c) has there been any case of
pilferage of the matenals of these
coaches; and

(d) what steps Government propose
to take to prevent the recurrence of
such things®

The Deputy Minister of Rallways
(Bhri Shahnawaz Kbhan): (a) Yes, Sir,
Railways have suffered some losses

(b) Approximately Rs 925/-
(c) Yes, Sir

(d) The following steps have been
taken-

(1) Escoring of the different
selected trains by Raulway Pro-
tection Force Staff,

(1) Keeping the doors of First
Class Compartments locked in the
shed and stabling yards

Import of Fooligrains

*739. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether any new agreements
for the import of foodgrains have been
arrived at during December, 1958 and
1959, and

(b) 1f so, the names of countries
with whom the agreements have been
signed?

The Minister of Food and Agricul-
ture (Shri A, P Jain): (a) No, 8ir

(b) Does not arise

Production of Animals and Animal
Products

*741. Shri V. P. Nayar: Wil the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether the Government of
india have any plan to increase the
production of amumals and animal pro-

ducts in the Community Development
and National Extension Servies
Blocks;

.ngb)ﬂmthemuhuw these;

(e) the number of technmical per-
sonnel now working for such incress-
ed production?

The Becretary to the
Minister of Development
and Cooperation (Shri B. 8. Murthy):
(@) Yes, Sir Schemes for increased
production of ammals and animal pro-
ducts have been formulated by the
Ministry of Food and Agriculture in
the wnplemenistion ol wkick prefer-
ence 15 given to the block areas The
nucleus funds provided in the block
budgets under the head Agnculture

and Animal Husbandry are also utills-
ed for the purpose

(b) No targets have been fixed for
the block areas

{¢) The schematic budget provides
for one Extension Officer (Ammal
Husbandry) and two stockmen for
each block

Alrstrip at Digha

*742, Shrimati Renu Chakravartty:
Will the Minister of Transport and
Communications be pleased to state

{a) whether West Bengal Govern-
ment has permitted a private airhine
company to build an awrstrip at Digha
for small aiwrcrafts, and

(b) if 8o, whether the Director
General, Civil Awviation had given per-
mission for this?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir

(b) Prnior permission of the Director
General of Cival Awviation 15 not re-
quired for constructing an aerodrome

Sharavathy Hydro Eleciric Projeet

*745. Shrl Wodeyar: Will the Mins-
ter of Irrigation and Power be pleased
10 refer to the reply given to Starred



3385 Written Angwers PHALGUNA 8, 1890 (SAKA) Written Asswers 3386

Question No, 414 on the 1st December,
1958 and state;

(a) whether the Sharavathy Hydro
Keectric Project has since been in-
duded in the core of the Second Five
Year Plan; and

(b) whether the requisite foreign
exchange has been provided for the
import of its machinery?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No, Sir.
But the Finance Ministry has agreed
n principle that the project should be
taken up for implementation

(b) No foreign exchange has so far
been released but every possibility is
being explored to meet the foreign ex-
change requirements of this project
during the present Plan Period

Gauhati Port

(a) whether any proposal had been
submitted by the State Government of
Assam to establish a port at Gauhati;
and

(b) if so, what steps have been
taken so far, by the Government of
India in this regard?

The Minister of State in the Minis-
try of Transport and Communieations
(8hri Eaj Bahadur): (a) No, Sir

(b) Does not arise

Demand of Insecticldes

*749, Bhri Siddananjappa: Will the
Minister of Food and Agriculture be
Pleased to state:

_ (a) what is the annual demand of
insecticide in India:

(b) how much of the demand is met
indigenously; and

(c) how much insecticide iz  still
being imported?

The Minister of Food and Agrical-
tare (Shri A. P. Jain): (a) Demands

During 1057, the demand was over
10,200 tons of formulated insecticides,

figures for 1958 are not vet
available but the demand was about
20 per cent. more than that in 1957.

(b) Over 80 per cent of the demand
wag met by indigenous production.

(c) About 10 per cent of insecticides
for plant protection purposes is being
imported.

Sale of Powdered Milk in Delhi

*150. Shri Naval Prabhakar: Will
the Minister of Health be pleased to

(a) whetherit 15 a fact that
thousands of tons of powdered milk
13 brought from Muradnagar to Delhi
and sold as pure milk; and

(b) it so, the steps being taken by
Government to prevent this practice?

The Minister of Health (Shri Kar-
markar): (a) A report on the subject
received from the Delhi Municipal
Corporation shows that the import of
powdered milk in Delhi from Murad-
nagar has not been noticed by them.

(b) Does not arise,

Construction of Ships at Hindustan
Shipyard

Shri Ram Krishan Gupta:
158, Shri lﬂl.l]l.l'.

Dr. Ram Subhag Singh:

Shri Aurobindo Ghoesal:

Will the Minister of Transport and
Communications be pleased to state:

(8) whether Hindustan Shipyard
has a plan to construct cargo ships of
the fastest type and modern design;

(b) if so, the number of such cargo
ships proposed to be constructed
under this plan;

(¢) whether any forelgn technical
experts are being employed by the
Shipyard for this purpose;
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(d) whether an ugreement has also
been made with & German Firg; and

() 1t so, the details thereof?

try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

{b) Nine.

(e) Yes.

(d) and (e) A statement 13 laid
on the Table of the Lok Sabha

STATEMENT

An arrangement has been entered into
between the Hindustan Shipyard and
Messrs. Lubecker Flenderwerke, West
Germany, under which the latter have
agreed to provide expert technical
advice to the Shipyard generally and
particularly in regard to the construc-
tion of Lubeckar type of ships which
are now under construction at the
Yard. Designs and plans  for these
gups are furnished by the Lubecker
Yard. In accordance with this arrange-
ment, Messrs Lubecker have suppled
therr Chief Draftsman Mr. H H
Thiessen, who has been employed in
the Hindustan as Technical
Adviser from May 1958 e is being
pad a salary of Rs 4780/- pam, tax
free. A formal agreement 18

to be entered into by Hindusfan Ship-
yard with the Lubecker Yard shortly.

Small-Pox in Delh!

*354. Shrl Vajpayee: Wil  the
Minister of Health be pleased to state

() whether the Government have
seen press reports about the spread of
small-pox 1n Dellu this year,

(b) if so, the number of cases re-
ported during the month of December,
1088 and January, 1959; and

(¢) what steps Government have
faken or propose to take to control
this?

The Minister of Health (Shri Kar-
saarkar): (a) Yes, Sir.
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(b) 38 cases were reported during
December, 1658 and 40 cases during
January, 1959.

(c) A statement containing  tbe
information is laid on the Table of the
Lok Sabha. [See Appendix I, sm-
nexure No. 88].

Defective Construciion of Shipg at

Hindustan Shipyard

Will the Minister of Transpert and
Communications be pleased to refer to
the reply given to Starred Question
No. 263 on the 27th November, 1058
and state:

(a) whether any progress has since
been made to recover the  money
from A.CL. for defective design and
construction of ships at the Hindustan
Shipyard; and

(b) whether in the origmal agree-
ment there was any clause to enable
Government to recover the losses
incurred due to acts of omission and
commission by the consultants?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) The matter
is still under correspondence  with
Messts ACL Pans

(b) No

Rice in Orissa

+756, Shri Aurobindo Ghosal: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what 15 the quantity of nice
expected to be surplus m Orissa this
year; and

(b) how it 15 to be procured and
distributed and at what prices?

The Minlster of Food and Agrical-
ture (Shri A. P. Jain): (a) About 4
lakh tons in terms of rice

(b) Rice Is now being purchassd
through agents appointed by the State
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Government at the following prices at
railhends for rice of fair average

quality:—
Variety of rice  Price per maund

Common Rs. 15.00
Fine Rs, 15.81
Superfine Re 17.00

India for distribution in deficit States
or will be distributed by the Govern-
ment of Orissa within the State at the
following prices:—

Vanety of rice Price per mound

Common Rs 18.00
Fine Rs. 19,60
Superfine Rs 21.60

Baraset-Basirhat Rallway

*757. Shrimati Renun Chakravarity:
Will the Mimster of Rallways be
pleased to refer to the reply gaven to
Starred Question No 1131 on the
10th September, 1858 and state:

(a) whether the West Bengal Gov-
ernment has since handed over to the
Railway the possession of land re-
quired for the construction of Baraset-
Basirhat broad gauge Railway line,
and

(b) 1f so, when the -construction
work will commence?

The Deputy Minister of Raillways
(Shri 8. V. Ramaswamy): (a) 6584
acres out of 689,828 acres of waste and
arable land and 20.628 acres out of
98.09 acres of homestead land have
been handed over to the Railway so
far

(b) Construction work will be taken
in hand as soon as the possession of
entire land including homestead ares
s handed over to the Raflway by the
Weet Bengal Government

Bomb en Rafl Track

8. Shrimati Ila Palohoudhuri:

Shri Raghunath Singh:
Will the Minister of Rallways be
pleased to state:

(a) whether 1t 158 a fact that a live
bomb was discovered on the rail track
near Babina station about 16 miles
from Jhansi on the Central Railway
on the 21st January, 1888;

(b) whether it 1s also & fact that
the Delhi bound 5 Down Punjab Mail
was about to pass over the track just
before the bomb was discovered;

(¢) if so, the details relating to the
discovery of the bomb;

(d) whether any enquiries have been
instituted; and

(e) 1f so, with what result?

The Deputy Minister of Railways
(Shyl Shahnawas Khan): (a) to (c).
It was only a shot fired by a military
tank gun during practice and not =
live bomb. This was found lying § to
7 feet away from the down track near
the outer signal of Babina station
on 17-1-19590 and not on 21-1-1050. It
contgined no explosives and was
absolutely harmless. 5 Down Punjab
Mail was detained for 30 minutes as a
precautionery measure. The Military
authorities were informed immediately
and it was removed by them

(d) and (e) There was no need to
hold any enquiry in this incident as
the military and police have confirm-
ed the above

All Season Harbour In Mysore State

*759. Shrl Wodeyar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether any port has been
selected in Mysore State to be deve-
loped into an all season harbour; and

(b) if so, the name of the port and
the work so far done?
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|
The Minister of State in the Minis-
try of Transpert and Commmunications

Siddha System of Medicine

700, Shri V. P. Nayar:
Shri K. T K Tangamani:

Will the Minister of Health be
Dleased to state:

(a) whether any proposals have
beéen received either from any Private
Organisation or from the State Gov-
ernment of Madras for getting up with
Central aid, an institution for research
in and standardisation of drugs and
medicines of the Siddha System of
Medicine which is in vogue in South
India; and

(b) if so, the action taken thereon?

The Minister of Health (Bhrli Eac-
markar): (a) No, Sir.

(b) Does not arise.

Metric Cells

*761. 8hri Ram Krishan Gupta: Will
the Minister of Raflways be pleased to
refer to the reply given to Unstarred
Question No. 220 on the 21st Novem-
ber, 1958 and state the progress made
sd far in setting up metric celly on
vanous Zonal Railways?

Nucleus
Metric cells have been set up on the
zonal railways uction Units for
formulating detailed plans for the
changeover to the Metric System

Private Practice by Doctors in Medical
Institutions

Shri Harish Chandra Mathur:
Shri Rajendra Singh:
Or, Saxmantsinhar:

Will the Minister of Health be
pleased to state:

(a) what progress has been made 1n
stopping private practice by doctors in

762

institutions under Central control and
in the various States;

(b) whether Government of Indis
have issued any fresh advice to State
Governments in the matter; and

(¢) what financial assistance, if any,
is given by the Central Government
to implement the proposals?

The Minister of Health (Shri Kar-
markar): (a) and (b). Private
practice by doctors employed in the
Medical Colleges and Hospitals under
the control of the Ministry of Health
is not allowed. With a view to stop-
ping private practice by teachers in
the medical colleges under the control
of State Governments and the Uni-
versities, the Government of India
have decided to offer financial assis-
tance 1n the establishment of full-time
teaching umts both in the clinical
and non-clinical Departments of the
Medical Colleges. Proposals have
been invited from State Governments.
So far replies have been received from
the Governments of Uttar Pradesh,
Bombay, Orissa, Madhya Pradesh
and Mysore. The Governments of
Orissa and Bombay have agreed to
implement the scheme from the next
financial year. No categorical reply
has yet been received from the Gov-
ernments of Uttar Pradesh and
Madhya Pradesh regarding the imple-
mentation of the scheme in  their
States. The Government of Mysore
have not agreed to participate in the
scheme

(c) The Central Government will
meet 100 per cent of the extra recur-
ring cost involved in implementing
the scheme during the rest of the
Second Plan period.

Unauthorised Vendors and Hawkers

1032. S8hri RBam Krishan Gupta: Will
the Minister of Railways be pleased
to state*

(a) whether it is a fact that some
unauthorised vendors and hawkers are

permitted on the Delhi-Rewari Sec-
tion of Northern Railway; and

(b) it so, the action taken or pro-
posed to be taken in the matter?
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The Dopuly Minister of Rallways
(Sl Ehalknswss Khan): (a) No un-
veandors or hawksrs are
But some of them, how-
ever, operate without permission and
in contravention of the rules.

(b) The measures taken to deal
with the unlicensed hawkers are given
#n the statement placed on the Table.

STATEMENT

(i) Special drives with the md
of Railway Police especially at the
bigger stations;

(ii) Attention by station staft
meluding  Railway  Protection
Force and by Guard and Travell-
ing Ticket Examiners to prevent
the entry of unlicensed hawkers
mto the railway premises;

(iii) Posting of Travelling Ticket
Examiners in plain clothes to
travel over the section; and

(iv) Seeking of public co-opera-
tion through announcements over
loud-speakers, asking the publie
to refrain from patronizing un-
licensed hawkers.

Electrification of Villages

1038. Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
10 Unstarred Question No. 1204 on the
#nd September, 1838 and state the
wtal number of villages electrified
from August, 1058 to the end of
January, 1959 under Rural Electrifica-
tion Scheme (Stats-wise)?

The Deputy Minister of Irrigation
and Power (Shri Hathl): The informa-
tion ia being collected from the various
Btate Governments and will be laid
on the Table of the House as soon &y
possible.

Late-Running of Traima

1834, Bhri Bam Krishan Gupta: Will
the Minister of Rallways be pleased to
state:

(a) the number of times during
1883 when trains from Delhi to Re-
wari and vice versa on Northern Rail-
way ran late;

(b) total hours loat;
(c) the reasous for such delays; and

(d) the steps being taken to improve
the situation?

The Deputy Minister of Rallways
(Bhri Shahnawax Khan): (a) From
Delhi to Rewari-— 831

From Rewari to Delhi— 82
(b) 1358.

(¢) The main reasons which con-
tributed to late running of trains om
the section were:

(i) heavy sand storms and un-
usual heavy rains during the
months of July, August and Sep-
tember, 1858, and consequent speed
restrictions and piloting of trains
In the interest of safety.

(il) working of the Delhi-Re-
wari section to saturated capacity,
a8 a result of which late running
of one train affects the running of
others which in turn spoils the
overall punctuality performance.

(ili) heavy incidence of alarm
chain pulling.

(iv) overhauling of west cabin,
11):“‘ Delhi Main during October,

(v) Time lost on run due to
foggy weather in the beginning
and end of the year, 1058,

(vi) operational causes, such as,
accidents, derailments, engine and
interlocking failures ete.

(d) The following steps have beem
taken to improve the punctuality per-

?rmanoeotthe trains on the sec-
oni—

(i) Periodical punctuality drives.

(ii) Prompt and deterrent action
is taken against staff held res-
ponsible for avoidable detentions

(ifi) Remodelling of Rewari
¥ard and doubling of track on the
Delhi-Rewari section which are
already in hand.

(iv) Introduction of punctuality
award scheme.
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Bridges Damaged on Kackoguda-
Manmad Lins

1035 SBhri Pangarkar: Will the
Minister of Rallways be plessed to
state

() the number of bridges damaged
due to heavy ramns dunng the last
monsoons on Kacheguda-Manmad line
of Central Railway, and

(b) the amount spent for repainng
them?

The Deputy Minister of Rallways
(8hri B. V Ramaswamy): (a) One
bridge only

(b) Approximately Rs 5,000 was
mncurred m restormg commumcations
and the approximate expenditure
which will be incurred for reconstruc-
tion of the brdge 15 Rs 179 lakhs

Wheat Exported from Punjab

1036 Shn D. C, 8harma, Will the
Minuster of Food and Agriculture be
pleased to state the total quantity of
wheat exported from Punjab during
the months of November, December
1959, month-wise?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): The following
quantities of wheat were exported
during the months of November and
December, 1958 from Punjab on Gov-
ernment account —

November About 10,410
tons
December About 70
wns

Information mbout trade move-
ments to other areag included in the
Northern Wheat Zone, viz the Union
territories of Delhu and Himachal Pra-
desh, as also to the State of Jammu
and Kashmir to which there is no
restriction on movement is not avail-
able

brough
the years 1057-58 and 1858-59; and

(b) what speedy measures are be-
ing taken to reclaim the waste land?

The Minister of Food and Agrieul-
tare (Shri A. P. Jain): (a) Land
reclaimed and brought under cult-
vation m 1957-58 13 reported to Dbe
525 lakh acres Complete informsa-
tion 1n regard to 1958-59 is not avail-
able It 1s, however, estimated that
about 458 lakh acres would be re-
claimed and brought under cultivation
mn 1958-89

(b) To encourage State Govern-
ments to take up land reclamation
schemes, financial assistance is being
given by the Government of Indua
under the ‘Grow More Food Rules
but the progress of work 15 hampered
due to non-availabihity of sufficient
number of tractors on account of
foreign exchange difficulties

Accidents

1038 Shri Assar: Will the Mimster
of Railways be pleased to state-

(a) total number of major accidents
on all Raillways during the last 12
months to the passenger trains,

(b) total number of minor aca-
dents on all Raillways during the last
12 months to passenger trains,

(e) total number of casualties and
mnjuries to passengers:

(d) tota] amounts of loss sustained
by Railways,

(e) total amount of loss to the
passengers, and
(f) total amount of compensation

pald by Government to the passen-
gers®
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The Deputy Minister of Rallways
(Shrl Shaknawas Khan): (a) Puring
the period fram 1st January, 1838
to Jist December, 1958, 18 serious
sccidents occurred {0  passenger
trains on the Indian Government
ways.

Rail-
(b) In view of the very wide range
of the term “minor accidents” the
information 18 not readily available.

(c) to (f) These particulars In re:
pect of all those serious accidents re-
ferred to in reply to part (a) above,
are furnished below:—

(5) Camualties

Killed ‘ 90

Jpineed - A24
(1, Approximate cost of dam-

ageto reilway property 6,90,800
() Amount of Joss to the

passengers Not known,

() Amount of compensstion

pud during the yeor 1958 1,72,199 28

Penicillin

1039 Bhri V. P. Nayar: Will  the
Mimster of Health be pleased to state
whether any studies are being made
of the antibiotic spectrum of the
Pemacillin group and if so, the results
achieved so far?

The Minister of Health (Dr. Kar-
markar): Research work on antibiotics
spectra of the penicillin group is be-
ing carried out in the Research
Laboratory of the Penicilun Factory
at Pimpri All the Penicilins deriv-
ed from the fermentation of Penicil-
lium chrysogenum are somewhat
sumlar ang the different salts and
formulations of Penicillin G (Benxyl
Penicillin) and Penicillin V (Phenox-
ymethyl Penicilin) show variations
regarding solubility in water, stability
to acid and differences in absorption
nto the body and maintenance of
blood level (i.e. longer-acting, shorter-
acting, injectable, oral etc.) The
antibiotics spectra of these perucilline
are well known to the medical pro-
feesion.

14gp. Shel V. P. Nayar: Will the

of Health be pleased to state
the yesults achieved, if any, so far on
immynolegical and

The Minister of Health (Shri Xar-
MATkar): Research on the immunolo-
Rica) and biochemical characteristics
of lybercle bac:ll 18 conducted in the

bhbhai Patel Chest Institute and
Tollowing are the results of the

(1) The influence of tuberculous
infection in animals on the
fatty spd metabolism has
been studied using radioactive
acetate as the precursor. In
vivo experiments have shown
that the tuberculous animals
are able to incorporate the
labelled substrate only to the
extent of 40 per cent. into
fatty acids as compared to
normals. Similar experi-
ments using the tuberculous
tissues in vitro have also
shown a similar trend. Study
of the enzymatic changes, if
any, in the titsues produced
by tuberculous infection is in
progress

() Another study that has been
undertaken is on Fatty acid
Synthesis of Streptomycin
sensitive and resistant tuber-
cle bacilli. It has been found
that phthioic acids—especial-
ly the C27 phtheneoic acid
was found to produce the
tubercles 1n animals. The
total alfa beta unsaturated
acids are increased in resist-
ant strains whereas C27
patheneoic acid was decreased
as compared with sensitive
controls The RNA (Ribo
Nucleis Acid) was increased
and Dioxy Ribonucleis Acid

decrensed in the resistant
strains ag against the sensitive
ones
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(1li) Study of enzyme systems of
INH sensitive and resistant
tubercle bacilli showed that
succinic dehydrogenace was
reduced in the INH resistant
strains.

(lv) The resplratory quotients of
the resistant strains were
significantly higher as com-
pared with the controls.

Retirement of Class Il and IV
Employees on Railways

The Deputy Minister of Rallwaps
(Shri Shaknswas Khan):

(a) (i) All Railways 73,263
(if) N. E. Railway. 8,459
(b) (i) All Railways. 4,840
(ii) N. E. Railway. 841

Health Coordination Commities

1042, Shrl Subodh Hansda: wilt
the Minister of Health be pleaged to
state:

(a) the composition of the Health
Co-ordination Committee;

(b) the number of times this Com-
mittee sat during 1958; and

(c) the main suggestions offereq and
recommendationg made by this Com-
mittee?

The Minister of Health (Shri Kar-
markar): (a) The composition of the
Health Co-ordination Committee is
a8 under:—

Chasirman,
Member,
M,

3. Rmumuuw Dmtofﬁmnmicwm

G.RmnunnoﬂheRn&feuerFaundaﬁou .
7. Representati ufﬂlanrdFmdmun
Representats “ofT CM. .

l
of the UNICEF _

:o. W.H.O. Area Representative for India .

(b) Two times.
(c) The main suggestions offered and

Mesting

Itera discusaed

1 2

1. Meeting held on 11-4-58 (i) Hospital Administration
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(%) Control and sdminis- (&) It was that at State
tration of MCH Ser- avﬂ"x caomcmw:
wices at Primary & certain amount
Health Centres. istrative

dnhnxmmthgmimtphm
uwm dealing with

3. Meenng held on 12-12- (/) Establishment of Health () The proposal to establish Health
18, Bducation  Buresus Ed di
in States. States had the full support of

(1) Batabhishment of 8 B.Sc. (&) The propoal to establish o couce
Degree i ing and

D lbrmm ur- n nutamg.fm_ ad-

ng for qualified nur- runistration for qualified nurses

ses and of a M. A. leading to a B. Sc. degree was

course in Nursing. oved as it was considered
that in view of modern

Health Units attached mittee should be formed to
mmwhm
for training in Preven- lem with a view to its
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Raw Cane

Shri Subodh Hanséda:
Shri 8. C. Bamanta:
Shri B. C. Majhi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have any
account of raw cane produced in the
forests of India;

(b) whether this is sufficient to meet
our requirements;

{c) in which part of the
this is largely found; and

(d) how it is exploited for different
industries?

ml.%

country

The Minister of Food and Agricul-
tare (Shrl A. P. Jain): (a) About
55,000 Cwt. annually.

(b) From field and market studies
of the cane areas in varnous states it
is considered that the present pro-
duction iz insufficient

(c¢) Cane (Rattan) s largely found
m Assam, West Bengal, Kerala, My-
sore and Madras and to some extent
in Orissa, Andhra Pradesh, Bombay,
and Uttar Pradesh.

(d) The right to collect canes from
forests auctioned annually by State
Forest Departments. The highest
bidder who gets the lease arranges for
their collection and distribution to
various industries

Scheme for Improvement of Narket
Intelligence

Shri R. C. Majhi:
s {slm Subodh Hansda:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the integrated scheme
for improvement of market intelli-
gence has been accepted and imple-
mented by all the States; and

(b) if not, the names of such States
and the reasons for not accepting and
imaplementing the scheme?

The DMinister of Feod and Agrioui-
ture (Shel A. P, Jain): (a) and (b).
The Scheme has been accepted in
principle by all the States. The
States of Andbhra Pradesh, Assam,
Bihar, Bombay, Madras, Mysore,
Orissa, Punjab and Rajasthan have
already implemented the scheme, and
the States of Madhya Pradesh, Uttar
Pradesh and West Bengal are consi-
dering the scheme for implementation
during the current financial year.
The remaining two States of Kerala
and Jammu and Kashmir are very
likely to implement this scheme dur-
ing 1959-60.

Ayurvedie Colleges
e {g:ﬂ“ r:uhu m::

Will the Minuster of Health be
pleased to state:

(a) the number of Ayurvedic
Colleges 1n India (State-wise);

(b) the number of students attached
to these colleges (State-wise); and

(¢) whether any post-graduate re-
search is being done 1n any of thess
colleges?

The Minister of Health (Shri Kar-
markar): (a) to (c). A statement
furnishing information In regard to
parts (), (b) and (e). is placed on
the Table [See Appendix II, an-
nexure No 87)

Sugar Factories

1048. Shri Ram Krishan: Will the
Minister of Community Development
and Cooperation be pleased to refer
to the reply given to a supplementary
raised on Starred Question No. 568
on the 4th December, 1958, and state
at what stage is the scheme of setting
up eleven Cooperative Sugar Factor-
ies?
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available by January, 1961, and the
remaining seven by October, 1981.

Allotment of Wheat to States

i l'lrutll!lrhnn:
lwhmw
Shri Ajit Singh Sarhadi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the quantity of wheat allotted
by the Union Government to various
States during 1958-39 so far (State-
wise); and

(b) the quantities of wheat actual-
ly utiliged ouf of this allotted quota
so far (State-wise)”

The Minister of Food and Agrienl-
tare (S8hri A. P. Jain): (&) and (b).
A statement is placed on the Table
showing the quantity of wheat actual-
ly supplied to each State from
central stocks and the 1otal quantity
actually utilised in each State dur-
ing the period from 1st April, 1958
to 31st January, 1959. [See Appen-
dix I, annexure No. 88]

Rajasthan Canal Project

Shri Ram Krishan:

Shri Supakar:

Bhrlmtl Parvathi Krishnan:
1048. { Bhri Ajit Singh Sarhadi:

Shri D. C. Sharma:

Shri Aarobindo Ghosal:

Shri Siddananjappa:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
285 on the 27th November, 1958 and
state:

(a) whether the schems of setting
up of the administrative machinery

3406

ang the Control Board for the Rajus-
than Canal Project has since been
finalised;

(b) it so, the details thereaf;

(c) the progress made so far in
the preparatiomr of a Master Plan for
Rajasthan Canals; and

(d) the total area which the Canals
will irrigate and the expenditure in-
volved in the project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The re-
ply is in the affirmative.

(b) A copy of eff Ministry of rri-
gation and Power Kesolution No, DW-
I11-26(4) |56, dated the 19th nm'-u
1958, ..giving the cons!
tunctfons of the ‘Commilide of Dl.r-
estion' and the ‘Rajasthan Canal
Board’' i1s placed on the Tabler [See
Appendix II, annexure No. 89).

(c) A Master Plan for the entire
area will be prepared after the con-
tour plans, which are being carried
out by the Survey of India, become
available, by the end of 1960. Broad
outlines for the lay out of railways
and roads are being examihed by the
Rajasthan Cana] Board and are ex-
pected to be finalised within the
next six months.

(d) The Rajafthan Canal Project
has been sanctioned at an estimated
cost of Rs. 6647 crores and will
irrigate an area of 1684 lakh acres.

Encephalitis

Shrl Bam Krishan:
““‘{Shl! Pangarkar:

Will the Minister of Health be
to

pleased to refer to the reply given
Starred Question No. 307 on the 20th

August, 1058, and state:

(a) whether the Government have
found out the virusg responsible for
Encephalitis;

{b) if nof, how far Government has

succeas in formulating some
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broad conclusions as to how the fin-
fection is caused; and

(¢) the number of children who
died due to Encephalitis during the
period August, 1958 to January, 10597

The Minister of Health (SBhrl Kar-
markar): (a) and (b). ~“Encephalitis
meang the inflammation of the brain
This can be caused by a variety of
causes which include infection with
known bactefin and viruses. The
recent epidemics of encephalitis in
children are presumably due to virus-
s,

Epidemir encephalitis due to wvirus
falls in the following two categoTies: —

(i) That due to & virus transmit-
ted by an insect, such as the
mosquito. An epidemic of
this infection occurred In
South India about two years
ago and, even now, a few
sporadic cases are being not-
ed. This epidemic was dia-
gnosed as due to the Japanese
B encephalitis virus, trans-
mitted by a mosquito.

(ii) That due presumably to vir-
uses excreted in the stools of
patients, cases of which have
occurred 1n many places in
the country during the last
three years, notably in
Jamshedpur, Nagpur, Luck-
now and Delhi. A number of
viruses have been isolated by
workers from these cases.
They are at present under
study. One of them might
turn out to be the cause of
the epidemucs.

The epidemics which have been
mentioned above have also been
studied clinically, epidemiologically,
etc The available evidence seems
to indicate that these are due to an
intestinal virus. This suggests that
the infection spreads like other in-
testinal infections, eg., typhoid, dy-
sentry, etc. through the agency of
contaminated foodstuffs, fiies and
through insanitary conditions relating
to water supply and sewage disposal.
This view is supported by observa-
tions made in other parts of the world.
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Diphtheria

1052, Shri Ram Krishan: Will the
Minister of Health be pleased to
state

(a) whether it 1s a fact that di-
phtheria disease among children of
India 1s on the increase,

(b) if so, what are the causes for
the increase, and

(¢) the steps taken to check them?

The Minister of Ilealth (Shri Kzr-
markar)* (a) The Governmenis of
Bombay, Kerala and Mysore have
reported slight increase in cases of
diphtheria among children n their
respective States No increase in the
incidence has been reported so far
by any other State

(b) The main cause for the 1n-
crease reported by the State Govern-
ments concerned 1s rapid urbanisation
and consequeni overcrowding and
constant movement and interminghing
of population 1n urban areas

(c) Following steps have been
taken by the State Governments to
check the disease —

(1) ymmunisation of
against diphthena,

contacts

(2) disinfection of infected and
surrounding premises, and

(3) 1solation and treatment of
cases

Kanpur Medical College
{Shr! 8 M Banerjee

Will the Mimster of
pleased to state

(a) whether 1t .5 a fact that the
Central Government has not paid its

358(A1)LSD—3

Health be

aid to the Kanpur Medical College
for the years 1957-58 and 1958-59; and

(b) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar). (a) No A grant-m-aid of
Rs 12,62,148 was paid to the State
Government during 1957-58 as Central
financial assistance m respect of the
Kanpur Medical College During
1958-59, according to the new pro-
cedure, three-fourths of the total
amount of Central assistance 15 re-
leased to the State Governments by
the Ministry of Finance In § equal
monthly instalments beghnning with
May, 1958 as lumpsum ways and
means advances and final sanction for

the grants will be 1ssued by the Minis-
try of Health ghortly

(b) Does not arise
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Tungabhadra High Level Canal
Scheme

1057, { Shri Nagi Mdd"

Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount of money that was
sanctioned for the year 1058-58 for
Tungabhadra High Level Canal, and

{b) the natuie of work for which
the amount was sanctioned?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Although
the Tungabhadra h gh Level Canal
scheme has been technicallv  \pprov-
ed, the question of according sane-
tion to the execution of the project
1s under active consideration Pend-
ing 1ssuc of this sanction, no loan has
been advanced during 1058-59 to the
State Governments for this scheme al-
though a provision of Rs 40 lakhs has
been made in the Andhia Pradesh
Plan for the year 1958-59

{b) Does not arise

Inland Fishery

1058, Sshri Vidya Charan Shukla:
1 Shri Kistaiya:

Will the Ministe: of Food and Agri-
cultare be pleased to state the details
and salient features of the research
programmes that have been under-
taken with a view to increase the pro-
duction of mland fish»

The Minister of Food and Agrieul-
ture (Bhri A. P Jain): The rescarch
programmes undertaken by the Gov-
ernment of India at 1ts CIFR.S,
Calcutia with 1ts Sub-Stations relate
broadly to pond Culture, riverine and
estuarine Fisheiies and lake Fisheries

(I) Pond Culture Sections at
Calcutta and Cuttack carry out in-
vestigations on varibus problems re-
lating to pond culture and estuarine
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fisheries. These investigations in-
clude;

(a) Methods of collection, handling
and transport of fish seed

(b) Fish breeding experiments,
(1) by flooding the tanks,
(n) by injection of mtuitary
hormones
(c¢) Improved pond culture tech-
niques with a view to obtan optimum
production from fish ponds Eradi-
cation of predators and cxcessive
weeds, manuring of ponds, determin-
ng stocking intensities, mixed farm-
ng etc

(d) Suitably of non-indigenous fish
for culture in India, fish culture n
rice fields and soil composition in re-
lation to fish production

(II) Riverinc and Estudrine Section
at Calcutta and Allahabad 15 conduct-
ing investigations in order to develop
suitable conservation measures A
number of suivey centres have been
established along the Ganga, Hooghly-
matlah and Mahanadi in order to

(a) assess the present status of

the riverines and estuarine
fisheries

{b) collect fish catch
and

(c) collect biological data on 1m-
portant food fishes

(d) study problems relating to
Hilsa, fishemes in particular

statistics,

(III) Lacustrine Section at Balu-
gaon (Chilka lake) and at Hospet
(Tungabhadra reservoir) undertakes
investigations on  a.wssment of the
present fisheries m the lakes  biono
mics of various species of food fishes
biological p oductivity of these watels
and the studies on the trends of fluc-
tuations of the fisheries

2 A number of nvestigations have
already yielded very valuable results
particularly in regard to i1mproved
techniques of pund culture and fish
breeding These technmiques are being
employed in several parts of the coun-
L1y for greater production of fish

3. A number of fish seed collection
centres have been surveyed and the
information made available to the
State Governments Similarly the in-
vestigations on the effects of factory
efluents on the riverine fisheries have
yielded valuable results

Child Welfare

1059 Shri Kodiyan: Will the Minis-
ter of Health be pleased to state

(a) whether the Government have
taken any practical steps to co-
ordinate and inten<ify the programme
of Child Welfare during the remamn-
ing period of the Second Five Year
Plan, and

tb) 1f vo thc broad details thereof®

The Minister of Health (Shri
Karmarkar): (a) and (b) The work
relating to maternity and child wel-
fare 1s being carried out through the
primary health centres 440 such
centres were established by the State
Governments 1n NES Blocks during
1956-57 and 1957-58 and 261 centres
aic proposed to be opened by them
during 1958-589 with Central assist-
ance It 1, pioposed to cover all the
Blocks allotted to the States under
the community development pro-
gramme during the Sccond Five Year
Plan pcriod with primary health
centre, during the next two years

Tht maternity and child health
work has been integrated with the
general public health work by con-
verting the Maternity and Child
Welfar« Piogrammes 1n  the States
into Public Health Programmes

Manhandiing of German Tourlst av
Patna

1060 S Pandit D. N, Tiwary.
"\ Shri Rajendra Singh

Will the Minister of Rallways be
pleased to state

(a) whether 1t 1s a fact that in the
1st week of January 1859, a German
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tourist was manhandled by the Rail-
way authorities at Patna Junction

n;

(b) it 30, whether any enquiry was
held in the matter; and

(c) the causes of this incident?

The Deputy Minister of Railways
(8bhri Shahunawas Khan): (a) to (c).
On 6th January 1960 a passenger
whose name was later said to be Shri
E. R. Dmamm Wilfried was detected
travelling without ticket between
Patna City and Patna Junction by one
of the T.T.Es. attached to the Divi-
sional Checking Squad. He spoke
broken English, had no money to pay
for the ticket and did not disclose
his correct identity to the T.T.E. On
arrival of the train at Patna Junc-
tion the T.T.E. made him over to the
police Havildar of the Magistrate's
Special Party at the platform. He
resisted being taken to T.C's. Office.
After his identity was known from
the Passport in his possession, the
S.M. permitted him to leave. He
travelled by the next train to Delhi on
a ticket setured for him by local
persons.

The Divisional Superintendent,
Dinapore ordered a Joint enquiry on
8-1-1959 by 2 Assistant Officers.
This Committee came to the conclu-
sion that he was not ill-treated in any
way by any railway employee. 1t is
understood that the Distt. Magistrate,
Patna also held an enquiry into the
incident on 12th/13th January, 1958
presumably on a direction from the
Government of Bihar. The result of
this enquiry is not available to Rail-
way Administration.

Postal Forms

1061. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that bilin-
gual (Hindi-English) forms have been
introduced for use in various post
offices;

T N
{(b) it so, the number thereaf; and

(c) the details of new forms pro-
Mtohlntrodueadduriulm!

The Minister of Transport and Com-
;lmﬂewml (Shrl 8. K. Patil): (a)
es.

(b) Eight.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. §0].

Telephone Exchange

1062. Shri Ram Krishan: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t 1s a fgct that while
the telephone exchange at Charkhi
Dadr1 has been opened no new tele-
phone connection has been provided
so far;

(b) if so, the reasons thercfor;
and

(¢) additional recurring and non-
recurring expenditure ncurred?

The Minister of Transport and Com-
munications (Shri 5. K. Patil): (a)
The exchange was opened on the 15th
December, 1858. Eight telephone con-
nections from the exchange have been
given to parties who were previously
havine extensions from the Public Call
Officc The work of giving more con-
nections is in progress.

(b) Does not arise.

(c) Non-recurring Rs. 20,000 app-
roximately. Recurring Rs. 5,000 per
annum approximately.

. Teak from Manipur

1063. Shri L, Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state;

(a) whether tenders for sale of teak
timber from the Manipur-Burma
borders are issued for every five years
by the Manipur Administration; and
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(b) It a0, the amount o modey col-
lsctad from the sale by previous
tenders?

The Minister of Food snd Agricul-
ture (Sbri A. P, Jain): (a) Tenders
for sale of teak timber from the
Manipur-Burma border forest are not
issued every five years Contract was
once given for a period of 15 Yyears
from 1911 to 1828 Thereafter the
forest remained unworked upto 1954
In 1855 a contract was given for three
years Recently the right to extract
timber in the forest has been auction-
ed for flve years

(b) Under the three-year contract
given m 1955, the amount collected
so far 1s Rs 1,898,801 91 nP

Anti-Malaria Units in Manipur

1064. Shri L Achaw Singh: Will the
Minister of Health be pleased to state

(a) the number of anti-malara
units now working 1n Manipur, and

(b) how the strength of the staff
per unit 1n Manipur does compare
with that of the units in other parts
of the country’

The Minister of Health (Shri
Karmarkar)+ (a) Two

(b) The pattern of staff for umt in
Manipur 1s the same as that laid down
undcr the National Malaria Eradica-
tion Programme excepting that two
unitg are shaiing the services of one
non-Medical Assistant Unit Officer
one Upper Division Clerk and one
Accountant and four Malaria Inspec-
tors have been engaged in place of
four Senior Malana Inspectors

Anti-Malaria Units in Mampur

1065, Shri L Achaw Singh. Will the
Minister of Health be pleased to state

(a) whether 1t 1s a fact that the
staff of the anti-malarial unit in
Mampur does not enjoy the sanction-
ed scale of pay and other emoluments
of the Government of India,

(b) i go, why, and

(c) the steps Government propose
to take to entitle them the sanctioned

scale of pay and emoluments of the
Government of India?

The Minister of Health (Shri
Karmarkar): (a) Yes

(b) Usually the scale of pay and
other emoluments given to staff em-
Ployed in the various Union Term-
tories arc fixed on the basis of the
scales prevailing for simular posts in
the neighbouring States

(¢) Does not arise

Over-Head Bridge between Ludhiana
and Miller Ganj

1066 Shri Ajit Singh Sarhadi: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Question No 1764 on the 17th
December, 1958, and state the pro-
Eress made in regard to the proposal
to construet over-head bridge bet-
ween main town of Ludhiana and
Miller Gan) area”

The Deputy Minister of Rallways
(Shri 8 V Ramaswamy) The Punjab
Government’, acceptance to the re-
vised plan, estimate and allocation of
then share of the cost 1s still awaited

Siding Line at Fuleshwar

1067 Shri Aurobindo Ghosal Will
the Minister of Railways be pleased
to state

(a) whether the siding line of the
Fuleshwar Station of South Eastern
Railway has been extended to the side
of the Ganges and

(b) 1if so, when and what for”

The Deputy Minisier of Rallways
(Shri § V Ramaswamy): (a) and (b)
The siding line of Fuleshwar Station
has been extended to the side of the
Ganges for dealing with construction
materials received at the new landing
basin of Messrs Hindustan Steel Pri-
vate Ltd This private siding takes
oT from the existing assisted siding
of Messrs Hanuman Cotton Mills and
was opened on 21st September, 1958
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Jiratia Cuitivation in Tripura

1068. Bhrl Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage of land wunder
Jiratia cultivation at present m
Tripura;

(b) what is the total production of
paddv in the Jiratia land thus year;
and

(c) the amount spent by Govern-
ment for purchasing Jiratia paddy or
rice this year?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a) 6,000 acres

(b) 27,000 maunds
(cy Rs 41,552

Research Institute of Indigenous
Medicine, Jamnagar

1069. Shri Jinachandran: Will the
Miruster of Health be pleased to state:

(a) the total expenditure incurred
on the Institute of Rescarch in Indi-
genous Systems of Medicine at Jam-
nagar since 1ts inception upto date;

(b) the provision for the remaining
perind of the Second Plan; and

() the cesults so fa1 achueved 1n
rarcoving the Avurvedic method of
* and pieparation of Ayur-
moulcines?

The Minister of Health (Shri
Karmarkar): (a) The Central Insti-
tute of Research in Indigenous Sys-
tems of Medicine at Jamnagar came
into being 1n 1853. The expenditure
incurred upto 1958-59 on the Institute
amounts to Rs 19,60,500

{b) No separate allocation has been
made towards the expenditure on the
Institute during the Second Five Year

m»m;im ‘31:0
hnnpoﬂod. The funds are sanctiomn-

%d each year according to the needs
% the Institute

(c) A statement containing the in-
Yrmation required in regard to part
{c) of the question is placed on the
Yable. [See Appendix I, annexure

0. 91].

Misbehaviour of a Ticketless Travellor

1070. Shri Vajpayee: Will the Minis-
er of Railways be pleased to state:

(a) whether 1t 1s a fact that a ticket-
vss traveller, on being apprehended
hy a Travelling Ticket Examiner, tried
ty escape by brandishing a sword,
8nd in this attempt cut off the fingers
©f a police constable at Ganganagar
(Rajasthan) during the month of
anuary, 1959, and

(b) if »o0, the details of this inci-
ent?

_The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Gn 27th December, 1958 one passen-
Ber was detected travelling without
Yeket 1n train No 3BSB by a T.T.E.

¢ got down at Ganganagar and on
cing asked tu pay the excess fare he
rew out his sword and rushed to-
“ards the TTE The T.T.E. ran
Ayay towards the SM's office The
Pawwnger then got down and went
Aonp the t1ack towards Prathavira)-
Pura swinging and biandrhing  his
Nikea sword A Government Rail-
“av Police conslable tried to stop
!m but the man cut at him with the
Sword and the constable very success-
fUlly staved off the blow with s laths
ut sustamned a mMmnor injury An-
Other constable came to his rescue
nd hit him with a lathi and then he
Led to 1un away, but being challeng-
®d by a private person who had a
12 bore gun and barred his way, he
SYrrendered tumself. He was arrested
8h4 a case has been registered U/S 30T
8hLq 353 IPC against lum 'The case 18
ub judice.
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Procurement of Rice from Oriesa

1081. Shri Bupakar: Wil the Minis-
ter of Food and Agriculture be pleas-
ed to state

(a) whether in procuring rice from
Orissa, procurement of only mlled
rice 1s insisted upon, and

(b) the reasons for the same?*

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) No Sir

(b) Does not arise

Rabl Campaign

1082. Shri Jadhav: Will the Mins-
ter of Food and Agriculture be pleased
to state

(a) what 1s the total acreage that
wag brought under cultivat on during
the Rabi campaign with a break up
of each State and Union terrtory;

(b) what acreage was under culti-
vation during the year 1857-58,

(c) the probable inciease that 1s
likely over the last year, and

(d) what amount was spent for the
drive in each State’

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) to (¢) A
statement 1s placed on the Table [See
Appendix 11, annexure No 82]

(d) Figures of actual expenditure
have not yet been received from the
State Governments

Development of Minor Ports in
Kerala

1083 Shri ¥nachandran: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No 289
on the 15th November, 1857 and state

(a) whether any priority has been
fixed to take up development work at
variouy ports, and

(b) whether any development work
has been done at any of the ports
during the current financial year?
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The Minister of Siate in the Minis-
try of Transport and
{Shri Raj Bahadur): (a) No, Sir

1b) Supply of electric cranes at
Kozhitode and Tellicherry Ports and
provision of a sea-going tug and for-
mation of an approach road at
Azhikkal Port have been undertaken
m the current financial year

Passenger Amenities

1084 Shri Jinachandran, Will the
Minister of Railways be pleased to
state the passenger amenities propos-
ed to be provided at the railway
stations on the Kerala section of the
Madras-Mangaloie line during 1959-60
and 1960-61°

The Deputy Minwster of Railways
(Shri Shahnawaz Khan) The follow
ing amenities are proposed to be pro-
vided at the under-mentioned stations
during the year 1959-60

1 Kuttipuram—Extension of III
Class waiting hall

2 Kuttipuram—Provision of pucca
type latrine with 6 seats

3 Olavakkot—Provision of retir-
INg rooms

4 Payyanur—Extension of m
Class waiting hall

5 Payyanur—Provision of pucca
type latrme with 6 seats

€6 Shoranur Junction—Provision
of additonal dinmng hall 1n
Non-Vigetarian Refreshment
Room

7 Chullimada—Provision of pucca
type latiine with 4 seats

8 Nileshwar—Provision of pucca
type latrine with 6 seats

Valapatnam—Provision of pucca
type latrine with 4 seats

As far as proposals for the year
1960-61 are concerned, the list will
be finalised only by July 1858, after
1t i1s approved by the Users' Amemty
Commuttee

Malabar-Cochin Express

1085 Shri Jinachandran: Will the
Minister of Rallways be pleased to
state

(a) the number of seats available in
each of the three classes for West
Coast and non-West Coast passengers
m Malabar and Cochuin Expresses,

(b) whether m view of the large
amount of traffic between Madras and
West Coast towns, Government pro-
pose to run these two trains entirely
for the use of West Coast passengers,
and

(¢) whether Government have any

proposal to ease the present conges-
tion 1n this sector?

The Deputy Minister Railways
(Shr: Shahnawaz Khan). The
details of the accommodation provid-
ed 1n Nos 1 and 2 Madras-Mangalore
Mails and Nos 19 and 20 Madras-
Cochin Express trains are indicated
1n the statement placed on the Table
[See Appendix II, annexure No 93]
Accommodation 1s not separately set
apart 1n these trains for West Coast
4nd non-West Coast passengers

(b) No

(¢) The steps taken and proposed to
be taken to give relief to overcrowd-
ing on the trams scrving the West
Coast section of the Southern Rail-
way, are indicated below

(1) A sectional third class coach
was introduced on Nos 19/20
Madias-Cochin Express trains
between Madras and Salem
with ecffect from I4th August,
1958 from Madras end and
from 15th August 1858 from
Salem end

(1) The sectional third class coach
running between Madras and
Arkonam on No 19 Madras-
Cochin Express and No 312
Jalarpet-Madras Passenger
was eatended to run between
Madras and Jalarpet with
effect from 14th February,
1859, to clear the sectional
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trafic bitween Madras and
Jalarpet and thus afford some

rehief! to through passengers
going to West Coast

(ih) With effect from 1st Apni,
1859, the Madras-Jalarpet sec-
tional third class coach refer-
red to in (1) above, will be
extended to run between
Madras and Erode on Nos 18/
20 Madras-Cochun Express
trains

(1v) With effect from 1st Aprl
1959, by a re-adjustment of
the present train services, a
through passenger train wnll
be provided, each way, bet-
ween Miadras and Shoranur
to convenient timings

(v) During the period from 1st
Apri], 1859 to 30th June, 1959,
Nos 19 and 20 Madras-Cochun
Expresses and Nos 1 and 2
Madrazs-Mangalore Muails will
be strengthened by one addi-
tional third class coach
whenever possible

(v1) Other passenger traim, on the
West Coast hine will also be
strengthened to the maximum
extent possible during the
summer months subject to
availability of room on trains
and the extent of overcrowd-
Ing
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Ipdian Alritoes Corperstign

(a) whether the Government of
India have considered the desirability
of introducing participation of labour
in the management of the Indian Air-
lines Corporation, and

(b) f not, the reasons therefor?

The Deputy Minister of Civil Avia-
tlon (Shri Mohiluddin), (a) and (b)
The Indian Airlines Corporation have
set up Works Comnuttees at Delhy,
Bombay, Calcutta, Madras and
Hyderabad under Section 3 of the
Industrial Disputes Act, 1947 The
Corporation have also constituted a
Liébour Relations Commuttee consmt-
ing of representatives of the Corpora-
tion and of its employees, as required
under Section 41(2) of the Air Cor-
porations Act, 10538

Train Examiners

1088 Shn Daljit Singh Will the
Minister of Railways be pleased to
astate

(4) the number of vacancies of
train examiners in scale grade ‘C lying
unfilled at piesent in Northern Rail-
way and

(b) the tolal number of posts up
giaded as per ‘New Deal” to the
~tale of Rs 150—225 on this Railway?

The Deputy Minister of Railways
{Shra Shahnawaz Khan) (a) 3

(b) 33

Corruption Cases on Northern
Railway

1089 Shri Daljit Singh Will the
Minister of Railways be pleased to
~tate

(a) the number and nature of cases
of corruption commtted by Railway
employees during 1858 on the Northern
Railway, and

(b) the number of such cases pend-

The Depuly Minister of Ballwyys
(Rhx! Shahngway Khan): (a) 394

(1) Acceptance of 1llegal gratifica-
tion

(n) Falsification of records

(1) Misappropriation of Govern-
ment money

(1v) Misuse of Railway Matenal
and Labow

(v) Misuse of Passes and PTOs

{v1) Underweighment of conmugn-
ments

(vu) Non recovery of wharfage
and demurrage charges

(by 329

National Academy of Medical Sclences

1080 Shri Aurobindo Ghosal: Will
the Minister of Health be pleased to
state

(a) whether Government contem-
plate to establish a National Academy
of Mcdical Sciences, and

(b) if so when?

The Minister of Health (Shri EKar-
markar) (a) and (b) A proposal for
the establishment of National Aca-
demy of Medical Sciences was made
at the meeting of the Central Council
of Health held at Shillong in January,
1959 and 1t was decided to circulate
the proposal to State Governments,
Universities and other bodies for thewr
VICWS

State Electricity Board

1091 Shri Supakar Will the Minis-
ter of Irrigation and Power be pleased
to state

(a) whether any State Electricity
Boards and State Electricity Councils
have been formed in the Union term-
tories and

(b) 1f so since when are these
boards and councils functioning?

The Deputy Minister of Irrigatiom
and Power (Shri Hathl). (&) and (b)
An Electricity Board and a State
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Electricity Council were established in
the Union Territory of Delhi in 1981
These had, however, to be dissolved
on the Tth April, 1058, consequent on
the formation of the Delhi Municipal
Corporation. No State Electricity
Board or State Electricity Council has
80 far been establhished in any of the
other Union Territories.

Employment of Scheduled Castes as
Drinking Water Men

1092. Shri Sonavane: Will the
Minister of Railways be pleased to
state-

(a) whether any Scheduled Castes
are emploved as drinking water ser-
vants on the varioug Railways; and

(b) 1f so, the total number of such
drinking water servants on all the
Railways, Zone-wise?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes

(b)

Railway No of Sch Caste
water men
Central 46
Eastern 16
Northern 115
North
Eastern a7
Northeast
Frontier 38
Southern 26
South
Eastern 34
Western 92

Scheduled Castes and Scheduled
Tribes Caterers

1083, Shri Sonavane: Wil the
Minister of Rallways be pleased to
state the total number of catering
establishments or stalls run at all the
stations of the Indian Railways by the
Scheduled Castes and Scheduled
Tribes scpaiaiely on the zonal rail-
ways and policy of allotmg such stalls
and establishments with reference to
these Scheduled Castes and Tribes?

The Deputy Minister of Rallways
(Shrl Shahnawaz KEhan): A state-
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ment, furnishing the details desired,
1s placed on the Table. {See Appendix
I, annexure No. 94].

The extant policy is (i) to allot
small stalls and to issue licences for
trainside vending to persons belong-
mg to Scheduled Castes/Tribes on a
preferential basis provided they are
not unsuitable,

(ii} in the case of the contracts for
the larger stalle and for the Refresh-
ment Rooms other things being equal
or nearly egual, to preferentially
allot the contracts to persons belong-
g to Scheduleq Castes/Tribes

Fishing net making Plant

1094. Shri Assar: Will the Mimister
of Food and Agriculture be pleased to
state-

(a) whether 1t 15 a fact that the
Government have purchased a fishing
net making plant for Bombay;

(b) whether the plant has staited
working, and

(¢) 1f not, the reasons therefor”

The Minister of Food and Agricul-
tuare (Shri A P Jain): (a) Yes One
twine and net making plant was pro-
cured unde: the TCM Aid program-
me and allotted to Bombay Govern-
ment

(b) No

(c) As the equipment was new 1o
the country, 1t 1s necessary to recruit
Erection Engineers from abroad
Negotiations for their recruitment are
being carried on and the plant will be
installed as soon ag their services be-
come available

Porters

1095 Shri Parulekar Will the
Minister of Railways be pleased to
refer to the 1eply given to Unstarred
Question No 92 on the 18th Novem-
ber, 1958 and state:

(a) whether 1t is a fact that the
licensed porters on the Central Rail-
way are paid at the rate of 4 annas
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per hour by: the Railway when they
are utilised for Railway work;

(b) what 13 the prescribed porterage
rate chargeable from the passengers,

(c) what are the reasons for not
paying their services at the prescrib-
ed rate of porterage when they are
utilised for Railway work?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes; on
the Bombay Kalyan (imclusive) sec-
tion and at 22 nP per hour at other
stations

(b) Poiterage charge payable by
passengers 1s 3 annas or 19 nP per
head load not exceeding one maund
per trip at al] stations on the Bom-
bay-Kalyan section and certain other
important stations and two annas or
twelve Naye Paise at other stations

(c) Railway work done by licensed
porters is different m character from
the work 1nvolved in the carnage of
passengers’ luggage

Construction of Farm Office and Field
Laboratory for the Central Arecanut
Committee

1086 Shri A K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether the Central Public
Work, Depariment has iaken up the
construction of Faim Office and Field
Laboratory of the Regional Researcn
Station of the Centiaj Arecanut Com-
mittee for South Kerala at Panane-
puram, and

(b) 1if so, what progress has been
made?

The Minister of Food and Agricul-
;n.ltnre (Shri A P. Jain): (a) No,
ir,

{b) Does not arse.

T. B. Control

1097. Bhri Mohammed Imam: Will
the Minister of Health be pleased to
state the amount spent by the Tuber-
culosig Association to fight Tubercu-
losis disease by the use of B C.G. Vac-
cination and other anti-tuberculosis
measuies from 1852.53 to 1958-59°

The Minister of Health (Shri Kar-
markar): The main activities of the
Association are to advise the State
T.B Associations and the Central and
State Governments on modern anti-
tuberculosis measures, to arrange [or
education, publicity and propaganda
on such measures and annual meet-
ings of TB workers The Association
1s also managing three T B. Institu-
tions mz T.B Hospital, Mehraul,
Delh;, New Delm TB Centre, and
the Lady Linhthgow Sanatorium,
Kasauli The expenditure incurred by
the TB Assouzalion and the Institu-
tions managed by them for the period
from 1952-1957 1s as shown in the
statement 15 placed on the Table [See
Appendix 11, annexure No 95]

Minor Irrigation Loans

J/ Shri A. K Gopalan:
b '\ Shri Kodiyan:

Will the Mimster of Food and Agri-
culture be pleased to rtate

(a) whether the Government cf
India have received suggestions from
Kerala State Government that minor
irrigation loans should be available
for utihisation by co-operative faims
and panchayats, and

(b) if so. whether the Government
of India have agiecd 10 the sugges-
tions™

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) No Sir

(b) Does not arise Under the
GMF Rules loans and grant: are
glven to State Governments fu  .elir
Minor Irrigation Schemes The 1m-
plementation of the schmes and the
advance of financia. assistance to va-
rious parties are left to Stale Gov-
ernments
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Rest Houses 2t Bhubspeshwar

1800. Shei Panigrahi: Will the
Misiglar of Transpeet and Cesnmuai-
calloma be pleased to refer to the
reply given to TUnstarred Question
No. B3 on the 15t November, 1858 and
state:

(a) whether the plans and estimates
for comstructing rest houses both at
Bhbubaneshwar and Konarak have
since been prepared; and

(b) i so, when the construction
work 18 expected to start?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadnr): (a) and (b). No
Unstarred Question bearing No 53
was replied to on the 1st November,
1958 The reference is presumably to
the Question bearing the same num-

ber replied to on the 18th November,
1958

The sketch plan for the rest house
at Konarak 15 ready The estimate
for the rest house at Konarak and the
plans and cstimates for the rest
house at Bhubaneshwar are not yet
ready Efforts are being made to
start the work on both the rest houses
and complete them during the cur-
rent plan period
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Rallway Quarters

1101 Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of quarters [Ior
Class I, II 1II and IV Railway em-
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ployees to be during
1930-60 and 1960-81; and

(b) the amount sanctioned for each
Railway?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and
{(b) The number of quarters proposed
to be constructed during 1950-60 is
about 8,000 The sum provided for this
purpose in the Budget for 1959-60 fer
e¢ach of the Raillways 1s as follows:—

Ras.

n lakhs

1 Central Railway 125 00

2 Eastern Railway 84 80

3 Northern Railway 80-00

4 North-Eastern Railway 4096
% Wourtmessy Frurver

Railway 62-81

6 Southern Railway 71 00

7 South Eastern Railway 114 00

8 Western Railway 7100

ToraL 629 17

According to the tentative pian
about 10,000 quarters are proposed to
be constructed during 1960-61 The
provision for quarters to be construct-
ed during that year will, however,
be decided while considering the Rail-
ways' Works Programme for that
year

Ships Built in West Germany for India

1102 Shn Ram Krishan Gupta: Will
the Minister of Transport and Commu-
nications be pleased to state

(a) whether 1t 15 a fact that ships
for India are being built at present in
West Germany, and

(b) 1f so, the number of such ships
and their total tonnage®

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir

(b) Nine ships totalling 72,400
GRT approximately

Bhakra Waters for Gurgaon Distriet

1103. Shri Ram Krishan Gupta; Wil
the Minister of Irrigation and Power
be pleased to state

(a) whether 1t 15 a fact that Pun-
jab Government have finahsed a
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scheme to carty Bhakra waters to the
and lands of Gurgaon District;

{(b) H so, whether the Central Gov-
ernment have received the scheme Io1
approval; and

(c) the details of the scheme and
whether the scheme has been ap-
proved?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No in-
formation Is available

(b) No, Sir.
{e) Does not arise

Drainage Schemes in Assam

114 Shri Basumatari: Will the
Minister of Health be pleased to state:

(a) whether the Government of
Assam have submitted any scheme for
underground drainage with sewage
system for Gauhat:; and

(b) 1if so, the action taken thereon?

The Minister of Health (Shri Kar-
markar): (a) No

(b) Does not arise

Non-Gazetted Staff of Civil Aviation
Department

1105. Shri Basnmatari: Wil the
Minister of Transport and Communi-
catlons be pleased to state

(a) whether non-gazetted officials
m the Civil Aviation Department have
uniform hours of work and schedule
of duties,

(b) whether non-gazetted officials 1n
charge of aerodromes or sections get
temporary gazetted rank or special
pay for taking the responsibility, and

(¢) whether the aerodromes are
under the umfled charge of one offi-
cial ?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) No, Sir.
It is not possible to have umform
hours of work for each of the differ-
ent categoriegs of Ministerial, Opera-
tional, Fwre Fighting, Workshop,

358 L8SD.—4.

Chowkidary etc. staff employed by
the Civil Aviation Department,

(b). No, Sir. The charge being not
heavy, special pay or gazetted status
15 not justified.

{c). Six minor aerodromes are
under the over-all charge of Assist-
ant Communication Officers posted
there who have been trained in Air
Traffic Control duties.

Minor Irrigation Potential In Assam
1108 Shri Basumatarl: Will the

Minister of Food and Agriculture be
pleased to stater

(a) whether the problem of full
utilization of minor irrigation poten-
tial created 1n Assam was discussed
m the Eastern Region and Regional
Minor Irrigation conference held mn
Calcutta on 8th and 0th August, 1958;
ana

(b) f so, whether the Assam Gov-
ernment has suggested any measures
for full utihzation of the resources as
Assam 1s full of rivers and tributaries?

The Minister of Food and Agricul-
tare (Shri A P Jain): (a) Yes.

(b) The Government of Assam
have now decided to take up medum
and small sized irrigation projects, be=-
sides the embankment and drainage
projects that were being attended to
so far They have already taken up
surveys and investigations in respect
of such projects, particularly in the
areas which have been suffering from
drought i1n the past years The State
Government have also proposed to
unaertake expansion of their Power
Pump Irngation Programme

Reservation of Posts for Anglo-Indiane

1107 Shri Frank Anthony:
" Shri Barrow:

Will the Minister of Rallways be
pleased to state*

(a) the number of posts reserved
for Anglo-Indians, on each Railway,
for the Calendar years 1948, 1047,
1950, 1851, 1852, 1853, 1954, 1066, 1957
and 1958 separately;
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{b) the number of Anglo-Indian
spplicants for the above posts in esch
of the above years; and

(c) the number of the above posis
actually filled by Anglo-Indians dur-
ing the above years on each Railway®

The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (2) to (c).
Information 1s being collected and
will be laid on the Table of the Lok
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Minor Irrigation Schems in Bombay

1109 Shrl Pangarkar: Will the
Mimster of Food and Agriculture be
pleased to state.

(a) whether any financial help has
been asked for by the Government of
Bombay for munor irrigation schemes
dunng 1858-60, and

(b) 1f so, the extent thereof?

The Minister of Food and Agricul-
fure (Shri A. P. Jain): (a) and (b)
Yes Sir A sum of Rs B5-31 crores
has been asked for by the Govern-
ment of Bombay.
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Wagens

1110 Bhrl Siddananjappa: Will the
Minister of Rallways be pleased to>
state:

(a) whether the Railway Board has
placed orders on Indian Manufacturers
for supply of 55 ton capacity wagons;.

(b) if so, what 1s the value of the
orders so placed, and when gre the
wagons expected to be delivered, and

(c) which are the firms with whom
the orders have been placed ?

The Deputy Minister of Rallways
(S8hri Shahnawas Kban): (a) Yes,

(b) According to the provisional
price given to the firms the total
value of the order 1s Rs 525 crores
These wagons are expected to be de-
hivered between June '58 to April "60

(c)

1 M/s Burn & Co Ltd,
Howrah
2 Mjs 1ISW&Co Ltd, Burn-
pur
3 Mys
Calcutta, and

4 M/s Brathwaite & Co, Ltd,
Calcutta

Jessop & Co, Ltd

Surplus Machinery of Irrigation amd
Power Projects

Shrimat! Nla Palcboudhuri:
Shri Muhammed Elias:

Will the Minister of Irrigation andt
Power be pleased to state:

(a) whether any assessment has
been made regarding the availability
of capital equipment and spare parts
which are surplus with the irmgation
and power projects; and

(b) it so, the nature of steps to be
taken for their optimum utlisation for
the benefit of the country?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Am
assessment 13 being made

Shri Ram Krishan Gupta:
un{
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(b). An Officer has been appointed
with effect from the 2nd February,
1989, for this purpose, His report is
awaited.

Mileage of Lines Surveyed on NE
Rallway

1113. Shri P. C. Borooah; Will the
Minister of Rallways be pleased to
state how many railway lhines have so
far been surveyed during the BSecond
Five Year Plan Period on the North-
Eastern Railway?

The Deputy Minisier of Rallways
(Shri S, V. Ramaswamy): (1) BSita-
marhi-Sonbarsa, (2) Muzaffarpur-
Darbhanga, and (3) Rampur-Hald-
wani new lines have been surveyed

PAPERS LAID ON THE TABLE

AMENDMENTS T0 TrRreURA MoOTOR
Venicres RuLxs

The Minister of State in the Minils-
fry of Transport and Communications
(Shri Raj Bahadur)- I bcg to lay on
the Table, under sub-section (3) of
Section 133 of the Motor Vehicles Act,
1939, a copy of cach of the following
Notifications making certain amend-
m nts to the Tirpura Motor Vehicles
Rules, 1954

(1) No F IV (70) :M‘V 58 dated
the 8th November 1858 !

{u) No mr/m-msa dated
the 13th December, 19

(iu) Two Notifications No F
v (l)—HV£57 dated the 10th
January, 1959 [Placed wn Library;
See No LT-1256/801,

NoTIricaTIONS ISSUED UNDER ESSENTIAM
ConmMonrTies AcT

The Deputy Minist ¢ of Food and
Agriculiure (Shri A. M. Thomas): 3

Cost ond Works 3446
Accountants Bili

beg to lay on the Table, under sub-
sechon (6) of SBection § of the Es-
sential Commodities Act, 1855, a copy
of each of the following Notifications:

(1) G § R No 201 dated 16th
February, 1950

(u) G S R. No 213 dated the
21st February, 1059, making cer-
tain amendment to the Rice end
Paddy (Assam) Second Price
Control Order, 1958

(m) G S R No 218 dated the
18th February, 1959, making cer-
tain further amendment to the
Uttar Pradesh Paddy (Restriction
on Movement) Order, 1958
{Placed in Labrary, See No LT-
1257 59)

OPINIONS ON BILL

Shri Raghubir Sahai (Budaun) 8ir,
I lay on the Table Paper Nos II and
III to the Bill to amend the Code of
Criminal Procedure which was cir-
culated for the purpose of eliating
opinion thereon by the direction of
the House on the 5th September, 1958.

12,02 hrs,

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the

following message received from the

Secretary of Rajy Sabha

“In accordance with the provy
sions of rule 87 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Cost and Works Accountants Bill,
1858, which has been passed by
the Rajya Sabha at its sitting held
on the 19th February, 1959 "

COST AND WORKS ACCOUNTANTS
BILL
Lam ox THE TABLE A8 PASSED BY
RAJYA SasEA

Secretary: I also lay on the Table
of the House the Cost and Works Ac-
eountants Bill, 1950, as passed by
Rajya Sabha.



3447 FEGRUARY 27, 1060 Cafling Attention t0 & 3448

ESTIMATES COMMITTEE

THRTY-FI¥TH REPORT

Shrl B. G. Mehta (Gohilwad): I beg
to present the Thirty-fifth Report of
the Estimates Committee on the action
taken by Government on the recom-
mendations contained in the Sixty-
fourth Report of the Estimates Com-
mittee  (Furst Lok Sabha) on the
Munistry of Defence—Military Dairy
Farms,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

‘TweLrtE RePoRT

Shri Mulchand Dube (Farrukha-
bad): Sir, I beg to present the
Twelfth Report of the Committee on
Absence of Members from the sittings
of the House.

I also lay on the Table a copy of
the Statement showing names of
Members who have been absent for
15 days or more continuously during
the last Session.

12.04 hra

GA..LLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

RErORTED STATEMENT BY MINISTER OF
IRRIGATION OF BIHAR rec: GANDAK
ProJecr

Bbri Jhulan Sinha (Siwan): Sir,
under Rule 187, I beg to call the at-
tention of the Ministor of Irrigation
and Power to the following matta: of
urgent public importance and I re-
quest that he may make a statement
thereon:

*“The statement of the Irmigation
Minister of Bihar reported in the
Press on the 24th February, 1959,
regarding Gandak Project™

Matter of Urgent Public
Importance

The Ministor of Lrrigation and
Power (Hafix Mohammed JIbrahim):
8ir. on the 17th December, 1968, the
House was informed that the Bihar
Government was revising the Gandak
Project Report in the light of the
comments offered by the Central
Waler and Power Commission and cer-
tain other relevant factors. Mean-
while, the Government of Uttar
Pradesh had suggested that the Gov-
ernment of Bihar should meet the
entire capital expenditure on the con-
struction of the main Gandak canal
and the distributaries lymg in  the
territory of Uttar Pradesh, including
compensation and the cost of rehab.li-
tation and that they, on their part,
would agree to take water on the
same terms on which the Government
of B har would supply water from this
project to their own tenants. At my
instance this question was discussed at
a meeting held 1n Lucknow on the
21st February, 1959 at which the
Chief Minister of Uttar Pradesh, the
Miniwster of Irrigation and Power,
Uttar Pradesh, the Minister of Irriga-
tion, Bihar and myself were present.
I am huppy to inform the House that
a seitiement has becen reached under
which the Government of Uttar
Prade-h have acccpted the suggestion
of the Planning Commussion that
betierment fees should be levied
the area served by the Gandak
canal. The Ultar Pradesh Govern-
ment have al.o agreed to construct
the canal and the distributary system
mn Utlar Pradesh territory at their
own cust The cost of the project as
a whole will be shared by Bihar end
Uttar Pradesh in proportion t¢ the
bencfits received by each.

As a part of the Gandak Barrage
site lies in Nopal, the concurrence of
the Government of Nepal 15 necessary
before a decinon to embark on the
construction of the project can be
taken. We trust that the Nepal Gov-
ernment will be good enough to ac-
cord their concurrence in the near
future.
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T o fao wpw (vhwefix) -
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OTFA T . ...

aeuw arew @ 93 Af

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affalrs (Shri Satya Narayan Binha):
With your permission, Sir, I rise to
announce that Government Business
for the week commencing Monday,
the 2nd March will consist of:—

(1) Further discussion of the
Railway Budget;

(2) Discussion and voting of
Demands for Grants (Railways)
for 1950-60;

(3) Discussion and voting of
Supplementary Demands for
Grants (Railways) for 1058-39;

(4) Consideration and passing
of the following Bills:—

(i) Chartered Accountants
(Amendment) Bill, as passed
by Rajya Sabha; and

(1i) Indian Electricity
(Amendment) Bill, as reported
by the Jomnt Committee.

(5) Discussion on the agree-
ment entered into by the Govern~
ment of India with Messrs. Merck
and Co. of Rahway, New Jersey,
for the manufacture of Streptomy-
ein and Dihydrostreptomyein at
the Hindustan Antibiotics (Pri-
vate) Ltd, on a motion to be
moved by Shri S. V. Parulekar
and others on Bth March, at 4
M.

As Members are already aware,
general discussion of General Budget
is scheduled to commence on the 6th

Shri B. M. Banerjee (Xanpur):
Sir, Members of this House are

anxious to have & discussion on the
Chinakuri coal mine disaster. A re-
port has been submitted. Even next
week we are not having any time.

Mr. SBpeaker: The week after next,
we shall see.

Shri Satya Narayan Sinha: We have
eonsulted the Minister concerned and
he wants some time. Therefore, I do
not think it may be held next week.
We may have it sometime before the
House disperses.

Mr. Speaker: I will allow one such
discussion every week. Therefore, let
it be the week after next. Meanwhile
the hon, Minister may study it

12.09 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

HFQT Wo fao wymw (worfi)

:
E
;
§

member whose name is nomltl::
shall be entitled to speak™

ugt 9T 9 Wwr awy 3 9 oFfe
¥ e § e ag oY i &1 Trgfr
off ® AT 9% TFF © R f o o
qAx ¥ {7y T QU i Nt amy o
wmd fet ot §, v R @mr w8
¥ wew T Ak oer T sre
g, I S WY ey R
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fer 7z 83 @ 't § g A W A
ot famay | & @ faww qT wToeY
e wreen § 6 o sy A fad
WTHH I T WY W F O A7 oY {¥q<

w® ER T e e |

L1 ﬂim : &pF § : Hon, Member
is not new to this House. I am adopt-
ing both. I call only those hon. Mem-
bers I choose from among those that
stand. Hon. Members ought to stand
up. They catch my eye and no hon.
Member can insist upon his name
being called along with the others.
It is open to me to choose, To assist
me I have asked the various parties
to prepare a list of their spokesmen
and give me their names. I may call
them or I may not call them. As far
ag possible I am interested in main-
taining a proper level of debate in this
House. Whoever belongs to any parti-
cular party must tell the party whip.
If he goes over to this side, or be-
comes an Independent, then I  will
exercise that right independently, but
so long as he is a Member of a parti-
cular party there is no good complain-
ing to me. We are trying to distribute
the opportunity to wvarious Members.
I do not want to disturb that practice
and take upon myself the responsi-
bility in which case I do not know
who is prepared, who is not prepared
and who is better prepared. Therefore,
merely by appearance I cannot go in
this House.

QR Wo fao wgmw :  wWemw
wew, & wwwar § 5 q@ @@
s fFM s g § ST Y
www & wger g e o v WY
wad ammar § W foerey ¥ grew @
sorx farar & o o g s wifigd

oft grew : (wreEet) @ s
AT Hom &)

W WP ¢ § ST S
&Y WTeTd o & 1 F s 7 e g
OF G ST W ®9W §war § )
Y 9T AT S gt § fe afiwe
argw fgelr ot & av =

There is absolutely no doubt about
it. Nobody can insist upon my calling
him. A number of hon. Members
stand, and I choose, and I also take
into  consideration any list that is
given by the spokesman of a parti-
cular group. That will enable me to
choose. In exceptional cases, if I
find 8hri  Saigal is interested in a
particular topic, though his name is
not put in in the list, I can always use
my discretion. But the party also will
exercise its discretion. I can exercise
my discretion, apart from the party
whip. But I leave it to the party to
decide what ought to be done. I am
not bound by the names that are given
by the party, though to a large extent
I am guided by that list, so as to
regulate discussion in this House.
If the hon. Member is so interested,
wrrespective of the party whip or the
party directions, I shall try to call him
once There 1s no point of order.

@ Wo 6o wga™ : weme
wgrea, & g7 fraea w6 Swgarg

Mr. Speaker: There 15 no point of

order in this. I am entitled to call

him and I am entitled not to call
him.

Sardar A, S. Salgal: I request you
to hear me.

Mr. Speaker: I have heard him.

HOOT Wo fwo Ayw® @ QAR I
e fgmma gon e wred wregfr o
® A g g WY e woy fear
o wiiw Tl Y fisear g fieg )
o THY FEEY of Jear afgd 1 gw gt
¢ fr fowr o & w7 EEANYaar X
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e & g whie & oo o o T
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Shri Bra] Raj Bingh (Firozabad)
May I submit a few words on this?

Mr. Speaker: When a point of order
18 raised, no hon Member need assist
me Let the hon Members know this
definitely When my predecessor was
dividing the time allotted for any dis
cussion, he used to give 50-50, that 1s
50 to the Congress Party and 50 to the
Opposition I reduced the Opposition
time from 50 to 40 They have sub-
mitted to 1t Every hon Member who
belongs to a party will try to make
his voice heard here and give an ac-
count to his constituency in the next
elections Therefore, all the hon Mem-
bers would hke to participate in thus
discussion The Opposition has ac-
cepted my reducing the percentage to
40 ‘Though I have reduced it from 50
to 40, as far as possible, I am trymng
to stick to that particular position, but
there may be certain occasions when
I cannot strictly go by this rule, for,
the moment the balance 1s struck
between 60 and 40, some difficulty may
arise But I have mentioned the pre
sent arrangement I have absolutely
no partality I want both suides to
have respect and regard for my carry-
ing on the business of the House If
any hon Member feels that he has
not been called he can just go to Shn
Satya Narayan Sinha, the Minister of
Parlhamentary Affairs and the Chief
Whip and get his name put in there,
but still if he has not succeeded once,
twice, thrice, I shall ask him to get
his name put n  Even then, if he has
not succeeded, I shall call him

The Minister of Parllamentary
Affairs (Shri Batya Narayan Sinha): I
am told that in today’s list you will
find his name there (Interruption)

Mr. Bpeaker: Order, order My diffi-
culty arwses this way A day lasts
from 12 noon to 5 pm for the pur-
poses of debates I divide the time as
40 and 80—two hours for the Opposl
tion and three hours for Ministerialist
Benches BSo, when these two hours

are distributed among the 125 Mem-
bers of the Opposition, each Member
gets a munute, roughly That way, 1
am trying to apportion the time
They give out the names of those per-
sons who will speek on the subject
within the time allotted

But so far as the Members on this
side are concerned, too many Members
have come to me, and I am asked to
pick and choose I do so with very
great difficulty I try to do my best
but still here and there some Mem-
bers may be left out, but I shall try
to accommodate Instead of raising
such a matter on the floor of the
House and spending away ten minutes
of our time, the hon Member could
have easily asked me, and I am al-
ways prepared to accommodate him
In every one of the speeches I am
anxious to hear him and as often as
possible

Acharya Kripalamm (Sitamarhi)
Perhaps the hon Member can come
over to this side'

Mr Speaker. Acharya Kripalani 1%
mwiting the hon Mamber to come
over to this side to have greater
opportunity!

ot xeof fag  (wrrer e,
wgfaa afear)  werw wEm, &

g wgr g g fin wee W Woan
¥ aw 7 wifew  ow o fw
diw gaem & Swr @Y agw aw faer
ot ¥ 3w fow ot & et @
@ Y aeey § IR 99 W ¥ awr
Wi ot
v T AT ¥ AT Wy o figer ama
2 9w e B w9 I e
vafed & agar g 5 s afe W
Wadr & v faar ot )
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[sinrelt wem dgw]
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e o W dex weew € | w et



}s7  Beljwey Budget—~ PHALGUNA 8, 1680 (SAXA) Genewsl Disoussion 34s8-

s mdncnr oS g,
§ wbar welt 5 wq & wil o Se
@ & wes wen IS WfgR 0

dh w@eg 4 Wyt e F A
fowz @5T R et &Y Twd ¥ g
o feer awg it € A @
& W § o w1 9T qEn g |
fwd TANFT @ AT A
wiften ey A6 § | Iy A
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faraft W gew@ 3 Wk TAR A
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1318 hrs.

[Mz. DEpUTY-SPEAKER in the Chair)
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[sfrarfy woorr gar]
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Shri Ajit Singh Barhadl (Ludhiana):
Mr., Deputy-Speaker, Sir, the railway
‘budget has been subjected to criticism
for the last two days. But certainly
there are certain achievements of
which the Railway Ministry can be
well proud. The most significant
achievement that catches the eye while
perusing the Railway Minister's speech
18 the steady progress towards self-
sufficiency in the matter of steam loco-
motives, carriage underframes and
wagons. It is no mean achievement
that out of the total provision of Rs. 80
crores for the rolling stock, we have
been able to manufacture Rs. 68 crores
worth of ro'ling stock and the country
has to depend upon foreign imports
only to the cxtent of Rs. 12 crores.

It 15 a fact that in the matter of
locomotives, m 1957-58 whereas we
have placed an order for 172 loco-
motives on the Chittaranjan Loco-
motive Works, we have had to import
100 electric locomotives from Zurich
and another 10 from Japan. It is cor-
rect that in the matter of electric
locomotives, it will take quite a time
to attain self-sufficiency and yet it is
gratifying to note from the hon. Min-
1ster’s speech that efforts are being
made i1n that direction also Not only
efforts, but 1 understand proposals
have been invited for the manufacture
of mechanical components of electric
locomotives and a start has mlso been
made on the assembly of knockedown
locomotives. 1 have had occasion to
visit, along with my other friends, the
Chittaranjan works and it was a plea-
sure to see the progress that has been
made there. Of course, we have no%
been able to attain full self-sufficiency
and there are still parts that are to be
imported from outside, But I am sure
they will progressively lessen. From
what we saw at the Chittaranjan
works and other places, the picture of
the future of India is certainly very

rosy and I must congratulate the rail-
way administration on the progress
made in this aspect of manufacture
of components of locomotives.

Coming to the rolling stock, the
picture is not bad there also. As cer-
tain hon. Members who have preced-
ed me have said, there too the country
is manufacturing quite & large per-
centage. In the matter of broad gauge
coaches, we find from figures that
except for 141 electric multiple-unit
coaches and 12 rail cars, the rest of
the entire rolling stock is being manu-
factured in the country That is also
very good indeed

Turning to the operation aspect, 1
must say the conditions are not as
happy and as good as they should be.
Of course, I concede that there has
been a dechine in the goods traffic
from January, 1858 to November, 1958.
In spite of the fact that there has
been an increase in the industrial pro-
duction, and there has been a greater
movement of goods, yet there has
been a declhine 1n goods traffic which
needs looking into ‘The reasons that
have been given do not look to be
very plausible. Now what is this due
to? It appears from the Railway
M nuster’s specch that he attributes it
to the road transport. Therefore, he
suggests that some regulation is neces-
sary on the road transport. I am
afraid this would not be correct. As
vou are well aware, from the very
inception of the Second Plan the Gov-
ernment policy has been that there
should be all-round development of
all means of transport, including the
road transport, Also, the best inter-
ests of the country would be served
only if there 1s a healthy competition.
The fact that the traffic of goods by
the railways has lessened is obviously
due not only to inconvenience of users
in the matter of booking, in the mat-
ter of delivery, freight charges and
pilferage but also due to some other
factors. The railway administration
has not come up to the expectations
that we had of railways.
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As the hon. House knows, if we look
at the road transport we will find that
in the Second Plan the target that was
fixed in the matter of manufacture of
commercial vehicles was 40,000. That
was later increased to 45,000 by 1060-
61. If we look into the production of
commercial vehicles, 1t was 16,248 in
1857 and 14,157 in 1958. Allowing for
the replacement of old vehicles, the
figures are more than 40 per cent. less
than the targeted figure. This clearly
shows that in the matter of road trans-
port also we have not reached the
target which we have planned, When
we have not reached the target in the
matter of road transport, still if there
15 reduction in railway goods trans-
port, then what are the reasons? It s
worthwhile looking 1nto it It cannot
be that the production 18 very much
less, the movement of goods is very
much less and things are not moving
That cannot be the reason. There must
be some other reason. So, I am afraid,
1t would not be correct for the hon.
Minister to say that there should be
certain curbs 1n the matter of road
transport I do not think he has that
n view Both of them must be there
so that there 15 healthy competition. 1
am sure the reference in his speech to
the re-adjustment necessary to ensure
the maximum utiization of rail trans-
port does not mean, that he means res-
trictions on road transport

I concede the broad proposition that
there should be maximum utilisation
of the capacity of every agency. I
also say that the railway capacity
should also be utilized to the maxi-
mum extent But we have got to see
the convenience of the public also. If
the public feels, if the users feel that
the road transport i1s more convenient,
13 more efficient, has got less of pil-
ferage, there is house to house deli-
very, then it should not be curbed.
There should be co-ordination, But
co-ordination does not mean puttng
restrictions on one side and giving
preference to the other side There
should be co-ordination which brings
in healthy competition between the
two. The reference in the hon. Minis-
ter's speech to the re-adjustment

necessary for the purpose of maximum
utdisation of the railway transport
naturally creates an apprehension in
the minds of the road transport users
and Road operators as to what it con-
veys. I am sure the hon. Railway
Minister has not in view any restrie-
tion or putting curbs on road trans-
port.

The hon. Railway Minister would
be well aware that a similar situation
arose some years back and then efforts
were made to put restrictions on road
trangport. I am sure he does not
intend domg the same thing now and
he will allow competition to grow, If
there is excess capacity on one side,
that should be shifted and adjusted
and steps should be taken to see that
there 1s healthy competition

Then coming to raillway admunistra-
tion as a whole I would submit that
there are three aspects from which it
should be looked into Firstly, how
far does it serve the country and the
people as a whole by hnking the diffe-
rent parts of the country and provid-
ing transport facilities to people in
different parts of the country. The
second aspect 1s: how far does it pro-
vide facilities and amemties to the
users? The last aspect would be the
relationship of railways with its em-
ployees These are the three aspects
from which the railway administra-
tion has to be looked into

Taking the first aspect, namely, how
Iar has 1t succeeded in providing new
lmes to different parts of the country,
1 am afraid the progress has not been
very fast Rather, 1t has been slow
I am glad that some lines are being
opened in different parts of the coun-
try But I would submit to the hon.
Mimister that he must fix certain pr-
orities where the necessity is more,
more lines should be opened up. I am
glad that in his speech he has made a
reference that initiative has already
been taken about the new lineg that
are included in the Third Plan. He
has mentioned about the rail head
across the Ravi into Jammu and Kash-
mir. That is a good thing. I am
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[Shri Ajit Bingh Sarhadi]
Bappy the rallway administration has
got that in view. It is an old demand.
I am sure that early steps would be
taken to see that progress is accelerat-
ed, so far as work on the line to
Jammu and Kashmir is concerned. It
is not only a strategic line, but it has
also got economic potentialities. It is
absolutely necessary to have stronger
links with Jammu and Kashimr. This
will naturally give more facilities to
the people of Jammu and Kashmir for
trade with India, So, this link has to
z:utakm up at the earliest possible

I recollect the days before the parti-
tion when the Rail line from Peshawar
to Landikhana was built, a distance of
20 mules. The cost was Rs. 1 crore
per mile; in other words, Rs. 20 crores
at that time when things were very
cheap and ample, My submission 1s
that it is not only a strategic line but
it has economic potentialities too. It
will help increasing the trade with
the rest of the country.

Mr, Deputy-Speaker: The hon.
Member must conclude.

Shri Ajit Singh Sarhadi: I will not
take more time. But I am the only
person from Punjab.

Mr. Deputy-Speaker: Here there
is a big list of Members from Punjab,

Shri AjJit Singh Sarhadi: I will con-
clude soon

I will now invite the hon. Minis-
ter's attention to the Jagadari-Ludhi-
ana line via Chandigarh. The hon,
Minister knows very well that this

3454
may be completed by the Third Pl
but, all the same, there is no ressm
why it should not be

taken
Then, I have been telling
times about certain bottlenecks on the
main Grand Trunk Roaed. Last time 1
was submitting about Millerganj in
Ludhiana. The hon. Minister was
pleased to say that the over-bridge
at the Railway gate would be expedit-
ed, I was grateful to him for
But, I am afraid, a year has
and not even a small thing has been
done about this.

Iz

I shall submit one or two things
more. I need not say anything about
railway amenities. A sum of Rs. 3
crores is being provided for railway
amenities. I am afraid it is much less.
‘When there is an increase in the gross
income, the expenditure on amenities
ought to be increased proportionately.
I am sure the hon. Minister will pay
some attention to that aspect.

Coming to the third aspect about
relationship of labour, I have one sub-
mission to make and it is this. The
railway administration is the biggest
employer in the country and it is em-
ploying more than a million. From
the figures we see that the non-tech-
nical staff taken are nearly 34,000 per
year and technical staff, 3 to 4,000. The
four centres of Railway Service Com-
mission are in Allshabad, Madras,
Calcutta and Bombay. In the matter
of employment too, efforts should be
made to see that there should not be
much of disparity, There should be
equitable distribution in the matter of
employment also. My respectiul sub-
mission is, the people of the northemn
region do feel handicapped: that of the
centres, only one is at Allahabad and
three are in the south. I would submit
to the hon. Minister that there should
be a centre in the north at Jullundur
or Ambals and chances should be given
to the people for employment. I hope
the Railway Minister would give
attention to this and will take into
consideration the points which I hawe
submitted.
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With these words I commend and
support the Budget,

Kumari M. Vedakumarl (Eluru): I

am sorry, Sir, because, yesterday I
was called at 4 55, I was waiting and
because I was not feeling well, I went
away

Mr Depnty-Speaker: Normally, an
hon Member whe desires to be called,
and 18 not present when he or she 15
called, must lose that nght

Kumar] M. Vedakumari: I am very
sorry

Mr. Deputy-Speaker: The Speaker
has given her this privilege as a spe-
clal case

Kumar: M. Vedakumari; Thank you,
Sir

First of all I like to point out some
things which are purely pertain'ng to
Andhra Pradesh Whenever I said
anything from the regional point of
view, usually i1t was pointed out that
our approach 1s pure y from a regional
or parothial view One thing I would
Lke to submit Because we belong to
Andhra Pradesh we know its problems
verv well and because we are nti-
mately connected with the problems of
hat particular State 1t 1s our duty, I
feel to submit some of the disadvan-
tages we are undcrgoing

Andhra Pradesh 1s onc of the big-
#ost Stites 1n the southern zone We
we acking for a separate rone not
because we belong to Andhra Pradesh,
but because we are facing so many
troubles Whenever a merchant wants
to export any madtenals he has to go
to the Ceniral Zone or the South
Eastern Zone or the Southern Zone
He has to approach so many zones and
s0 many departments for particular
facilities to export his materials In
order to <olve the problem of this
particular State, we have to approach
from a regional point of view There
13 no other way for us Without any
bias or prejudice, I thunk the hon
Minister will certainly understand out
point of view and the difficulties

we are facing as the biggest State in
the southern zone Andhra Pradesh
has to deal with three zones,
from Hyderabad with the Central
tone, from Visakhapatnam with the
South-Eastern zone and from Gudur
with the Southern zone I thunk you
know, it 15 & surplus State m the
southern zone There are a lot of diffi-
cultiez in exporting rice, etc When-
ever there 1s dearth of wagons, we
submit our difficulties to the hon
Minister The hon Minister was kind
enough to look into some of the points
and we are grateful to him  But,
even then, troubles will continue for
ever, and unless we are given the faci-
hties we will have to face trouble
agaun  The needs and necesuties of
the area are growing tremendously
Especiallv, 1 think the needs of the
Andhra Pradesh are growing accord=
ing to the development of the country
Th's regional 1imbalance I think,
impedes the progress of the country
as a whoe ‘That 1s why I submit
that regional imbalance should be
locked into and facilities g'ven and
the troubles of the particular Stata
should be looked into with much care
and sympathv

Commng to my own place, going
through the Budget speech and other
materiily supplied for reading, I saw
nothing ment oned about over-bridges
It may be a small matter when seen
from the aspiet of development or
from the broader outlock of the
nation But 1t 1s also giving a ot of
trouble and harassment to the people,
I must say Because the railways are
extending the yards, whenever there
1s shunt ng of cngines or anything hike
that, the gatcs aile closed I must tell
you the expenience of my town The
town 15 cut just in the midway The
older part of the town remains on the
left-hand side of the railway line and
the developed area remawins at the
rght hand side The hospital college,
court, the col ector's office and every-
thing remains on the left-hand side
of the area and the thickly populated
area 15 on the night-hand side The
people at Ellore and Tadepallegudam
are facing a lot of trouble That is one
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of the rice growing areas in which all
mills are concentrated and procure-
ment is also going on. We ask for an
overbridge. No foreign exchange is
involved. We are asking for it;
we are pressing 1t. The Municipal
Committee has submitted an applica~
tion for consideration. 1 would like
to explain a case. One lady was going
in a bullock cart to the hospital. The
coming tram and out-going train were
passing and the gate was closed for
20 minutes. You can imagine the
plight of the woman. She cannot be
carried in arms to cross the gate, She
had to wait there to get admission in
the hospital. This incident actually
happened. The trouble was so much;
nobody could help her. We were
asking the gate man to open the door.
It was an emergency case. But he
refused to open it. Ultimately, you
can 1magine what happened to that
lady. Peoplc are really put to so
much harassment and trouble. I think
the Railways should also see to these
small things which are not so import-
ant when we see them 1n the broader
outlook of the nation. They should
also be taken as important. 1 think
the hon. Minister will look into these
two cases Tadepallegudam is in my
constituency, That 1s surrounded by
rice growing villages, All the mills
are concentrated 1n Tadepallegudam.
The Central Government is procuring
s0 much rice there People have to
wait for hours together to go there
because there is so much traffic on the
Imne. The gatcman cannot solve the
problem Unless two overbridges are
built, the problem cannot be solved by
any one, by me or by the Government.

Coming to the other point, 1 have
requested the hon. Minster to attach
a separate bogey to the G.T. from
Berwada to Delhi. Madras is the
headquarters of our Division. If we
want to catch the G.T. to Delhi, we
have to approach or drop a card to
the Station Master, Madras to reserve
a seat from Madras to Bezwada. We
have to apply 10 days prior to our
starting. Bezwada is the only station

in the Andhra area where they can
get a little @ccommodation. If it is not
possible at Bezwada, there is no
chance of getting accommodation any-
where in that region. I think the hon.
Minister will certainly appreciate the
trouble which the people are under-
going and kindly permit one bogey
from Bezwada to be attached to the
G.T. to Delhi. At least a third class
bogey should be given. I have receiv~
ed s0 many representations from Bez~
wada and other p'aces in that particu-
lar part of the area. Here the head-
quarters of the Central Government is
in Delhi and on very urgent occasions,
they have to go to Dell: for so many
interviews and so many UPSC.
examinations But they cannot get
accommodation unless they write a
card to the station-master ten days in
advance, but they receive intimation
about the interview sometimes just
one day earlier, and they are there-
fore not able to apply in advance and
get the accommodation. 1 therefore
earnestly appeal to the Minister to
look into this and attach a bogey from
Bezwada to Delh: :n G T. Express.

Lady guides arc appointed n Bez-
wada, and they are given only two
sets of uniforms—that also i1s a white
saree with a green border. I must
explain to the Mimister that only two
sarees will not be enough throughout
the year, particularly white sarees.

The Minister of Railways (Shri Jag-
Jivan Ram): Border i1s to be changed
or the saree?

Eumari M. Vedakumarl: More
sarees should be given.

Mr. Deputy-Speaker: If possible,
both.

Eumari M. Vedakumarl: White
sarees cannot withstand all the work
they do So, I appeal to the Minister
that at least six pairs of sarees should
be given,

While men employees are given
family passes, I find that these lady
guides are not given. I do not under-
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stand, I cannot understand why this
is 0. When they are employed on an
equal basis, amenitres should be given
‘on an equal basis. There should not
be any diserimmation between those
given to men and women, They should
also be given family passes because
they have to maintain their families;
the old father, mother, brother, mster,
so many people will depend upon
them The dependants are equally
aimportant to the women as to the men.
So, I appeal to the Minister to give
family passes to these lady gwdes.

Shri Jagjivan Ram: Dependants
are allowed

Eumari M Vedakomari: Andhra
State has been famous, popular and
well-known for exporting penshable
goods lLike mangoes, chillies, onions
etc The mangoes arc very famous.
I think everybody has tasted Andhra
mangoes If the hon Minister 1s able
to supply the wagons, certainly I will
gwve every hon Member the facility
of tasting Andhra mangoes We are
asking for wagons, not steel coaches
but woodrn wagons If air-condition-
mg 18 possible, we will prefer to get
such wagons, f not wooden coaches
should be given I hope the hon Min-
ister will look into the case which we
have forwarded It i1s not from the
regional basis that I am speaking
Fortunately or unfortunately I belong
%0 that State and that 13 why I have
%0 submit the points regarding my
own State It 1s not a small State, 1t
% one of the biggest States in the
southern zone So, I think I have got
avery privilege to present the difficul-
fes in my own State, and request the
Munister to lock into them.

o WGl (FergR) ST
WERA, WY Twe ¥ g o frRa
feuim &1 47 fox g gmd e &
Y TedTgadF AR HET o0 qwar § |
® @i 9w fax § @ a@ ax
9T T 4T W § & § e ey
& wft @ off § O g @ F
e Q i qaas g fs g awe

¥ vvr # foeelt sdra graqrET R
yofer & ww fomy o wfigd
wg w¢ faarwrer &) wEwr ofoms
ug & fs o g o W o &
& wft o W &) gy o sSTREAT
T TAw § T W § w9 g arfr @
o gy o &S W1 oA § A W
§ %@ amw &1 ¥ arfw W &R
Arairy aeft wgieT € oF S qEr 9
fored Wl W wrew ofew 9 f W
WA % afen qeadfes fore wque &
@ T A AW & W oy Wy
A & AN § UTHEAT &1 Y & I W
# a3 74 &, ot T it TR A S
g o fr A, afen wadfew g o
§) sfe w waw § F IR A
Taq @1F I L-R-4S WY WA
Y § A AR T OF WL H WL
feamr wmgar g foed s—tt-4c ®
T T 7 GATAT d §UFET AT Gl

4 3 oIEw ¥ TREE WE G
95T ®T WIE —

“The Board considers that i1t w
imperative to arrest immedately
any tendency for a rise in the
worhing expenses which are dis-
proportationate y high compared
to the growth of traffic and rail-
way earnings”

A WA ARy WY S famr
IGF 99 oF FAer Wy e faar e
Fagaaawd &1 ol & o
# Y% FT WX @7 «H WY
wiferr #Y sg e foafa = &, ar s@
feafy ® g e age wfew €0
w3t # or g g R AR B
g &

Lies, deliberate les, and statistics.
wx @k it e & o wew il
€ 3% uqE Wk W|E O F oY o
wor § fargwr & sew fisar §, S
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Feeafa frerk 2 § | voF o wy
& v amr o farwre ey o wfig? o
NITANumr s @ ¢
Toer gfonw ag gt § fie 98 W
oY feddwite o & oud wre adw
§ s oo 3w @ g gg AR R
W § ) SUSIH WEEw, 9% wrw Al
W d @ W @R fF e owm
wAE §§ S WE & fog v
T oYX ¥ w2 SiY IaeY avwaw
% agx § Wi fr-am § @ o
Wgw § 7 ok feqdude w3 § fag
TR0 T S W S
WE S WgA A wwAr
wiegma 2@ §, I 3g ww fem
WA WIfgd | 5 g § A7 LRy
*1 Frdaw & e wafy oF qre %
WA F i S wgr g q
fadee § for T A wrafyy 7213 & Fwea
¥ T8 A 1 R T A 6
f 3aq 1 FEE FW AT W ad
d A N g wra gt @ o § ag
oY FAT o ATT § WX THF & LY
wAT ¥ W@ TE A Y
¥ ¥IWq &1 SR g AT ¢ | A
e R oS W wd Ay
Y FAT T & A g W
W i a3z & 7 sl Nt T QY
i ara s fgd e oo
WA SITET T 4T THY ¢ F4S
to wer ¥w At v g R | fedAmie
WAFN R o ag gar §
A FHoR RAAE 7 FaT FARAC B
forg oY Ao & ot & SwF AR
s WA §F Aw G
uieE T T g AfET IR T FY
] 1§ orsywar A EWwAr g
qAT T AN T A e
i fir fere faf & o=t & afcorms-
e X e W dax -

AT W @il T it Ay w2t we
A g o w e Wwpw @
T TR o1 St W A Qe
&% TF 0¥ & ot o gfrard wrw 3w
ATET & Y T A w aR )

I WA w9 8 W g, R gy
R % wror ag fear mar g—t oy
&g 5w gyar wer frar mar § Wk
#g ar § T o AT Fraws w7
A¥ ararl § &7 7 TAY AEiwT Aw
#Y s & e o WY T Fy v W
a2, A gy, 2, e < 2
F T oiYc A 7 A o wwerk wrd Aol
§ 1 W & Awwm g B s o) wivs
fafa @7 * srasgwar 7@ § wiE
Y xEH qFCrTTEEET T A WHEAY
M @ E TR A agas AW
GFTE N FWE ) CF A T W
FUfRTar § o R W AR & ot
gu W & S afcomweasy a1 e
fefafafarn fe s am sz )
a7 a8 ¥ 141 g TAF #y qoife
¥ HAGT Z7 F {0, wOALAY q@H F
fau Az Ifew av sfvaw @
# FHwar g w6 acg & oo ot qaw
g & faw wme z e ¢ i
W9 EACRRTET | BT W FTH
aeT § S 997 179 § of@gw, Qe
ofmed, o fag qufa amT
& sran g i 3o worrerm sioe W Ew
% ooy cmaw s ff Ao R
T qe & AYAT ATATA KA
T T FTOT 9% & PR AT e 1
9g9 AT @, o Al w gt § v
w1 gfeard § 1 & wfes gfe &
o & F T & ey & It 3T foreely
¥ fF Mex & anfy § 1 SfFT fae ol
Wit dex ofagm w A -
ey vt @ § Nenfgr st
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§N @ W wrw wr § 1 AT

frart et & ag O & o Wik
foreerr o awdy § ST WA
o w3 & foF fawr oAy o

W Y # 7 g ot frdeT s
1R g fie e mifea € wwT wiwe
s AR WA ¥
AR fr oresw mfear sarf o §
TASE AT yfenT wars 1§ | arE
W A Ee-¥Y H 7 WA %o ©
91 ST {8%e-ys F gg W & Re
@ AT | e A H AT LEVE-Yo F
Tz ®WA & Yo 97 A REWe-us #
e AT 1A FT X 0T
ATATEr ZTNT 9g9 & fm te we
ar w9 w2 ot sy § aafe
T $T & g1 AT 9 ¥qAT 38 AT
2 | W A et # wwE ol
a1 for g7 ve g 97 feamr W
sfaweq G ST 9 F gOET &
T« &7 YT A F01 WX 5 &=
dag W@ g 5w w9 I
e 97 ufaeey |AET @ W
nfear & dFwmfeEy e as F
AT W *Y gy-sgEeqT | 9 A &
ofcag & dwemfeq) w1 ot awr &=
2 1 % wwwan g & ) SEewd oF gEe
® gvw gt wifgd, faindy 7y | /1w
& A g N g & F e
gfeedim & w7 art @@ T 1 @ Aifa
& YT AFAT WTAEE WE v
F 3

358 (Al) LSD—8

o & o ¥y gt & o F
58 BT W | AT i we
F a A F ww A W whw
frar § fe gufa zwet wmd oc
T ¥ TR W gdeard oy www
oY w3 é § 1 ool aw E & oW ¥
#r#imura;.ifﬂrﬁarzm
U= 39 fema e AR IR AW
7 2= iR Y gl ge, faw
3% Uherdew fo § co @17 7 @
o ¥3¥ wdt e @ o W
wwafey #71 St e gaT 9 ¢ W
8o AR &7 § W S qurawr fear
AT Y AT I qTAT BT A THA gt
2 9T o? FUTT W Qe T A
wEaT 7 9% feafa famaromr § s
# Aty wf wgEa ¥ s
& g <o ¥ fod A od-
R WY A gewn v fagfer
F wrar W A9 A 3 79 oW
T ? A T A & Ja § e s
guea wwfea @t § fe gy wt
X F7E 7 g 4 Av | wq A
7 P T m ¢, afrene s
&0 § arAAr AT g fr o aR-
arfgr ® = Fraa) &1 & ag ¥
siftreror figgr T | 3 T g T 6
fardra wrE 3 f& o wfay &
THAY § & FHATCET F qIR Iy & WK
I Y | g &1 0F Gt W A ¢
fravmmemRNamA R sa ¥
T FIW ¥ AR g | A< FramA
fr sore ww A 74w A g E A
I &7 &F Avg ¥ fovwr fgr ond, @
AT ¥ T FTATEFAT § ) W 6T TG,
T ST #7 7§ T FAAITET § Fawr
forarar frar wrar fin & et Y S
g mufy 7 amA @ & feT wwET
¥ GTRA TR & FTOT W AGT AR
2. @ @ % afouw TEv AT v
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[sfr avorinft]
o I ghea & W Wi wr A
wowret feant af ¥R )

W T T A I HANH
w1 wfgwrre ¥ fear m @, mANT
wfewr ¥ fagr mar § o goeT
® AR ¥ AW 7 tad eefemmde
BT ¥ W (ve ¥ GET A o
wifral w o w@H w1 Afew 2 &
wot Awfay & fasrar ar @r @ | T
t¥e ¥ W famly FTdr ¥ At Ad
Rl arlY, A gEw A gy s,
I ® W GHE 3R w AT A G
AT, TEH O WE &7 A w7 I
T 39§ AR wET T awar
iAo aar & ey ax o
¥ qur @ fs o fed s § o
e @ g 1 AT M F A ST N
¢ §wal g 1 t9E ofewdzw aor QA
Hfgd, 17 a7 I=F & 1 T FHAA
W 7% wEa & fr dfwdze aw @
WX WE ool wERw 7 o wow e
7 @ A v 77 § f6 o s
qfcfeafa s g 7€ & forr & afeoma-
& FHAHT FANITEY & T 2T
andr & ) R Fgfeafy ag § i -
w4t et @ At & & g w1 afiomr
g T o wifgg fe 9% Awd ¥
Fremw feromd | I e e &
L¥e 7 5, faw & w /W ared
TATEE ot O% W wifgd
wTEAwEaT & 5 A ¥ § fF =
s fimwiz w1 7 ¥ & tvs fpre
& fear g, e sc s w9 w6
fawrod agY § oY 38 ¥ I § 7O
L1

T it St F wgr & e g oo
ITW ST F & 9§ wwrfar &

e Y s whefesw iy 1 Ao g
firdaer § fix hwrficat & oo ot s
¥ wfir g & A W A W
w19 e it § goar & wrEar
&1 Tt HT 7w | WATE W Tt
FTAT § @ Iy & ST T qAT AATAT
I | @ o sxvgw fir e g fer
# wrafay w gated Ty e
¢ e 9 7 qfvde v foar afes
IR 7 ofeade M a=r forar wofod
frererr mar

Q¥ ATAAIG RTEA  +IT AAT $EA
R aAT AL I ?

of FeRdr W wyaer gy,
I F & 9, IfeFT qur Faw aow 2R
T & ®77 AE & 1 T7 FT 997 ST AF
fs oferdz =t gw1 § 99 7 wwA
uferite fFamt e & L ol ot R}
g fos fad et sy wge At &0
¥y fraga ¢ 6 @7 ta A wEEeRr
fremfafafedy @ & ¥ woar aF 1
U% ¥ §ET B9 1 8T WY
fewe ot aear &, frAwr SemET @,
AN & gt & Aqre dav X, WA
WTATE AT & 1Y 99 ¥ I ATAT FEA
& f& 3z 97 FT amge ofr ¥ T, A
g °ET 7g F7 qg%ar | fam o
TG Y sTEeqT Q@ § a1 T weqragiw
8, qfeqet &, W & ol Ay gy v
UH-OF iR T AN JORI
TAT WG, AR IARATE O™
& ok @ T o

™ @ | § g% Wt fdea s
wiger g 6w ok Sfvede g
A W& Wi ¥ fasg s e §
TR faaa Tod e & oW ATy o ey
¢ fe o R winfat & gfmee §
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o & whtfofura) oY off qomar omar &
s R W I N wE
fod g wiwnfal w1 few s
FT T R W ww ® i R
wft ot w1 wh =W AW AN wEw

)

gy R A s A & wew §
ot wwf gf @ 1 5w ww § Y
ooy ofr ¥ oY wfeark & 59 & wwwar
g ®w s gfeq ImaRw et
wrfo w0 2o o HYo ¥ mrafrad
w7 wrfo w0 o Fo #Hro FWIET
qiff # JzEr § 1 9w & foT aver
wmg f annfas 3, Afew
for St & & ¥ar & w9 F
AT hETW AT IEAN & GTEY
WA A g T EF R
qIeT g TEET @, 9§ A Qe @
wA & & wawan g fr sw A Hr
&% #7 faar @m0 g aw A
FAATET 1 UFAT FT 77 § AT
oA off o EwRTd & U ARy €
g qTRAg ¢ SfFw owar #1 AT O
aft & fs % wwEed gu AT
QYT AT GFA X F7 FATH G | BE-
WA F I T W gfrem ow
e § | 39 IO @G wwge g
w1 Fowfere a s+ @ @ 7 forge
aw g1 Tr | Taeww ad §, o9 wror
¥ f& 37 %1 fggw feam 3% 79 &,
WHEwTAfm @ E e
Forfrem 2 @ &, a8 Fewwr  for 7y
& 1w | @I A IR AT
R 3 & grov fow gfaw w, fow
FIWA wt aguEw WA WA w1
foam o &, ¥ Argar € A
wfgd 1 & wwwar g 6 @ o mar @
I W W & w9t fufow s
o Wifgd, Wit o Wit .
e 3w frar ar g § 1 3fer

 woew & & o e Wi s fe
T WATHG AT AT WA §, WA
FH FH AT wHATEGT ¥ FEr g
vaer § fe ow O fade av o R
T YR e €Y qeewrer qeiear
ET %T gwar, 37 & feaY ®1 avwor Ay
FT FHAT | A AR 97 afge<
VY qreeSd %7 W gave § 1 s
WAAT T & TR ¥ AT 37 Y 9y
gafar 4 agt v Wr g 1 99 & wE
ot gfeaea w fredy fagr smar ar )
T % T AT qTE S A @
2 ) I 7 I WA S T v W
Ty, wiv g ag faer oqw @
AETSY WG ¥ TSN WIEET
@ & | 78 WA wfay Sy &
wfowa 8 W7 v% qrEe ww @
2

= & avq § 99 #F g w7 o
W § | gy W fefnia ¥ fw F
oy e & 99 v ZA qTETEWY A
o frgy (| @ 99 W aafa & 1,
T A N S AwET o I W
¥ 1% | UF iR G uEw gar |
I ¥ FaC I AT T AT\ A A\
ST & 7% gu & I wF geww & R
T J W wACAT AY R 7

| AR ®T {THY 97 0T A
TH o &7

ol WIoWEdr  "EET & TR ST A
T & Y, W S ) wTe & Sy
T I TS FA § WA AN W
¥ e a1 § WK iy Y geifey
&Y Ty A FT RN I & T g wqy
FTRE 7 FEH I AY I qE
I T TR T w7 Wi foeard
FAT AN T | W@ AR HIH
qET & WY & A T GOAT Y qTAAY
qay A B qwefY | s tod wherdr
@A gfadw & wert oy § o %
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QU ®rEQ § W weww §, v d
qeT wTg g fr s ag et i fe
a3 $0EY w1 ferar A e E,
rFiRgfcimma ]’
F W07 A T AT F7 TG AGA § ALY
¥ ¥ gufe o =¥ gefwa @
¥ afz wo & faramt & sl s
T AT ¥ wrreasar qrar @ fe ¥ 2wa
qU @ § A 3T g TNk
wa-u grar fgg | =T e vt 8
fragFad s sy e g &
o gfrom 7 @ 97 A g AT
# fdes wo wan 7 e 4y AW
TEdfas ¥ W ®1 AT X ¥V g9
ZT AEY 9% 1 917 IN FT §7E g 40
A frgre wifed 1 A WA EE
dqTEE @O § I AT § IR A
oF qura fean for 371 1w s ¥ Ameaw
frd o aFt # %9 A WREWE BW
w1 ot siFwny faar w1 wwar @
& WAAT g 1% 9% q9 wga 4o R
w7 qETEE U @A AL, FT
g & $9 7 g O A & Tfgd

A ot st & wgr fe oo
feqridaen ¥zfor @, oot @ A

w9 te%e-4= F P &= W T ¥
WIET BWT | AT 9 Y {84e-%o
¥Pd N gfeymgsm
WEIT i 5 ST ®7 4rer g |
gw faer w7 s & fe feardden
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Shri Sampath (Namakkal). Mr
Deputy-Speaker, Su, thc Railway
Budget for 1959-60 1s very disappoint-
Ing and there is little in the Railway
Minister’s account of his stewardship
to enthuse the publie It 1s practigally
a standstill Budget aiming neither at
any dynamic change in the transport
policy nor even offering any big im-
Provement in services.

The gross traffic receipts in 1057-58
registered a fall of Rs. 462 crores
from the revised estimate of Rs. 384' &
crores The traffic receipts in the
current year, 1958-59, are now esti-
mated at Rs. 384°38 crores or Rs. 131
crores less than the revised estimate
of Rs 407-48 crores. This being the
expenence for the past 2 years, now,
the earnings from traffic for 1059-08
are placed at Rs. 42203 crores, nearly
Rs 28 crores more, representing the
triumph of hope over experience

The hon Minster holds the diver-
sion of high-rated traffic to the road
transport on routes parallel to rail-
ways as responsible for the fall in
goods earnings But, no explanation
15 offered for the fall in passenger
earnings There 1s an apprehension,
which was given expression to by
many hon Members who preceded me,
among the public that the reference
to the development of road transport
m the Budget speech of the hon. Rail~
way Minister indicates an impending
danger to it I hope nothing of this
sort 1s contemplated by Government.
Instead of getting irritated at the
prosperity of another in a healthy
competition, 1t would do well for us
to look into our own shortcomings and
defictencies and make a sincere
endeavour to overcome them May I
submit that 1t would prove beneficial
to the Government as well as to the
public if the hon Railway Minister
could take some trouble and find out
why the earnings in passenger and
goods traffic are falling short of our
estimates in spite of the fact that the
Railways are the monopoly of Govern~
ment

I want to state that when Govern-
ment enter the field of business there
are certain fundamental laws of busi-
ness, which Government can 11l afford
to 1gnore just as any private enter-
prise cannot ignore them and survive.
Every kind of business tries its utmost
to satisfy the customer and its survival
and prosperity depend wupon this
There is a maxim 1n the business
world that the customer is always
night even 1if he is not The railways
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4o not at all car: > look into the
mounting dissatisfaction of the rail-
way users, For example anyone who
books hig goods through the railways
is not certain of its prompt and safe
arrival. Delays, derailments, pilferage
and corruption are rampant. No effec-
tive step has been taken so far to
devise new means to check and control
them. Inspite of our complacency
over the existing affairs, we are very
much worried about developing,
improving and progressing road trans-
pert. As far as Tamil Nad is concern-
ed, I can speak with some knowledge.
Peaple have begun to prefer bus travel
although the travel by train is much
more comfortable. Why is it so? It
is because the road transport system
has achieved a high level of efficiency
m maintaining punctuality and avoid-
ing overcrowding. Though the rail-
ways are in a much better position to
implement ecfficiency measures and
measures to avoid overcrowding, we
are not doing anything in that direc-
tien. I beg to submit that there should
Be an effort on the part of the mem-
bers of the Railway Board and on the
part of the hon. Minister to be sensi-
five' and responsive to the public
heeds. The next and more important
point to be noted in this regard is the
need to have contented and enthusias-~
tic employecs to improve the effici-
tncy, and some genuine measures that
would give incentive and encourage-
ment to the worker for his good work
should be introduced.

- Apart from this, if I may wventure
to say so, there is a deliberate policy
of discrimination against the South
even in the treatment meted out to
its employees by the railways. I want
to know from the hon. Minister, while
the recommendations of trade test
panel have been implemented in other
zones, why in the Southern Railway
alone it iz not implemented. The num-
ber of posts of higher grades such as
skilled, highly skilled, mistry grade
II:and mistry grade I on the Southern
Railway is far less than the number
of posts in the other northern rail-
ways.- There is apprehension in the

Southern Railway that the total
strength of staff especially in class III
and class 1V is being reduced as an
economy measure. If economy iz to
be effected in the expenditure pattern,
retrenchment is not the proper way.
If there is an efficient and effective
check over the expenditure incurred
by the engineering department, much
saving can be made. Further the
House is anxious to know the findings
of the one man tribunal and the reac-
tion of the Government to them.
There is a doubt in certain quarters
that it is being shelved because some
of the findings of the tribunal are
favourable to the railway workers to
a certain extent. I request the hon.
Minister to clarify the position soon.

I want to say a few words regard-
ing the policy adopted in sanctioning
huge sums for laying of new lines and
other constructional activities. Before
I discuss the discriminating policy
adopted by the Government against
the legitimate demands of the people
of the south, I wish to point
out some of the wonderful schemes
which provide tangible and striking
evidence of the fast growing tendency
in the Railway Ministry to play ducks
and drakes with public money. First
of all, I want to know where was the
urgency for laying a new B.G. line at
a cost of Rs. 4 crores between Ujjain
and Indore when there was already a
M.G. line between Ujjain and Indore.
It was known already that it was
working at a loss and there was no
financial justification for thiz line.
Still nothing could prevent the Minis-
try from deciding the laying of this
ad®tional new line. I ®now that some
redundant explanation can be offered
by the Railway Minister but all the
samce I am interested in hearing it
Secondly, while at a cost of Rs. 2
crores fast doubling is going on
between Bina and Bhopal, a new line
between Guna and Ujjain is going to
be undertaken. Even granting that
there was a necessity, I want to know
why the longest route was chosen
when another proposal for a shorter
route would have saved about 40 miles
in distance and Rs. 3 crores in cost.
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“Then, Sir, a new line between Udaipur
and Himmathnagar of about 134 miles
Jong is to be taken up very scon It
was formerly 1n the Second Plan but
was dropped later on due to financial
dificulties But our Railway Mmister
13 a wizard and his magical powers
to overcome as well as create finan-
cial difficulties are such that when he
feels that a particular line should be
laid, the financial difficulties are over-
come overnight and now Rs 11 crores
have been sanctioned for this line I
do not grudge those people having that
line and 1 quite understand and appre-
ciate the compassion of the Mimiste: to
provide quick transport for thce
undeveloped areas but his compassion
never extends beyond the Vindhyas to
the south That 1s my complaint

Another paintul (xample of the stu-
pendous wastc of public money for
<satisfying the wild fancies of some
influential persons 18 the scheme to
extend the BG to Samasthipur and
Dai1bhanga The Garhana tranship-
ment yard and staff headquarters ar»
built at a cost of Ry 4 crores which
would 1t 1» expected relieve the
traffic congestion to a vervy gieat
extent Even granting that <omething
must be done to meet the inciease 1n
traffic why cannot a few more mles
of MG from Bechwara be doubled
which will cost a Iittle above a crore
of rupecs only as the distance to be
doubled 1+ lesy than 20 miles Thers
15 already ten miles MG doubling
from Barem junction Then the
double Inc MG will be more than
cnough One fails to understand the
urgent need for a BG line to Samas-
tipur along the existng MG line
unless 1t 15 perhaps to facililate peuple
hike our hon Minister of Parhamen-
tary Affairs to travel from Samastipur
to Delht or Calcutta in BG without
changing

Now against this enormous waste
in funds in the north, what has been
done to the south® Apart from Erna-
kulam-Quilon link in Kerala nothing
has been done for Madras VYesterday,
meny hon Members gave expression
to thewr indignation regarding the

neglect of the Orissa State, Maharash-
tra and Andhra State Now, I wank
to point out some of the needs that
have been neglected regarding the
Madras State  The House 15 aware
that the cry to restore the dismantled
line in Salem-Bangalore section has
so far fallen on deaf ears Even three
days back when the question was
raised 1n this House, our hon Deputy
Minister of Railways who hails from
Salem has stated in reply that it was
under deep consideration (An hon.
Member Examination?) It was
under deep consideration, he said He
1s there Much hopes were bullt up
when a gentleman from the south was
appointed as a Deputy Mimister of
Railways 1t was thought that things
would mmprove Now, Sir, the bitter
fact 15 that we have lost an effective
Membc: who wdas one among us wail-
ing and crying over the injustice done
to the south He had been one who,
now and then drew the attention of
the Government to the need for
Salem-Bangalore hnk, but the rony
of fate 1s he has been assigned a new
and difficult role, 1 believe of raymg
to the people of the South whv 1t
cannot be done just now

On the 1st January our hon Rau-
way Minister saad 1n  Madura: that
therc will not be any new schemes in
the South But in the budget speech,
he has becn pleased to state that he is
making headwav 1n regard to the
Madras-Villupuram line electrification
Wo¢ se¢ neither head nor way there,
bceause 1t 15 our experience with the
Railway Ministry that the terms such
as “making headwav"” and “under
active consideration” are but sweet
forms of saying, “we are not taking it
up” At Bangalore, 1n his speech to
the Mysore Chamber of Cormmerce,
the hon Minister said that the Man-
galore-Hassan line wag not undcr con-
sideration, but in his budget speech,
within a month of his previous
remark, he has said m the House that
1t 15 under active consideration One
1s at a Joss to understand the real
mind of the hon Minister from such
elumve words But it 15 our sad
experience 1n the Houth that there My
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always a resentful reluctance on the
part of the Railway Minister to bestow
any thought to the improvement and
development programmes for the
much-neglected South. All construc-
tional activittes are becoming more
and more concentrated in the North.
Yesterday, the hon. Member, Mr.
Chavean from Maharashtra was very
vehement in pointing out this injustice.

The Tirunelveli-Cape Comorin link,
the Virudhunagar-Manamadurai link,
the Madras-Arkonam electrification
scheme and many other important
proposals for double lines are nowhere
in the picture When programmes
like this over which preliminary sur-
veys have been completed are put mn
cold storage, I am at a loss to find
adequate words to impress upon the
hon. Minister the just and long-felt
need for a line to Tiruch: from Salem
via Rasipuram, Namakkal and Musir,
and a line to Dindigul from Karur
Even though I am fully aware of the
Government's discriminating policy
against the South and the avarice that
is evident in the powers that be to
develop and ennch the already fav-
oured North, I shall be failing in my
duty if I do not give expression to the
legitimate and awakened aspirations
of the South

In conclusion, I wish to state that
the South demands that something real
and concrete should be done. I here
and now demand that at least the
Salem-Bangalore Iink be taken up
immediately

Shri Jaganatha Rao (Koraput): I
am glad to express my satisfaction and
appreciation at the wonderful per-
formance of the railways dumng the
year under review. We have been
practically keeping up our target and
from what we find, we are sure we
will achieve the targets by the end
of the second Five Year Plan. I am
not going into the details of the pro-
gress that has been made, but I may
observe that in the year 1957-58, the
tonnage lifted rose to 182 million tons
while in the previous year it was 124

million tons. There is also an increase
in wagon loadings: on broad-gauge,
the increase 15 about two per cent.
There is also an increase in the overall
coal loading in the country and there
has been a steady progress maintained
in the manufacture of steel locomo-
tives, carnages, under-frames and
wagons. One gratifying feature is that
the foreign exchange component has
been reduced from 27 per cent. last
year to about 12 per cent. in 1958-60.
So, we are sure that by the end of
the year 1960-61 we shall achieve self-
sufficiency 1n our raillways.

Much has been said yesterday and
the day before regarding the road rail
co-ordination or competition. The
hon, Members who spoke on the sub-
ject, 1 feel, have rather over-simpli-
fied the question They biought to the
forefront the inefficiency or the delays
in the railways in transporting goods.
They feel that if what they call “ineffl-
clency and delays” are removed, this
problem could be solved But we find
the hon Minwster has observed in
paragraph 8 of hi, budget -pcech, as
follows

“A development, which has
come to notice in this connection,
15 the diversion of high-rated
traffic to road transport on'routes
parallel to the Raillways where
Railways have enough capacity -to
move additional traffic  This mat-
ter 15 receiving aitention, with a
view to seeing what readjustments
are neccessary n order to ensure
the maximum utilization of our
Iimited transport resources”.

Our sccond Plan envisages different
modes of transport. The raillways are
not trying to eiminate the other modes
of transport Road transport 1s not
going to be ¢limnated We have to
see and ensurc that every mode of
transport plays its part to meet the
growing needs of the country it
every mode of transport plays its part
properly, there will be a balanced
development in our economy.
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in recent years, we find that there
15 an alarming increase mm road trans-
In the years 1954 to 1868, we
find that it made an increase of 14
per cent In the goods and transport
vehicles 1n some places, I am given to
understand that, according to the
reports, 1t has gone up to even 70 per
cent If thig trend continues, how can
we expect the railways to give us the
customary return® We find fault with
the raillways 1n saying that we are not
able to get the maximum return, that
the railway 15 drawing on the general
revenues and that the railways are
drawing very heavily from the Deve-
lopment Fund and that in future there
will not be any Development Fund
left at all But to ensure that the
railways get then due 15 1t not the
duty of every citizen, every industry
to see that the railways which are the
lifeline of the country are allowed to
play their part properly”

The lendency of late in the road
transport system has been to take
high-rated traffic that i1s to pick and
choose the most advantageous 1items
of goods in thewr vehicles The result
15 that the railway 1s left to carry
uneconomic goods because 1t cannot
pick and choose all the goods that are
consigned It has to carry whatevel
goods that are consigned so much so
that we find that the railways are
losing very heavily For instance we
find that for foodgrains fruits, raw
material for industry coal and for
some other cxportable goods, a low
tanff 13 fixed whereas for other goods
the rateg are rather high What the
transport operators do 15 they collect
the goods which are high-rated on the
raillways and transport them at a
lower rate and sav that road transport
15 much cheaper than rail transport

For instance I may give an 1illus-
tration From Bombay to Indore, the
freight per maund on foodgrams 1s 14
annas For fruit 1t 18 Rs 1-2-0 per
maund for general goods, it 15 11
annas a maund, for plecegoods, 1t is
Rs 2-14-0 a maund, for cotton bales
it is Rs 2-11-0 a maund 'What the
lorry-ownerg do is, they offer a flat

rate of Rs 2 for all kinds of high-rated
goods, irrespective of the variety and
say that that rate is cheaper and they
appeal to the public and the busmness
community to take to road transport
1n preference to rail transport If thus
system 1s allowed to contmue, how
can the raillways function” We must
see that the railways cater to the
needs of the country Every region
has to be served, not only the people
who are living near the Industrial
centres but also the industries and the
businessmen who lhive at far-away
places So, I feecl there should be co-
ordination We must see that the area
ot junsdiction of the road transport
vehicles, the goods vehicles, 18 fixed,
namely, a distance of about 150 or
200 miles

1 also find that 1t 1s not economical
for a private lorry-owner to carry the
goods beyond say 200 miles or so at
a competitive price with the Rallways
That was mote or less the basis why
the Motor Vehicles Bill, 1838, was
passed and the route permits were
tstimated to be given accordingly
The ¢xisting facilities the raflway
facilities and the routes on which
thost vehicles should ply were also
taken into consideration at the time
of (nactmg the measure

Shr1i Dasappa (Bangalore) For
regula1 goods service for Bombay to
Bangalore 1if 200 miles 1s an economic
line, how can they run from Bombay
to Bangalore?

Shri Jaganatha Raoc What I say
15 that there are some goods for which
the railways charge a higher rate and
some goods for which they charge a
lower rate For piece goods, the rail-
ways charge Rs 2-14-0 a maund
whereay, the road operators offer
Rs 2 So, the merchant there stands
to gam 14 annas a maund But the
raillway has a duty, unless the rail-
ways carry coal foodgrains, etc, how
can the different parts of the country
be served? So, when we expect the
rallways to serve the country, should
we also not allow that the railways
should have this sort of control and
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evolve a policy of co-ordination? Une
less the country takes note of this, if
we miss the present opportumty for
bringing about proper co-ordination
between road and rallways, there will
be no rational development of trans-
port consistent with the growth of our
national economy I am afraid a sort
of imbalance may develop which will
run counter to our integrated economy
and planning

In this connection, I would lhke to
1efer to some authoritative pronounce-
ments on this problem The road-rail
competition 1s not confined only to our
country, it 1g prevalent in other parts
of the world also For instance, 1t 1s
there in America and in England I
would like to 1ead out an extract
Road Haulage wn North America
Journal of the Institute of Transport,
Great Britain, September 1858

“Nevertheless despite these con-
siderations, the basic problim 1is
‘road versus rail’ especially as re-
gards freight transport And the
philosophy on which the legis-
lative solution 1s based 1s that the
full play of competitive forces can-
not be left to determine rates and
services offered and that the
advantage of economic regulation
outweighs the disadvantages"”

In England also, when a permit 1s
given to a vehicle, they take into con-
sideration the necessity of the area and
! enough vehicles are already plying
there, licences are not 1ssued FEven
mn Amenca, the control 1« more rigid
1 again quote from the book I have
just referred to

“For, an examination of these
regulating measures leads one to
the rather startling conclusion that
in the US A, the land of free
enterprse par excellence, control
of road haulage 1s much tighter
and more rigid than under our
own much maligned lhicensing sys-
fem "

87, even 1n America, of late there his
peen a growing tendency on the purt
of road transport to keep wup their
rgther unhealthy goods traffic, so mueh
s¢ some railway companies are forced
tg close the lines We should not
allow this sort of unhealthy competi-
t1on to continue We are not tryng to
ellminate road transport, but we are
tr¥Ing to eliminate waste and 1ntro-
dece a sort of co-ordination between
rg!l and road transport

In this connection, I would like to
quote what Prof Galbraith has to say

‘In parts of the country, not
now server hy rml. hines, thers
may be investment economies in
developing long distance road
haulage With thig exception,
however, investment in thigs indus-
try <hould be viewed with scepti-
csm  India has g chance to avoid
the mistake, which elsewhere 1s
reasonably evident as such, of
making dupheating investments in
long distance road haulage which
could be performed more econo-
micallv by concentrating resources
on the railroads alone”

go, on this point, what the hon Rail-
way Mimmster has observed 1s really
pertinent and if we do not cé-ordmate
tne activities of both the systems,
tnere will be imbalance in our eco-
nomy and 1t will be too late for us to
rétrieve

Coming to other matters, the hon
Minister has expressed very fine senti-
ments about the rallwaymen I know
he has a very kind heart and he has
g soft corner for them 1 write to him
on several occasions with regard to the
grievances of the ministenal staff, it
16 @ pleasure to talk to hum and he
gmiles whenever he talks But my
complaint 1s that the employees do not
have the benefit of the smiles For
ipstance, I brought to s notice several
grievances regarding the recruitment
poliey In 1950, the Railway Beard
gpid that there should be no direct
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recruitment to intermediate grade in
any category in Class III Bervice. In
1959, the Railway Board passed an
order saying that no direct recruitment
should be made in higher grades in
Class IV.

That being the case, 1t 1s strange the
‘New Deal’ announced by the Rail-
way Mumster in 1967 has given way
for direct recruitment of clerical staff
n the intermediate grade of Rs. 80—
Rs 220 This causes hardship to those
who are m service and who expect
some promotion i1n the future Like-
wise, accountants are not given the
benefit of the new deal; the typists are
not taken into consideration; medically
unfit employees are put over and
above those people in the permanent
cadre The award of the one man
tribunal has not been brought mto
force These have to be looked into

Before I conclude, I would hke to
say something about the Parlakimidi
hight railway The Ilength of this
rallway 1s only 56 miles The coaches
and the engines are more than 50
vears old I can assure the hon Min-
ister that out of the 40,000 alarm chain
pulling cases on all the Railways, not
even a smgle case could have occur-
red there. because there are no alarm
chains The offences of theft of
electric bulbs, wash basins, looking
glasses, etc also could not happen
there, because these things are absent
there The only offence that the pas-
sengers commit 1s the theft of bugs
For the distance of 56 miles, the =che-
duled time is 7} hours, but it takes 12
hours If the train moves, 1t does not
stop, 1f it stops it does not move

Mr. Deputy-Speaker: In both cases
you complain When 1t moves, there
1s & complaint, when 1t stops, there 1s
a eomplaint

Shri Jaganatha Rao: When 1t should
move, it stops; when 1t should stop,
It moves ‘That is my complaint I
have Deen raising this cry for the last
two years, but it hag been a cry 1n the
wilderness and the hon. Minister is

not pleased to look into this. 1 hope
this time he will do something.

I am glad to find that the hon.
Minister has ordered a survey of the
line from Bailadilla to Kottavallasa
via Korapur. I would like to point out
that this line has been surveyed by the
B.NR 1n 1948 So, I suggest that an
alternative survey from Korapur to
Rayaghada should be taken up. In
Rayaghada, there 1s manganese ore
and iron ore There 1s a ferro-man-
ganese plant and another plant 1s
going to come into production, Besides
nearly there is Kazipur area which
abounds 1n mineral wealth There 1s
also going to be a paper mill in that
area So, I earnestly request the Min-~
Itry to survey this alternative route
ifrom Koraput to Rayaghada which was
alrcady surveyed in 1946 When both
the routes are surveyed, the raillway
can come to g proper decision This
alternative route from Koraput to
Ravaghada will better serve the grow-
Ing needs of a distriet

Shri Bahadur Singh (Ludhiana—
Reserved—8ch Castes) Mr Deputy-
Speaker, this 15 the third day of our
discussion on the railway budget.
Some hon Members only chose to
criticise, while the others offered
appreciation Of course, there are cer-
tain points which could be eriticised,
but those hon Members who only
chose to criticise were a little unfair
and partial There are a few things
which the raillway administration has
done and which are really commend-
able They do deserve appreciation
As far as indigenous production 18 con-
cerned, 1t has certainly increased and
thmgs lke mechanical signalling,
signal glasses and other things are
produced more and more As far as
rolling stock and rolling stock parts
are concerned, very soon we will be
self-sufficient Besides, new types of
wagons are being introduced which
will help lifting more trafic. Many
amenities are provided to the passen-
gers, though 1 wish more amenities
are provided. Similarly, as far as the
railway employees are concerned, their



3495 Railway Budget—

[Bhri Bahadur Singh)

welfare has also to be taken into com-
gideration. I also want to congratulate
the railway admimstration for the
construction of the Mokameh Bridge
which will play an important part in
lifting goods from metre-gauge to
broad-gauge lines.

There are two other pomnts which
have created undue flutter m the rail-
way adrmunistration There has been a
partial set back in traffic in the cur-
rent year and for that the Railway
Ministry has unnecessarily emphasiged
on competition from road transport.
The decline 1s there on both sides—
passenger as well as goods. The
TUTTRTL POUBINUNA 1 Unal Ynere wre vines
important factors which are respon-
sible for the fall in revenues of rail-
ways. It 1s not only due to the road
transport but also due to other
factors

On the expenditure side there are
indications that ordinary workmng
expenses can be subjected to stricter
control. The net effect is reflected 1n
the inadequacy of the surplus which
15 unable to feed the Development
Fund properly and 1s driving the rail-
ways to resort to special temporary
loans from the general finances

The revised estimates for 1058-59
show a fall of Rs 13 10 crores in total
earnings from Rs 408 38 crores to
Rs 385.23 crores This 1s due entirely
to a dechine in both the sectors of
traffic In the order of magnitude,
there 1s a shortfall of Rs 8'43 crores
in passenger earnings and of Rs 4'67
crores In freight earnings The fall ;n
passenger earnings 1s almost wholly
attributable to third-class travel main-
ly on account of the impact of the
rising cost of living and the employ-
ment position It is also partly due
to ticketless travel

As far as the fall of Rs 4.87 crores
m freight earnings is concerned, the
Ministry says that it is because of the
decline in the tempo of production,
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poth agricultural and industrial, the
stalemate in import trade on account
of the continuing crisis of foreign
2xchange and a decline in the export
trade and also because of the addition-
al traffic which could not be material-
jsed as was estimated before.

The very fact that the rallways have
not been able to divert treffic from
road transport indicates that there 1s
something wrong somewhere Traffic
pfferings of sugar, sugarcane, jute,
cotton and oilseeds have suffered on
poth the gauges. The road transport
pflers to the public and trade certain
facilities which are of advantage to
the public and which the railways
have not been able to offer. As far
as the raillways are concerned, they
are slow. A wagon probably covers
48 miles when a road transport vehicle
can cover 150 mules. Further, rail
transport is hiable to pilferage As far
as road transport is concerned, it is
more reliable, quick and efficient and
deliveries are made from door to door
or godown to godown

An hon Member just now said that
there should be some Kind of restric-
tion on movement of road traffic
beyond 100 or 150 miles It will be
rather unfair to the road transport if
the Government chooses tor do that.
Because, the rallways are a very big
enterprise, and as far as road trans-
port 1s concerned, 1t 1s run by small
operators So, no curb should be
placed on them

Then, Railways have no doubt to
take 1n theiwr stride low-rated, long
distance bulk traffic as well as high-
rated traffic in smaller bulk On
balance, sufficient volumes of both
the categories ought to be available to
them in the long term perspective
But if there is diversion away from
the railways over short periods, it is
hasty reasoning to jump to the com-
clusion of wasteful competition espe-
cially when our transport resources
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are limited Sometime back the stup-
ping companies also made the same
complaint of competiion in freight
So I take this opportunity to suggest
that this pomnt be referred to some
special committee or tribunal

Since we are 1n the planning age 1t
is necessary that the whole question
of transport by road, rail and sea
should be viewed from an all India
perspective rather than jumpmg to
conclusions that this i1s a case of waste-
ful competition The hon Minister
has also 1n his speech emphasised this
point  The railways should not blame
the road transport

Another point which I want to rase
is 4 delicafe one and I hope the hon
Mmister will excuse me for saying
that It 1s regarding the finances of
the rallways The most glaring proof
15 the dcpletion of reserves It may
be ponted out that Railway Develop-
ment Fund 15 requircd to finance cer
lain proj¢cts of the Plan to the extent
of Rs 92 iores 1n five years In view
of the fact that there has been a
serious laxity of control over expen-
diture the railwavs have not shown
any surplus towards Development
Fund The projects originally charged
to this Fund have been decided to be
financed from the capital at charge
primarily because the railways have
failed to finance these projects On
pagc 8 of the Explanatory Memoran-
dum 1t 15 stated

‘This balance was increased on
1the one hand bv certain credit
adjustments for projects originally
charged to the Fund and transfer-
red to Capital as a result of their
being assessed now as being remu-
nerative but reduced on the other
hand to represent a notional pro-
rata reduction in the pre-partition
balances under the Fund which
reduction had not been made so
far -

I wonder why the projects which were
formerly not of remunerative mature
have now suddenly become remunera-
tive

The Railway Convention Commuttee
have pomnted out that “such advances

should be treated ay temporary loans
to rallways and will not be added to
the capital at charge on which 4 per
cent divadend 1s payable annually The
rallways will pay an interest on thig
loan to the General Revenue at the
average borrowing rate chargeable to
commercial departments” It seems
that this laxity over the expenditure
has not mnspired the Rallway Minstry
to evolve any means of vigilance over
expenditure, and instead the expenses
are supposed to increase this year It
15 true that the trend of working
expenses In a developing economy may
be upward but every expansion In
act vity should not be accompanied by
an tXcesslve Increase Iin expenses
Therefore I suggest that the need at
the movemcnt 1s that some job evalu-
ation and rationalisation of the work-
ing load and the wage structure
should be evolved The policy of
continuous Increase n personnel and
overhead expenses at the present rate
will affect the working expenses of
the railways So an expeit com-
mittee must be appointed to go mto
this The time has come to give more
importance to efficiency because the
rallways have reached a stage where
the revenues are comparatively less
elastic The hon Minister has not,
however mentioned the problem of
operational efficiency at all nor has
he suggested measures for an increase
in the speed of trains the reduction n
the detention of wagons in vards and
other similar cfficiency measures

14 hrs

From the Budget specch we find that
th¢ Raillway Board 1s scrutimsing
statutory provisions relating to the
responsibilities of rallways ag carriers
of goods It will be recalled that the
Railway Freight Structure Enquiry
Committee had rccommended that
raillways should assume the responsi-
bility within one year of the imple-
mentation of the freight structure
The Railwav Minister has been rather
vague on this pomnt and has said

“As these recommendations of
the Committee have far-reaching
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mphoations, 1t will take some
time to finalise Government’s
decision on them and the Com-
mittee itself has recommended
time for such exammation "

Is 1t :1mplied by this that the Govern-
ment, after having brought into effect
the new freight structure, are not now
very anxious to assume common
carrier hability?

There are a few points which my
hon friend Shri1 Ant Singh Sarhad:
has already put forward, and I wish
to Join him particularly regarding the
line from Jagadhn to Ludhiana v
Chandigath Chandigarh 18 corung
up as a pride city, and bemng the
capital of the Punjab 1t has assumed
a special importance The city has
still to develop, and vo 1t 18 very
necessary that this capital 15 connect-
ed with all the important cities of the
State Those who go to Chandigarh
will find that a largc number of people
go there dailv, and thev all go by
buses right from Pathankot and
Amnritsar to Chandigarh The hon
Minister has stated that some survey
has been made but that 1s not very
satisfactory and we want that steps
should be taken to complete this ine

The Deputy Minister of Railways
(Shri Shahnawaz Khan) The hon
Member has pleaded the cause of road
transport so well Why does he want
more raillway lines there?

8hri Bahadur Singh I do want pre-
ferente should be given to certan
lines

As far as the reconstruction of the
overbridge at Ludhiana 1s concerned,
the city, after partition especially, has
become an industral city and s
developing day by day Small-scale
industries llke the manufacture of
cycles, cycle spare parts and sewmng
machines have developed, and the
area known as Millergan) has develop-
ed very much, and an area known as
industrial area has also sprung up
With ell this the aity 15  developing,
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pit there 1 a lot of duficulty for the
pople, and the movement of goods 1s
ajso restricted because of the raillway
ghte  When there are trams coming
t¢ the station on the mam lLine people
h&ve to wait there long

In this connection I may mention
tpat the citizens of the town have
made many representations In
pfecember last when the hon Minister
went to Ludhiana, the municipal com-
mittee of that city also requested him
gor this overbridge Representatives
of wvarious organisations and the
pembers of this House have also many
times requested the hon Mmnister So,

1 hope this will be taken into con-
yideration

With the development of the city,
the 1mportance of the station has also
nereased The bridge at Ludhiana
gtation which connects various plat-
forms 15 very small and 1s not very
wide If there are two or three tramns
gt the station 1t 15 very difficult for
the passengers to move from one plat-
form to another So somc stepsshould
pe taken to widen 1t

Then 1 want to say a few words
Jbout sleepers I learn that the Min-
ysotry ordered a lot of sleepers from
Australia and other countrieg because
they do not have woodin or iron and
slee] sleepers here We have got the
flindustan Housing Factory They can
prepare cement concrete sleepers I
do not know why the Mimsiry is shy
of using these slecepers In  foreign
¢countries especially m France they
have used, and succcssfully used, these
sleepers

Shri M R Krishna (Karimnagar—
Reserved—S8ch Castes) Now they are
experimenting

Shri Bahadur Singh* So 1 request
that at least as far as the marshalling
yards are concerned, they should be
used, and if proved succesaful,
should be used in the whole country
We will be saving foreign exchange
that way
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From the speech of the hon. Minister
I find that there are Vigilance Orga-
nisations and a Central Vigilance
Organisation to deal with corruption.
I want that some more powers should
be given to these organisations, and
this matter should be taken up very
seriously. It may look very odd, or
the hon. Minister may not like it, but
I would lhke to suggest that the Vigi-
lance Organisation should invite com-
plaints and investigate them, and how-
ever they find, in a railway station or
line or a division, that a large number
of complaints 1s received, the in-charge
of the station or the division should
be hauled up because it is under his
supervision that corruption goes on.
It it is a division, then the divisional
superintendent, or if it is a station,
the station superintendent or the
station master should be hauled up,
because 1 do not agree that corrup-
tion goes on and the in-charge of the
division or the station does not know
it I say that it is with the connivance
of these persons, that it is going on,
at least it is within their knowledge.

Shri Osman Ali Khan (Kurnool):
The Railway Minister and the Railway
Board deserve our appreciation for
their work during the past year The
users of the railways are well aware
of the progress that has been made.
1 am sure the Railway Ministry does
not seek a vote of confidence from us
while we arc discussing this subject;
1 am also sure, they would welcome
any construetive suggestion or positive
criticism that may be made about the
working of the railways. In this light
I have a few things to say.

Firstly, I shall confine myself to the
areas with which I am quite familiar.
I am referring 1o the region north of
Madras city extending into the areas
of Andhra Pradesh This region is at
the present moment operated by three
railway zones—the Southern Rallway
with headquarters at Madras, the
Central Railway with headquarters at

Bombay end the South-Eastern
Railway with headquarters
at Calcutta. By this I do not for a

moment suggest that the railway lines
In this area are very intensive and
that the efficiency is three times that
of any other region. Far from it. In
fact, the attention that the area
deserves it is not able to get,

The regions that l:e in the Andhra
area are comparably much smaller and
consequently the attention that they
get 1s also not very much. It would be
much better, and it would serve the
intere¢sts of the rallway users, if this
area has a separate zone, so that the
schemes that are necessary for this
area may be more expeditiously
attended to. It will also greatly help
the rallway users.

I would also hike to say that this
region 1n Andhra Pradesh has certain
special problems. The State of
Andhra Pradesh was formed recently,
and the capital of this State is located
at Hyderabad. Before the formation
of Andhra Pradesh, the city of
Hyderabad was not properly connect-
ed by rail with the other districts in
the Andhra region. If was, of course,
much better connected with Bombay
city for commercial reasons, but the
areas In Andhra were not properly
connected with Hyderabad city. Now,
as a re<ult of the formation of Andhra
Pradesh, and the location of the capi-
tal at Hyderabad, there is great traffic.
Passenger traffic has considerably in-
creased between the several districts
and several important towns in
Andhra through Hyderabad aty. But
even today there is not a single train
that directly connects Madras city
with Hyderabad, though the Andhra
region commences a few miles from
Madras city and there are many im-
portant towns on the route. A bogie
15 attached to the G.T. Express, and
there is not enough room at all for the
third class passengers, and even for
the first class passengers, to go to
Hyderabad city. On the way, even
from the districts, there is no accom-
modation avallable, and I have seen
passengers hanging on the hand-rails
and standing on the foot-boards in
order to reach Hyderabad. Also, I
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would say that this train that goes to
‘Hyderabad, that 1s, the bogie that is
attached to the Grand Trunk Express,
takes a day and a night to reach
‘Hyderabad 1 feel there 1s great need
for an additional fast train connecting
directly Madras and Hyderabad The
diistance of about four hundred miles
can very well be covered by a fast
train in about sixteen hours and it
should be possible for people who
want to reach Hyvderabad to cover this
distance overnight

Also, I have myself observed that
the region between Bezwada and Wal-
tair 15 verv poorly served by the rau-
ways I have seen that the train that
comes from Madras to Bezwada i1s so
ciowded that for people who want to
go from Bezwada to Waltair, there 1s
no accommodation at all  Al<o, the
train that comes from Calcutta when
1t reaches Waltau 1s so overcrowded
that there 1s no accommodation for
people to procecd fiom Waltair up
wards towards Madras In this region
that 1s between Bezwada and Waltair
there 1= only one fast tram and that 1s
the Calcutta Mail that starts from
Madras and proceeds to Caleutta

1 feel there 1s need for one more
fast train in this area Waltair which
15 the second largest city m Andhra
Prade<h 15 not properly connected
with Hyderabad Of course there 1s
a passenger traitn  which 1s supposed
to be a mail tran that connects
Hyderabad and Waltair But ths
tramn 1s not even comparable with a
fast passcnger train It halts at every
alternate station and 1t 1s never to the
schedule

S0 my suggestion 1s that these three
cities, namely Madras, Hyderabad and
‘Waltair can be connected by one fast
train, that 1s, 1f the tram 1s to leave
at about 5-30 PM m the evemung at
Madras, 1t can cover the distance and
reach Hyderabad on the next day
morning by about 9-30 AM By this
method, overnight we can cover the
distance and we shall be able to

from Waltarr for Hyderabad can be
attached to this tramn, in this way, the
three cities can be very well connect-

sider this proposition so that the
interests of the rallway users in this
region do not go by default

I would like to mention that the
tram that 1s called the air-conditioned
express which 1s otherwise known as
the Deluxe train  which operates
between Delh: and Madras 158 a very
popular tram in our Andhra Pradesh
region, and there has been a great
public demand for this tran to halt at
the district headquarters of Nellore
At the moment the train does not
stop there and I believe many repre-
«entations have been made and the
Railway Mimistry are favourably con-
sidering this proposal, and I would
ke to know whether the halt has
alrecady been sanctioned and whether
the train would be halting at Nellore
from Ist April 1959 as I was told

About thc <ame train I have an-
other suggestion to make Ths tram
from Delh: to Madras 15 a very popu
lar train 1n this area, because passen-
gers who cannot afford air-conditioned
first class travel can travel by this
air conditioned third class which 15 a
very comfortable compartment free
from the dust, the sinoke the noise
and more than all that the extreme
heat during the summer and the
severe cold during the winter, but
there 1s a handicap attached to this
train which needs to be elimmnated
There are three arr-conditioned third
class compartments on this tran If
we go through the statistics, we shall
probably find that only 50 per cent of
the people travel by this train, not
because 1t 15 not popular but because
of the handicap that is attached to this
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and two nights to reach Madras.

The difficulty is that the pasengers
have to travel in chair-cars by this
train and it is very inconvenient for
people to travel for two nights on a
chair. For that, my suggestion is that
because it is only fifty per cent
patronised today, it will be good if out
of these three third class air-condi-
tioned bogies, one bogie is converted
into a two-tier or even a three-tier
coach with sleeping accommodation,
air-conditioned sleeping accommoda-
tion, so that such of those as want to
travel by the sleeper coach may walk
in and pay a nominal charge of five
Tupees or even ten rupees—people
may not mind it—for the night and
move in there so that during the night
also, there 1s proper sleeping accom-
modation. If this suggestion is im-
plemented. I am sure we shall not be
able to get tickets by this train. It is
s0 popular on that route

Now, I may refer to the subject of
rail-road co-ordination, This has been
so much talked about both in this
House and in the other House as well
I have to say that this word ‘co-ordi-
nation' is a much abused word. Co-
ordination has become an one-gided
affair, To restrict and regulate the
road transport to suit the interests of
the railways should not be called co-
ordination. If I may say so, it can
only be called encroachment. All the
different forms of transport that exist
in this country should ©be equally
patronised by Government, and equal
encouragement should be given to the
different forms of transport that we
have, The people should be free to
choose whatever form of transport
that they consider advantageous for
them. Why should we curb this free-

ment of transport in this country. But
I have no hesitation in saying that
there would not be dearth of traffic
both for the rallways and for road
transport during the coming years;
though at the moment there may be
some difficulty, yet, difficulty will not
be there because of the rising tempo
of production in this country.

I am aware of the criticism or of
the statement made by the Railway
Minister that they have spare wagon
capacity, and that road transport is
competing with the railways. I have
to say that if spare wagon capacity is
there, 1t can only be on certain routes
and during certain parts of the year.
If we look at the general picture of
the railways, we find that road traffic
has actually increased as compared to
the previous year. But what the rail-
ways say is that they have not been
able to reach the target that they have
set for the year. But it has to be re-
membereq that the general rise in
tempo has received a little setback
during this year as is also reflected in
the passenger earnings of the railways.

A second reason also is that the rail-
way target for each year has been a
bit too ambitious, and if they have not
been able to reach the target, the
blame should not be thrown on road
transport, and road transport should
not be allowed to hamper its progress,
I agree there has been steady progress
of road transport during recent years,
and that progress is only natural. It
is not that this progress should be
hampered by the railways.

Before I conclude, I should say that
if we look at the general picture of
the railways, on the one hand, we find
that there is overcrowding in trains,
that there is lack of accommodation
and that there is demand for more
passenger trains everywhere, but on
the other hand, there is the statement
of the Railway Minister that there is
surplus whgon capacity; also, in many
centres, there is need for more
wagons. I say that if co-or8ihation is
necessary, it s not co-ordination
between rail and road that is neces-
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sary, but it is coordination in the rail-
ways themselves. If there is more
capacity of wagons in one area, it has
to be adjusted with other areas where
there 1s less wagon capacity  There
may be administrative problems, but
these have to be solved. Also, when
there is so much of passenger capacity
that is necessary, why should the rail-
ways concentrate on goods traffic?
The passenger traffic may not be so
economic; but 1t should be made
economic. I believe the Railways are
thinking of increasing the rates for
goods which they are subsidising at
the moment. I think the Railways
have a case for slightly 1ncreasing
that; and, on that account, there will
mot be any difficulty to the industry
In any case, there 1s no  justification
whatsoever for the Railways to sug-
gest any curb on road transport

Shri M R. Krishna: Mr Deputy-
Speaker, Sir, 1t 1s natural that a big
national concern like the Railways
have tpo do a great work and, while
domg that, the country cannot expect
them to be perfect There are certain
defects and deficicncies Before we
start criticising the Railway Admunis-
tration or point out thcir defects, I
would say, the Railway Minister and
his department definitely deserve cer-
tain compliments and congratulations.

The Railway Admimstration has de-
finitely improved the welfare of the
labour in the Railways and they have
also encouraged sport; in  Railways
whercby the officer cla: -cs can freely
meet and mingle with the labour elass-
es. They have also appointed an arbi-
trator to bring about cord al relations
between the different organisations
which are managing the labour
unions. With the help of the arbitra-
tor and with the co-operation they are
getting from the Railway Mnstry,
there unjons will, ultimately, be
doing something better and good for
labour in the Railways. These are
some points on which anyone in this
House would congratulate the Rail-
way Ministry.

The Railway Minister, in his speech,
has given a sad comment about the
railway earnings, a point on which
most of the hon. Members in this
House, both from the Opposition as
well as from the officlal side, have
given their reasons—to find fault with
the Railway Ministry. I think I need
not have to deal at length with this
matter But, I would definitely like
to say a few words in that connection.

The Railway Minister has said that
there 15 keen competition between
road transport and the Railways. Just
now, the hon Member who preceded
me has given reasons why the Railway
Ministry and Government  should
allow the private buses to ply and
make their earnings

It 1s very clear that the Railway au-
thorities have cxpressed—and 1t is
quite clear a fact—that there 1s still a
lot of travelling without tickets on the
one side and there 1s also the 1dling of
wagons at places  These two things
definitely contribute to the loss 1
1allway earnings To make good this
loss, it will be unfan on the part of
the Raillways to enhance the charges
or the rates both under goods traffic
as well  as in passenger  traffic. It
should be the duty of the Railway
Ministry and the country at large to
see that they put an end to this
menace so that the Railways can come
beforce thi, House in the next Budget
with a surplus amount.

There must be certain reasons for
this loss 1n rallway ecarnings from the
transport side, particularly goods,
because, as pornted out by various hon.
Members, the working of the trans-
portation through buses, and that too
private buses mostly, is mainly due
to the fact that these buses cater to
the needs of the public at short notice
and 1t is easy for the public to hire
the buses and carry their goods by
paymg very low charges.

Just now, my hon, friend has point-
ed out that a party from Hyderabad
wanted to transport cigarettes from
Hyderabad to Delhi. They first tried
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the Rallways. They hired wagons and
wanted to transport the cigarettes by
goods train which took them nearly a
month or more. Then they tried to
send the cigarettes by passenger train,
paying a lttle more; even then they
could not succeed because their goods
reached Delhu only after 15 or 16 days
It seems they tried the bus, The
buses could bring the goods from
Hyderabad to Delh: in 8 days Natur-
ally, if this kind of service can be ren-
dered to the public by the buses, even
though the Railways are a national
concern, the public would definitely
prefer the private buses than the
national concern.

Besides this, cven m getting rallway
wagons, I am told the parties have to
experience a lot of difficulties even
after grea<mng the palms of somebody
who may be incharge of these wagons
I think the Railway Admunistration
should take very cffective steps to put
an cond to these thuine which definite-
ly incur the di pleasuie hon Members
from variou corn rs of this House—
when the Ra lway Budget 1s  being
discussed

Before 1 proceed to the next pomt
mamnly becaure of which I expressed
my anxiety to speak today, T would
request the hon Minmister to sce that
this kind of things arr climinated as
S00m as po sible Ewn if 1t » neces-
sary that the Raillway Ministry have
to appoint new people or new machi-
nerv to check these evils in the Rail-
ways, I think thic Parhament wnll
never he<itate to sanction  anything
for the Railwav Ministry

Comung to the next point which 1<
really more ncar and dear to me, 1
would lhike first to emphavis that the
Government of India tries to honour
some of the commitments and promis-
es which 1t has made to the Princes
including His Exalted Highness the
Nizam of Hyderabad, but 1t delibera-
tely fails to honour the commitments
which it has made to the people of
Hyderabad It might be surprising
that I make this statement now

because these assurances and promis-
es, I think, must have been made by
the Home Ministry and, perhaps, does
not concern the Railways

I say th's because, when the Nizam's
State Raillway was integrated with the
Central Railways, thc NSR had cer-
tain schemes and had also certain sur-
plus amounts with them The Central
Government had given clear under-
takinge to the NSR that all their
commitments and promices would be
fulfilled the moment the Central Gov-
« nment took over the NSR  One of
the schemes—one of  the very ime
portant schemes—undcr the ex-NSR
was tl.e Iine between Ramagundam
and Niramabad

When some of mv hon friends from
the other side crilicired the Raillway
Ministry for concentrating more on
the Northern Zone I thought I need
not jo n them an4 that I should not be
very vehiment in attacking the Rail-
way Mini<try r domng this thing On
a previous orcasion the Railway
Ministry has come with thie plea to
this House that they had to concen-
trate more 1n the north and in other
places becausc some of  the national
industric: hike etecl, fertiliser, ete
were coming up there and so 1t was
neceseary for the Central Government
to provide all the necessary transport
arranfcments in those areas When
the same thing happens in some other
part particularly in the central zone,
I do nat see anv reason why the Rail-
way Mimmistry should not advance the
same arrument and see that the hopes
and promises which were given to the
people are fulfilled Now. Nizamabad
15 one of the verv important and In-
dustriallv  developed districts of
Andhra Pradesh

Mr. Deputy-Speaker: I hope the
hon Members would have no objec-
tior 1f we push the non-officlal busi-
ness by five minutes and allow  the
hon Member fo fimish his speech

Some Hom, Members: There is no
objection, Sir
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Shri M. R. Erishaa: That district
hes to depend upon Ramagundam for
coal. Similarly the factory in Sirpur
which is also in the public sector will
have to depend on Nizamabad for its
alchohol. When these arguments are
given for laying new lines in wvarious
parts, 1 would definitely request the
Railway Minister to see that he puts
the same argument and fulflls the
promises which the Central Govern-
ment has given to the people of this
area. Last evening I heard some
Members criticising the Railway
Minister personally and saying that
most of the contracts which were pre-
viously enjoyed by the people of U.P.
have now been transferred to people
living in Bihar. In this connection, I
would only like to tell this House that
there is also feeling that the Railway
Minister being a member of the
Scheduled Castes community, he is
encouraging these people to a greater
length......

Shrl Braj Raj Singh: Nobody has
said so...... (Interruptions.)

Mr. Deputy-Speaker: He is only
anticipating.

Shri M. R. Krishna: At least there
was a Member who said that because
the Minister comes from Bihar he had
given all the contracts to Bihar and
the Deputy-Speaker was kind enough
to order the expunction of that.

Shri Braj Raj Singh: Can the pro-
ceedings which have becn ordered to
be expunged by you be referred to
here?

Mr. Deputy-Speaker: It cannot be
referred to but that was not the por-

tion that I ordered to be expunged.

The Minister is here, and he can reply
to that. I only ordered the expunc-
tion of certain other portion relating
to certain officials who were not here
to answer that

Shrei M. B. Krishna: I need not try
to defend the Minister here. I will
only request the Minister to see that
he or his lieuts. give proper replies

|
] 2% %

Genargl
so that the House be

will
that this kind of a thing is
done by the Minister.

I am happy that the Railway
has appointed a special officer
after the reservation quota
Scheduleq Castes in the Cen
ways. He has done very well
coming to Delhi I went to Bombay
and learnt from him that there was
no arrears left. One thing is certain.
Even this officer is unable to find suffi-
cient number of candidates to fill the
technical posts which are remaining
unfilled in the railways. Therefore, I
would certainly appeal to the Railway
Ministry to see that something is done

%

g
fE

training in the technical line and fill
those vacancies which are still left un-
filled becausc the railways even
though they try to find out suitable
candidates from the institutions were
not able to get them in sufficient
numbers. My friends from Bangalore
will definitely join me in asking the
Railway Ministry to see that the line
from Secunderabad to Bangalore is
converted from M G. to B. G. because
a person who has to go from Delbhi to
Bangalore will have to be in the train
for a greater number of hours, in the
most tedious and tiresome train, the
G. T. Express.  After  that from
Secundcrabad to proceed to Banga-
lore. he will have to spend much more
time. Since the two States, Andhra
Pradesh and Mysore have come
together, it should be taken up and
the¢ Ministry should see that this line
is converted from MG. to BG

Mr. Deputy-Speaker: Shri Rajendra
Singh may just begin.

ghri Rajendra Singh (Chapra):
Sir, yesterday I addressed you several
times and today I have missed my
meal and at long last 1 am grateful
that I got this oppertunity..........

(Interruptions).

Mr. Deputy- : That would be
part of his and he can continue
tornorTow,
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1438 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTE REPORT

Sardar A. 8. Saigal (Janygir): Sir, I
‘beg to move the following.

“That this House agrees with the
Thirty-fifth Report of the Com-
muttee on Private Members' Bills
and Resolutions presented to the
House on the 25th February, 1958

Mr, Deputy-Speaker: The question

“That this House agrees with the
Th.rty-fifth Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 25th February, 1858 ”

The motion was adopted

1439 hrs.

RESOLUTION RE: INTERIM RELIEF
TO CENTRAL GOVERNMENT EM-
PLOYEES—contd.,

Mr, Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shr S. M.
Banerjee on the 13th February, 1959
regarding interim relief to Central
Government employees Out of 2%
hours allotted for the discussion of the
Resolution, 20 minutes have already
been taken up and 2 hours and one
minute are left for its further discus-
sion today Shri Nath Pai may con-
tinue his speech

Shri T. B, Vittal Rao (Khammam).
What about amendments? Can we
move them now?

Mr. Deputy-Speaker: The amend-
ments had been moved last time. Shri
Vittal Rao has given notice of a fresh
amendment, Though it 1s belated, I
will allow it That will be deemed to
bave been moved and I will treat it
as moved.

Resolution re: 3514
Interimn Relsef to
Central Government
Employees

Shri T. B. Vittal Rao: Sir, I beg o
move*

That in the Resolution,
add at the end,—

“m view of the lugh prices of
foodgrains and other commodities.”

Shri Nath Pal (Rajapur): Sir, I rise
to make a plea and an appeal on
behalf 'of those who are cond.mned
by the Government of India to toil
and suffer but forbidden to complain,
to groan or to protest I want to en-
dorse the plea of the two muillion
employees of the Government of India
that the Government be pleased to
consider a second instalment of
intenm relief. I shall, Sir, confine to
the barest facts and show what 1s the
justification

The finance Ministry 1n its office
memorandum dated 27th December,
1957 had this to say The Pay Com-
muisston have, in their interim report
dated the 14th December, 1957 recom-
mended the grant, with effect from
1st July, 1957, of an increase of Rs. §
per month in the dearness allowance
of all Central Government servants
whose basic pay does not exceed
R= 250 per month.”

And hcre comes the important sen-
tence to which I shall particularly be
drawmg the attention of the Finance
Minister

“The Commission have already
observed that this will be of a
temporary nature and will ensure
until they make a further or a
final report”

It was made abundantly clear on
that occasion that this was to be a
temporary relief and a further relief,
if such circumstances justified it, will
of course be coming forth till the final

report comes.

There were, thercfore, two things;
either the Pay Commission expedi-
tiously finishes its work and submits
to this House 1its final report, or, fail-
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mg that, a further 1nstalment of
interim relief 15 made available to
the employees Now, 1t 1s common
knowledge and it 1s true to say that
there has been delay. It 1s habuual
with Commussions which we appoint
that they take mordinately long time
in fimshing th: woih which, the cr-
cumstances demand, +hou'd be fimsh-
ed expeditiously. It will be far trom
me to suggest that the present Pay
Commission 1s not trymg to do 1ts
work aonestly, faithfully and with
speed and cxpedition  Nonetheless
the case 18 so obvious that one would
have expected that the matter was
dealt with speedily It pamns us when
we bear 1n mind the suffering that 1s
being caused 1o a very large number
of government employces by the de-
lay in the publication of that report

I do not like to pomnt out similes
which denigrate our country, but
whenever other ‘ountries have been
called upon to deeide 1ssucs of sucly
urgency and importance, the Commuis-
sion has done the work within less
than four monthts Very often we
have heard fundamental issues have
been dealt within six weeks This
Commussion has been takmg time
which has cxceeded the limit of more
than 18 months

Leaving aside this mordinale delay,
what 15 the next thing that we can
do? If the whole case of the Gov-
ernment employees cannot be scruti-
mized and placed on a proper basis,
what s the second best that we can
do? The sccond best was the grant of
interim rehef The first Pay Commis-
gion had suggested a certain basis
for that, and what was that basis?
They had suggested that for every
increase of 20 pomnts in the cost of
living index, there should be an auto-
matic adjustment of Rs 5. This is a
rule generally followed in the indus-
tries in this country and m other
countries Whenever there is a rise
in the cost of hiving index, the dear-
ness allowance is automatically ad-
justed in those countries which are
more faithful and more honest about
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what they write on then banner. Thus
1s automatic m France, m Britain, in
Austria, and in the Chambers of
Commerce, and the Mimstries con-
cerned—Labour, Commerce and Fin-
ance, 1n consuitation with the trade
union movements of the country, This
readjustment 1s brought about with-
out there being any necessity for any
kind of pleas or agitation or move-
ment Bul nothing of this kind hap-
pens here However, there 1s a basis
which has becen Jaid down and which
may be a guidance

Why do you contimmuously go ‘on
ignoring that basis’ 1 am afraid that
sume siock pleas may come 1 would
much prefer that Shri Morarji Desal,
as he is famous for his forthright-
ness and honcsty, will try to give
us a clear-cut answer What 1s the
way"”

The Mnister of Finance (Shri
Morarji Desai): Yoes

Shri Nath Pai: I am expecting, I
am looking forward to it What are
the difficultics in denving to the Go-
vernment employees the second in-
terim rehef” Is he going to fall back
on this plea “If the Pay Commission
recommends, | am not going to deny
it" No, that 1s not true, It 15 up to
vou and that 1v what we dehand of
vou Give this demand to the Pay
Commwsion If the Pay Commussion
then denies if, that 15 a different case,
It is your refusal to forward the de-
mand that 1s our complaint agawnst
vou

What we demand 15 this, and these
are he terms of reference By the
terims of reference, the Pay Commis-
sion by itself 15 not going to recom-
mend comethmg The Government
may make references from time to
time This is one of the things that
you can rcfer to them, and 1t is om
this point that you will have to satis-
fy us

I shall now be trying to give some
deflnite data Is this the plea, is

this the usual trick of the tmde
unijons- “Grab for more and work
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less”. No, Sir. Take the [Posts and
“Telegraphs Department, which is the
oldest department in the country, of
which the Government takes credit,
which has completed a century of
honest, faithful service to this coun-
try, How many hours a week do
they work, per year? It 1s 2,228 hours.
Compare 1t with ours, with us who
are here 1n this House That figures
does not c.me to that much It 1s a
bare thousand

It has been often suggested, and
the plea has been raised, about the
conditions of life of these people
A sample suivey was recently conduct-
ed by experts, and these are the re-
vealing things that have come out Is
1t bedormng of us to ignore and =it
t1ght by saying there are no finances,
no resources® I will take the question
of resources very soon First, let me
try to describe to him the daily sight
of the pitiable postman coming in the
morning, the tclegraph boy coming
m the night and knocking at the door,
these innumberable Class IV people,
with agony and misery 1n their eyes
and faces If those faces have not
moved us, here are the cold facts I
do not think there 1= any heart so
<cold that 15 not stirred or moved hy
the suffering of these people who are
confronting u< at every stage, when
we leave this building when we
leave our own flats and houses Here
are the cold statistics which tell a
very sorry tale

From the study of 176 families
conducted in Indore, i1t has been seen
that the average family size i1s 6 37
persons per household Normally, it
1s not what the economic experts and
the Fmance Ministry do Thy wunit
taken for consideration 1s  different,
but this 15 a different thing, which 1s
very high compared to the general
Indian patern of 5 21 persons per
famuily It 1s further seen that 17 per
cent of the families comprise ten or
more members each When you make
this allowance and take it as five
persons,—of course you are gomng to
introduce and implement family plan-
aing—today, as the things stand, the
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families are larger and the Finance
Minister has becn one of those who
have been encouraging large families
in this country It 1s evident . .

Shri Morarji Desal; They are not
following me'

Shri Nath Pai. You are on record
as having opposed some kind of birth
control It 15 evident that the Posts
and Telegraph~ worker has to sup-
port a bigger and costly family at a
younger age witn  comparatively
meagre gross earmings at a higher
cost of living in the cities, as no
additional al'owances are bemng paid
to defray the additional cost of hiving
which 1s natural in urban life 85 per
cent of the employees are married.
71 6 per cent »f the employees fall
under the agc-group of 20 to 30 who
are directly responsible for the effi-
ciency of the department

When I come to the question of re=
sources, 1 want to pomt out, when
the Mimi~tries will be commmg before
this House for getting sanction and
have grants passed, thev will be
claiming credit for the efficient per-
formance of their Ministries Let us be
honest Who runs them” You want
credit for the effictent running of
your departments Who runs your
department” Is 1t the elite, the
people at the top, or the miwerable,
1ll-clothed, innumberable Class II,
Class III and Class IV employees? It
15 this sight of the misery at the base
and Juxury at the apex that shocks
one, that staggers one You claum
that your department does so wonder=
fully well But who bears the burden?
Can they answer? The Government
will claim, the Finance Minister will
be saying, how wonderful his regime,
the party’s regime 15, how the coun-
try has been blessed with expansion-
i1st economy, how the national income
of the country 15 soaring gradually.
If that 1s true, you are not going to
make the plea that it 1s the toiling
workers who bring about this aeddi-
tional income to the nation but that
the State 15 mamly responsible for
bringing about this additional income.
If the State is responsible, who runs
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the State® Is 1t an exaggeration? Is
1t claiming something different than
what reality warrants” I mught sug-
“gest to you that 1t 15 these two mul-
lion small employees working
heated rooms—not heated because
they are closed but because they are
so badly conditioned—which has
produced this result What do we get
then? Here are the condiions Pro-
vision of electric light and water tap
15 still a luxury to many Posts and
Telegraphs families 1 am taking the
Posts and Telegraphs department deli-
berately, for that 1s a very sizeable
section of government employees
which has the longest service record
in the Government of India, and
thet 1s a sample of what 15 happen-
g to others 38 per cent to 56 per
cent respectively avail themselves of
these facilittes The rest have no such
provision 1n their homes 88 per cent
of the employees reside in rented
buildings and practically no Govern-
ment quarters are available for the
workers Things bccome more piti-
able, looking io the fact that the de-
partment has not been able to spend
even the meagre amount allotted to
the building programme of the de-
partment during the two Plans Shm
8 K Patil 15 not here to hear this
brilliant performance of his depart-
ment, but this 1s what a sample sur-
vey disclosed I hope his brief 1s cor-
rect today

When the Foodgrains Enquiry Com-
mittee of Bhri Asoka Mehta was
going round this country, a memo-
randum was presented, not by some
trade unionists, but 'by the Delhi
School of Economics This 1s the re-
vealing thing that comes out The cx-
perts have taken the year 19839 as
the base year, I am not fond of 1939,
I would rather like 1950 to be the base
year They say, that with 1939 as the
base year, cost of living index 100,
assuming the real wages were Rs 867,
in 1947, the year of grace, the year
of independence, 1t stood at Rs 48
The war years have eaten into the
Hving wages I cannot hold, howso-
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ever 1 may lke to quarrel, you res~
ponsibie for this fall

Mr. Deputy-Speaker: I would not
quarrel with the hon Member There
18 one difficulty I must give a wam-
ing that under Rule 178, no speech on
a resolution shall,s except with the
permussion of the Speaker, exceed 13
minutes

Shri Nath Pai: 1 seek your permis-
sion

Mr Deputy-Bpeaker. 1 can add 5
munutes more, not beyond that He
has started at 2 37

Bhri Surendranath Dwivedy (Ken-

drapara) You may give him some
more time

Mr. Deputy-Speaker. Only 2 hours
are left and the Minister also has to
reply May I know how much time
the Minmister would lhike to have?

Shri Morarjl Desai: A mimmum
would be half an hour

Shra Nath Pai. If he 15 going to say
only ‘no’

Shri Morarji Desai- 1 may say ‘no’,
but I must sav it n a convincing
manner

Shri Tangamani (Madurai) He
has a'ready made up his mind

Shri Nath Pai: I was still continuing
my speech 1n the hope that I will be
able to move the hon Minister, in
spite of what he has said in the House
the other day I am very discourag-
ed to see that he has not been melt-
ed either by the cogency of my argu-
ments or by what he has been see-
mg around him I hope that during
the time he has still to ponder, he
will perhaps reflect upon his original
decision

An Hon Member: Little hope

Shri Nath Pal: I was, therefore,
pointing out that in 1947, ;t steod at
Rs 48 for Class III and Rs 22 for
Class IV 1 do not want to go year
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by year But coming to 1057, the cost
of hvmg mndex stood at 380 and the
real wages stood at Rs 39 50 for
Class ITI and Rs 21 for Class IV
Can anybody controvert this figure?
1s thus fabmecation? Is this a comjec-
ture of some magician? It 1s a trage-
dy brought about by those who are
mstrumental in running the admun-
1stration of this country These cold
figures have a moving mnd pathetic
story to tell, which 1s written 1n many
homes These people today are find-
ing themselves 1n this plight

1 will not be gomng mto more figur-
es beyond this that I have tried to
confine myself to two very mmportant
surveys The last figure I would like
to quote 15 from December 1958 bul-
letin of the Reserve Bank of India
run by very dependable and respect-
able gentleman.

“The up~trend in the all-India
consumer price index for working
class—Dbase 1949—noticed since
ever last continued, the index
rising to 223 i October The Oc-
tober mdex represented a rise of
3 8 per cent over that a year ago”

How many tears come from the wife
of the postman when these cold figures
are rccorded in the Reserve Bank
index numbers! We are not exaggera-
tmg we are not dramatising, but it
1s a practical experience of which
every one of us 1s ashamed It 15 not
only I that received 40 telegrams re-
cently from Government employees
all over the country to appeal to the
Government but you see these pleas
everyday at your home, when these
people call at your home and ask you
to do something about it

There 1s only one figure that I would
bke to bring to his notice The Labour
Gazette gives the figure for December,
1958 as 412 While granting the in-
terim relief, this is what the Com-
mission has said

“Even according to this low cal-
culation, the dearnese allowance
would have been increased m all
by another Re 10 1if the index
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number had reached 385 and re-
mamed at or above that level for
three successive months ™

They were ready to grant Rs 10 pro-
vided the number has stabihised But
the number has far refused to stabi-
lice To use a cogent phrase of Sardar
Swaran Singh, ‘“the number i3 not
obliging” and the number Is soaring
hgher It has jumped up to 412
What have we done? Nothing what-
ever Here 13 an occasion, an Op-
porturuty, to think of all this

Now, he will be tellng me that
there are no resources Shall I quote
what was said in the past week 1n thas
House? 1 am not gomng to turn to
Ashoka and point out here are the re-
sources I am not casting gluttonous
eyes In the direction of the Ashoka,
it 15 an old exploded thing There are
fresh avenues to explore Last week,
Sardar Swaran Singh told this House
that Rs 17 crores are due from two
firms If you increase your interim
relicf by another Rs 5 the total bill
to the exchequer will be Rs 12 crores
Two single firms in this country owe
him me and the employee, Rs 17
crores The same compames—Messrs
Tata Iron and Steel Company Limited
and the Indian Iron and Steel Com-
pany Limited, each have between
them Rs 10 crores interest-free How
much 15 the mterest per vear that s
bewng lost? It 18 Rs 1,20,00,000 It is
admitted by the Home Ministry that
the expenditure on the civil adminis-
tration m this country has gone high
and 18 showing no sign of stopping at
any level I would hike the Minster
to tell me what fraction of tlus ad-
ditional expenditure has gone into the
pay packet of the Government em-
ployee

We would hike specific answers to
these points which we are raising Is
there not justification for the demand?
Was there not a stipulation that as
this price index goes higher, you will
be thinking of their case again® Are
there no resources® These are the

three questions I would like to
to his attention -
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Fimally, before I force you to ring
the bell, I would say that the hon
Finance Minister 1s a very realistic
administrator, but the methods that
are being employed for meeting this
genume suffering are not showing any
reflection of that realism Throtthing
a man who 15 hungry, preventing him
saying “You shall not cry that you
are hungry, you shall not complain
when we arc whipping you, even 1if
the burden becomes unbearable, you
shall not relieve yourself of the bur-
den, nor shall you complain"—this is
what m simple words Rules 4A and
4B are He might <ay, 1t 1s para-
phrase

Presently, the Accountant General
in Bombay was pleased to order that
the girls 1n the office shall not weep
because that 15 a demonstration I am
quoting verbatim, I come from Bom-
bay Girls were protesting because
somebody was removed and that 1s
the only way But weeping also 1s
construed as offensive and lkely to
undermine the security of the State
He 15 expressing his surprise

Shri Morarji Desai- I am not sur-
prised

Shri Nath Pai. That 1s a pity

Shri Tangamani* He 1s never sur-
prised

Mr Deputy-Speaker.
foreing me to ring the bell

Shrl Nath Pal No Sir, I shall con-
clude It will not, thcrefore suffice
to fall back on such rules like 4A and
4B and stop them from demonstrating
It does not add to the dignity of this
House and 1t does not forebid well
for the future of democracy On the
last occasion, we were told that the
Government cannot afford the luxury
of a pay commission Then 2 million
Government employees said We
must have the pay commission” and
then it was granted suddenly and
hurriedly It 1s better that the hon
Minister says it here, because this
House 18 the highest forum of the
sountry where a complaint will be

Now he 1s
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judged and the reply will be given.
Let him give the reply here Let not
the complainants be forced to look in
other directions for relief I am an
incornigible constitutionalist, but 1
think to that end we owe this that the
Constitution and Parhiament become
responsible and do not turn a deaf ear
If we do this, they will also conform
to all their obhigations

15 hrs

Shri Tangamanl I rise to support
the Resolution which was moved by
my hon friend, Shr1i 8§ M Banerjee
to request the Government to grant &
second interym rehef to the Central
Government employees I have mov-
ed two amendments and those amend-
ments are more to suppport the stand
taken by the mover of the Resolution
My amendment says that this interim
relief 15 necessary because the relief
that has been given 1s a paltry sum of
Rs 5 only The second point that I
have brought out in my amendment
1s that there 1s lhikely to be delay in
the publication of the Pay Com-
mussion’s Report

Comung to the first point, it 1s com-
mon knowledge that this Rs 5 will
not be able to compensate the rise mn
the co<t of living index The second
pomnt 15 that when once the Central
Governmunt or a Pay Commission set
up by the Central Government fixed
a minmum of Rs 5 then all the wage
boards will lollow suit Recently, the
sugar wage board has also come out
with an interim relief

1501 hrs

[SEHRr BARMAN n the Chair]

A question was put in this Hoyse on
25th February 1959, that 1s, day
before yesterday, a Short Notice
Question and in answer to that we
were told that all those employees
getting Rs 100 and less will get an
interim rehief of 5 per cent or Rs 8,
those who are getting between
Rs 100 and Rs 200 will get 4 per
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<cent or Rs 5 and those who are get-
ting above Rs 200 a little more Any-
how, most of the employees I am now
referring to will be getting only Rs. §
or less In fact, they will be getting
only Rs 3 So, when the basiy laid
down 1s Rs 5, 1t 1s Iikely to be follow-
ed by the other industries also

Coming to the Central Government
itself, ;n the Post< and Telegraphs
Department, as you are aware, a
special officer was appointed to fix the
wages for the cxtra-deparimenial
staff of the Posts and Telegraphs De-
partment They probably number
more than 100000 Now this 15 what
the notification says

“Interim Relief to Extra Depart-
mental Employees of the P & T De-

partment

Copy of the letter No 17|18|57 P&A,
from thc Mumistry of Transport &
Communications Govt of Indm, (De-
partment of Communiations and
Civil Aviation) to the DGPT New
Delln

‘1 am directed to invite a refer-
cnee to the Govt of India Min-
1stry of Finance OMN F9(18)-
EST(SPL) 57 dated 27-12-57
sanctioung the grant of an
mterim relief to all the Central
Govt Servants other than the
Extra-Departmental Employees
of the P & T Deptt and ccrtamn
other categories mentioned In
para 5 of that OM The question
of granting wome relief to the
Extra Departmcntal Employees of
the P & T Drpartment has since
been considered by the Govern-
ment of India and the President
15 now pleased 1o decide that all
Extra Departmental Sub Post-
masters and Extra Departmental
Sorters now drawmng the Dear-
ness Allowance of Rs 25|- per
mensern and all other Extra De-
partmental agents drawing Dear-
ness Allowance at Rs 10[- per
mensem may be granted an in-
crease of Rs 2|- per mensem In
dearness allowance as a measure
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of interim rehef This increase
m Dearness Allowance will have
effect from 1st July, 1857 and
until further orders’

So we find the workcers m the sugar
factoites arc gettmg Rs 3 and the
workers m the Extra-departmental
cadre are gelting about Rs 2|-

I shall not develop the arguments
advanced by the previous speakers
to show that Rs 5 will not meet the
ends of justice The last Central Pay-
Comrmussion 1tself when granting the
interim relief said that they would
have given Rs 10 if the cost of living
1s 385 points Today the cost of lLiv-
mng has gone up by another 20 points
If we are going to accept the original
formula laid down mn the First Pay
Commussion Report, namely, Rs 5 for
every 25 points today Rs 15 will be
the mnterim rehief which will have to
be paid to the Central Government

employees

Now I shall come to the second
point which 1s about the delay in the
publication of the Central Pay Com-
mussion’s Report  The other day in
reply to SQ No 311 the hon Finance
Minister was pleased to state that
the Central Pay Commuission's report
will be published in June We are
grateful to him for that Now I
should like to know from him

Shnn Moraryi Desal, I said that it
will be recetved in June, not pub-
hshed 1n June

Shrn Tangamam The difference
18 between Twecdledum and Tweed-
ledee We are not gomg to allow
you to keep 1t for yourself

Shri 8 M Banerjee The Finance
Ministar had stated that i1t will come
m June That 1s what we under-
stood also

Shri Morar}i Desal: That is what
I said It will come in June to me.
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Shri Tangamani: After it reaches
hhm it 18 going to be a job to get it
out of his hands. That is the ex-
perience that we have.

Bhrli Morarji Desai: It will not be

job.

Shri Tangamani: In the case of
the extra-departmental staff Major
Rajan was appomnted as a kind of
Pay Commussion. The Commission
gave 1ts report in July, 1958 We
want to know when it is likely to
come

An Hon. Member: Lost 1n transit.

Shri Tangamani: When the report
is received, the Ministry sleeps over
it and we have again and again to
remind the Mustry, remind the
Government ‘“let us know what has
happened to 1t”. We do not know
what his recommendations are The
recommendation of Major Rajan are
being perused by the Ministry. If the
Minstry comes to a particular deci-
sion, it may come to us When it
reaches us there may be so many
anomalies. My point 18 even if the
report is received, the benefit will go
to the employees only after 1, 2 or
3 years That is why 1t 1s impera-
tive, and the House also feels so, if
we are going to do justice to these
Central Government employees who
were patriotic, who showed their pat-
riottsm m August, 1958 by with-
drawing the strike notice in deferen-
ce to the wishes of the Prime Minis-
ter, m deference to the wishes of
political parties, in deference to the
wishes of the people, we must do it
now itself. So, I would like to know
from the Fmance Minister if and
when the Central Pay Commission’s
Report 1s received, how lorg wall it
take for the Mumstry to consider it
and give their recommendations and
make it available to this House. At
least to that I want a rategorical
reply. Otherwise, the inference that
will be drawn iz that this is also an
attempt to drag on the issue.

The original appomtment of the
Pay Commissmion was only a pallia-

Central Government
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tive to the Central Government
employees. Now the Central Gov-
ernment employees have to wait for
the report of the Commission and
when the Commassion's report is
about to be published, all sorts of
things are taking place m this coun-
try. Rules 4A and 4B are being
applied indiscrimunately and I can say
that in the State from which I come,
Madras State, 1t is very lberally
used. A circle secretary of the Posts
and Telegraphs 13 bemg charge-
sheeted here and another circle sec-
retary in another department because
he has demonstrated, and to this
day, like the “office of profit” God
only knows what the definition of
“demonstration” 15 If the hon.
Fmance Minuster 1s at leest kind
enough to let us know as to what
exactly the meaning of ‘“demonstra-
tion” 1s, we will be grateful What I
am saying is that having got the
appomntment of a Pay Commssion,
when the Commission has got all the
material before it, before 1its report is
about to be published, attempts are
being made to terronse the Central
Government employees. Now when
once it 1s received—according to the
Finance Mimster, receaved by him—
agamn, I repeat it is necessacy at least
to take the House into confidence as to
how long he 1s likely to takd for con-
suidening 1t and subrmutting hrs recom-
mendations

st A (FFmAYR)
g, o s 32 fox 7 sufae
fFrmgseadaddammm @
9 ¥ weava v wiwaTy g @ s aone
¥y wafa w1 foeer fe daw
e wa sfy aw o% &, IF W
vafew wgmar 2 ofeT s o
TRRTAST T § TT 6T 48 WY AT
AT | 39 ey ¥ oY wq frwerar &
Ty 78 ¢ fr foor oY fis aweamg %o
T I g, 9w el wwfo
wgraan faerdt wifed | & 9w & e
# gawar § O wfed & 7 sw W
w2 R g O ST Sufeqa fisar §
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fis forr w1 fis fo o wT 7w §,
98 ¥ Ay whwd f wafar sgraar
& gfie ¥ wfre fod o | ot oS
wafor qgaar & 0 fF  y wWd @
og e WA SN R Ty wH-
wif@Y a= & Afiwr oY | @ @ H
wraeqwar § fF 9 w1 2a w@mar aw
watfe fog afr & soaY # Fraa fredt
a1 T § AR AT A A |y
TR @@ T QE @ N a7
T g e ®9  wfawmw o o™
Wiy o8 §  wafor sgmar &
&% & arfaA fear s aifegd

FOT AT & 7 g Iufead foar ¢
far qreaTe TR ETAAT #7 WY § X
& a9y 79 A QIR ¥ faare st
fF v 37T qEETT I77 FEATQ F
fordy ey g@mT #1 qa foear o wwar @
o a¥ ag @I & 9T AT H qrATE
TEgd NI FT AT ) WG A wWIH
mrﬂ*ﬂﬂﬁﬂwm
¥t aw afFa3 d
/Y weafor geraar o 7€ 4 r9d g
Y F NTF FATIEIATT @2 T AT geatw
WETGAT FT FTE WY TG AT | W9
gt spfrn FETEAT 22w e
¥uaragfg & FEAFTE A IAFT AT
wiyw gfeors 4@ 87 | ¥ T ¥
¥ g fragw Fm wgan ¢/ qoer &
TES ¥ OiF SgTITT W TEIEFLT FH
& Sawr fear & 1 9T 5T A9 A v
W w1 annfas ofrom gg @ fr
WY A% FT FEET MK T wod
o & 3 1 39wy e gy
T §rr 1 ww afx W FAT w95-
wifcay #r gfiz & ey frae 2T @,
P T 9T WATSH TR FA ¥ gfawy
¥< § ot & wwo g e ag W o
gz ¥ +fr & g s wfosy o gfe
¥ sraerd g o
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oot ¥w “ 1T % wvf w 0f e gud
wofer wgrar 37 & fog aoere &
qra arax wgr & F gwwrg e oy
o ? } T § I9T GO WY wiww
e WY sTAEsar @y gl o

> Wd sHwfay f W oA
et % 9T gt faar Smar @ 1 #
#raar g fe gad g weafear € wx
T UL 7 fasf M g FF W
syaeqy ® fie ¥ wrq w7 onfgg

FgaF TS Fwrar 7 g W
Ae #T1 gare §, 96 o< § fr ag ofy
TR AT A8 & 1 W e e
¥ afw w\ arg AATe o Afa &
& T8 & 1 T gfee A gaTr fae s
frggx At @ A qpEr gwT & 1 BN
forg &7 ¥ dYomr @ 72 § oY o9
T ) o9 spEedT F I N wfuw
w7 I 97 W @ W famwr B
qftorm rrRTE A Y e d Eredfa
ARG W ¢ T FRAST WA T
@ & | 7Y fow s frare s fr s
frd & ama & a1 & ¢ 1 Sfew
Y 9 AW 9T AR F wrw fea gy g
2 dar wvaT § WK WW A 99 §
W TIF FA A F G wA T A
AT 1 AT I A DT FII-
etz #g 72 & fr | g Qo
TATC AT § qardr argt 1 @ fae
qEreRfT &1 w8 1 adw W)
g feafa 7wt 9% fagaor <o agar
fET 217 1+ w=Ey A ag ¢ 5 s
oy FHAE & fag sframyean
TEINY T FAW @ w6 g
& &7 g gufena fear 2

wEgr 8% I ST ¥ o e ware
&, ¥ wirge ® ag &Y T W o g
fis ag wadt g d Feft &2 | e ady
s Tt aga wfrw § ot IR aol
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[y wr wreft]
#ife 9x faat ¥ fag awm wifyg,
weEaT N oA W AT AR AQE
fr g F et s @R S o )
67 7 39 9 faER F0 1 ¥R
w919 ® sy B et gf wem
¥ awm ¥ foo aoFre =@ T w1
<& & ag o Wit wEYeg & ST =g )
afz wm gadt gt agm@ar agr [
& =7 o KO 7 wEArieay §ogaw
& & wHanw faw avg & 3T fRn
AT | G9AGTy NFATT FHAAVAT F
LT 97 A% 1 OEN§ 1 T EWIT W
QIEATE F TIAZH &7 AT F @978 |
wga #1 frge At famedt v E, =S
9T A1 AK F qTE A7y §, I 7 o=y
gt Rag wa Afr gl 8, 7 g 8
AT A §F 57 & 41T F w47 8
TG GAT Y HIT - T AT ATEEF 3 |

SHFUMT TR w1 o™ A=A-
WL B IAT I | AT fomy
fafea wra @, e fovss oA &,
T faad g@reY s &1 o9
AN T §, MEATE « F1+ 01 IART A
& T g ¢ ) AT a1 39 A
T FIIAT B, T G AN $T AYGA =
fc wr & 1 = gy | AT W=
A 7 A1AAE FHATIET & qA 97
HHA T & 1| gf 99 WAA T
T a1 ATe fa ) @ gEEr AT
FEET | WY IAG q AL /A | g
uTIET Fa i g fF afs #15 away
¥ 61 99T wA A g, She anfen
&Y 79y 3 § 1 AT w2 32 & fAw
¥} foraer 1 8 1 WX gw ot qivfeafa
W F¥ foaed §OFTd AT qo N
& A9 W9 WA frafg #79 gu g
¥ g fmfor 7 & wfy w9 s9re
aifqes o7 9T FT §F, AT qg AT
fag ft & grm Wik 37 st &
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fags e a9z 93 Wew @ g

fasTar s gwar & fF aront § Sfem-
TrlY FEIET FT AT 912 I A A, IR
3faa 77 97 § ga NS faerdt @0 e
T g F1 A@ dur Pew @ Sy
o9 STEEqT WY I 97 3 ¢, formw
/AT 1 faavw @777 w9d 719 A ¥F
et 8, SEA oY T mafy daEr @

A magn g fx fao o=t s@em o
garEs 1 A ¥ faaw s @
g F A & sy gAS( ¥ WEAT FY
WrEHAT FT 9O qHAT FIATE

st oo Ao & (SR
qHE ganfa S, AT A2 & AvE
A seava o a7 e frar @ 6
Y FTTE A qrery S F 9w e
fF 1Yo T9F aF T I FHEIT AT
& =it w1 w=afor feie o
I, THF G T AL FT A o
AT EETH FHNMEY ) gAY ®
TUTI &Y W WqTEOA #1 ¥ 5T
foretr & 1 7% ST F 4T @ WA
o ATt fan @y G dfFs q wit-
T %t R & ww § qoam | a9
THETE WY SERE e wHEfat
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& IoHY 7T oY & AW ww § .y
wrtanfr # @

i sTEET S TR qg &
dmA N M FIH O ™ § 3
T ¥ waw & @ A fodr o S
T X 6 Y e § W) 3% g
® grear @ faeht @ 0 o e
frrgfeamr R @ e H
T Fe ue fafan o @27 @ oW
qr F qT faege § wana @ R,
W g waw & B ow A ant &
7% *1ee W1 foafan freq aft oy vwr @
afes 395 faitfanr @@ & &7 o
78 ) G e & § A faw aey
wgEy & iy FEn ST &
AT F FHATA § 9% g 7 98
fsa a7 129 qEAY § W
& ¥ FHH AT dgT & aEQ # fF
o & A 7 (¥ e, seus
sl 1% fear 91 39 "Wy R
urs fafar e 3y 97 a1 afz &g
LEIL FTIT 5.7 WHAT AT | T8 ATFE
TN TR uzaTET & famr
grafm g g SEIF AEEI § guwr
AW grn @ fr v, qeus 7 @@
arez A1w fafar o1 3997 w3 v @
AT | T gAET AT AR AT g R e
W EH PRI AT 99 LT A & ar
I W F@d, (848 § € °916
fafan g2vw 7y & @1 & ) Sfew Y
OTFE §RY-Y3 BT T A T THI-
7 o rreareerd 7eT & w9 fad 7 §
It WA & AW g & R Qe uR-13
W d9 "WeC W T, (s F
wree Wi fafar @ 103.3 @r
TR oWAd, ENE F 20¥. 0 @Y T
T aew 48 & f oY oftaw faaig #r
% § % o fam ¥ faq Wy W
R
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oW ¥ Wil R w7 evE § ol
friyd & o ol faest e & @
Yo & AT 9T, 37 frq¥e & v fagra
®r g% o § v& faay wyy av fv o F
wree 4% fafar S99 & 30 @TiE
aE &Y T T4 A qg 1Ay weat s
& &y 7 femvaw worrew & gAY wifgq
e g T & e wvare fefd o &
T AW ST | AR AR & fa
fer A F et A ST AR @)
W ad £ fr A qeue F s w=fey
feite foar mr 9 w% wre B
fafa T2 1oy, o1 Wi et QRus
§ ¥ex ¥ AT FAT & I Yo @TIH
Sa@E g P 1T g g @ R
 spxfrem g frifear frzr & s
9y, ¥ 0 TG AF T T AETD
FHaTval & wEhT W= | gy =i
Ffer zae AT fae wd weT @
f& & FHAEE #7 f92 59 A § @
W 97 T A P dar A &0 &
W9%E: G171 S aF W17 ITH g7 I
FYETT AF TH A7 $T GG ATEAT §
fa o & Peue § wAfrw feftw fean
T 4T I F9 7§ Fwz urh fafaw
TERT H qT BF 9T AT & | § AT
g f 37w fomr g womT @ g R,
afey 7 w1eAr g T 3 o Fwrarfeay 9
w97 faam w St f& 0w AR
T F IR A W T A FAA S
iAW RNTARTE
fau weer fa=eit &1 s @ )
W v | Aty faer wft ot qww
¥ g Farer Iamn S e g o
re T & W T Y & we
7g qafeT g & 1 dfeT | 9g W
wTRAT § % SIS g a9 W Wi
TRVTEFfR T AR W A
g W §79 TrETiE W 9% S

wdt fe o &, et § @ g, G
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wrw & W §, fa o dfaw 850wt
o ¥ tod W AW §, & 7y S
ARy T ¥ ) AT QRUS-XE ¥T AW
I, AT 9 &7 § | QR 9 A=
AT GIAT SYTAT T WO § | gV A
¥ e g Wi v JE AT @
WHrta s Haswr i e
&g W & g e Wi a1 oo ol
Y, €T AR A WG ATE WA FT T
8§, WX 99 F ¥ graariy ¥ fag ¢
sgoraw afy &, & F s g fr @
FTHTT & Sefier -9 49 & e
FECCAE AL G @&

T AR A O W @ 9T FAT
TN ¥ | oW qg } PP x® @wg 3
writ ®Y e & 797 fawr oy @ W2
RS oY qgarg ® adwe awg F
37 % sfww ¥ faalg Ao Qo dor
fawr & & ar w4y | AT fre vt
a5 sz wiw fafar wie7 &
afr 373 g€ & W wd N fwa aga
firc o€ & 1 frg® R oq e quE
AWS FhF 7 geATH &7 Afew famr
qr, & F ¥ wEww  faemn
T|I AT | AT 37 AV W 9I¥ wA
w @i foftls (@ar amr «9r)
a4 " A £ fr weewrs fafar
v fersfrfear a8 @ P—=%
XY, L AR R TN qT @ ¥ !
¥ W B ROE F T A g
HTA Wt T FE AT ASAT ¢ | 97 e
¥ IR O AT IR
gwar  fF T ¢ T o fow ag
HWET 76T & q fa= & fam
ATE | TF GFTT W T ATAY Y I A
gt & 1 a7 -fra faa 7 it oy @
Y 7% gra ¢ f 4g 87 FTH Y 21
el §— 7 A % Treedy Ay
fis wrE off w7 faged 7 919 | wAfRg
el % S wRAT T | 7 G AT
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T FrErm R R F I
dear awg, Wy W o | ¥@ w7
& & v wrer vt ay 1R €, wafg ww
& whw warg Ivfe @ {0 | R
AT %Y Rt & ang feaare 7@ fear
AT EwaT &1

w7 wg w0 F sfexd ag s
argar g e orgr aw gz § wfvaT o
{C@tE &7 garer §, wiaa faer wot off
& fewdar fiear § f ot & wdid 7wy
{rad o wrR WY e § 0 afe wg
fearE sr=dt wr orrefy 8, oY 3@ Y Ay
#TA &1 x1 v § ), dfer ogr aw
g2for Felle &1 e &, wrelg ady
o } AT frrx sfy arq qrf F I
2% ¢u w7 § 5 wre g A off w3,
a1 g wafafewm ¥ ¥ A w0
afew aw 37 ¥ 0z fadew avar A &
& g 97 39T F 7% 1) wsely ATy
A, 152 (=77 & g7 17 7 47 A FT
f& FuT LY, Y& oT007 FINT F NI A
g2foq frftw ZTm 3fem & a7 761
a2 1 FHGT w1 f7qZ § FF7 AT 91
fe € wre fafer s¥aw 7 i
Az % TR ST T9T 78 T1iE )
AT I FTeZ WTH fAfa g q
gt 7fg & e iy s faer aoft ot
g fea T ad g A 98
£9 T TN & | Ao w Ty HIAH
AMAET AN T v g
AT TETEY TH AW Y A F A G
A7 IAFT T WA A I FT I
9T 9X qErryfa & M7 FAT gy
AT W7 I W1 & A E, @ AW
/0 & ) 98/ s § fw w@ A
faa s €% aFeew § aqra T, I g
ATHA ¥Q AT §T waeq & fF ey
# o 2for fols feay wan, 9@ &
AT WX ®TeZ 9T fafa GRe K, Ko
amz | IR ¥ g A e
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Folrs « 2% w7 w7 wnfrw §—awr o I eannot follow the several speeches

¥ 1 o e st frer Wt & O
ok o W & a7 Fww qg ok &
TR weihgw defay s
R E, 0 7 37 A TorT N wg fe
T AF TTHTX Y@AT HqGT T Ay
3 fe fedda ¥ a1z wree Wi fafm
wing forufafer agar w0 o,
wgarE et omd X R A wwamt
¥ grw § qeTT Wy Arfar wawe
ot od oty 3w & a3
gaeqml Y a6 s 7 fear 9, foe
&1 HeT wraey 0w o FTeTCT A
¥ & auwarg i 2z Ifea A Erm o

wrfat ¥ § for faer 59 & whe
s g g e ag w2for s &
wad a¥ frare w2 oy ww & w0 Fow
ATk #) Frez W Feafan @ &
T 9 wefar feets &3 o sqaeur
&

Shri Achar (Mangalore). Sir, I
beg to oppose this Resolution. I do
not know what exactly the Resolu-
tion means As it stands, it says:

“This House 1s of opimion that
pending the report of the Pay
Commission further intevim relref
be paid to the Central Govern-
ment employees in receipt of
Rs. 350 as basic pay”

Shri 8. M, Banerjee: You read the
amendment also.

Bhri Achar: We are concerned
‘with the Resolution as it stands. Whe-
the amendment will be accepted
not is not the point. Let us see

Resolution as it stands. It says
given to perzons who
of Rs. 350. It does not
persons, who may get

Probably, the Mover

and below

T
i

5
:
L

made in support of the Resolution
because they were all made in Hindl,

Shri 8. M. Banerjee: They were
also ;n English.

Shri Achar: They were in Hindi
and I could not wundersiand them.
(Interruptions.) I am sorry I am not
here to learn Hindi. I have Leen sent
here to represent my constituency and
I do not know, at this stage, whether
I would be able to pick up Hindi.
That 1s a different aspect of the ques-
tion.

Shri Yadav (Barabanki): Which
language does your constituency
speak?

Shri Morarji Desal: May | cay that
when all these hon. Members were .
speaking nobody interrupted them.
When one Member from this side
speaks everybody tries to interrupt
him What does this mear? It shows
intolerance

Shri P, N. Singh: We want to
know what language his constituency
speaks (Interruptions.)

Shri Morarji Desai: We did not
admire the languages her> but ztill
nobody interrupted them,

Mr Chairman: Frequent interrrup-
tions are not real parliamentary pro-
cedure One or two interrupliong are
quite understandable. But if all hon.

other way of preventing him. Let
him say what his opinion is.

As regards Hindi, he does not under-
stand Hindi; and what is the harm in
stating that.

Shri Achar: Thank you for the pro-
tection given to me, Sir.

ted, I have not been able to

the mrguments put forth in support of
the proposition. I would submit more
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than anything else that we have to
congider this question from the budge-
tary point of view

When a Budget 1s framed, Govern-
ment and the persons who are respon-
sible for runming the Government,
frame their Budgets on certamn condi-
tions and thinking that their hability
will be restricted to a certain extent
Even a small increase to be ,paid with
retrospective effect will affect the
Budget very seriously We know,
while granting an interim relief of
Rs, 5§, to what extent it affected the
financial implications of this years
Budget

There has been some delay in the
final report of the Commission It
means an elaborate enquuy The
scope 18 very wide and it includes
government servants all over India
When the enquiry 1s vast, naturally,
1t takes some time But that does not
mean that you will have to presume
that this report 1s going to be a report
m favour of the Central Government
servants (Interruptions) They have
to consider not only the question of
the pay of the Central Government
servants but also the pay of those who
are servants in State Governments and
in local bodies—and we have got even
others m aided schools and things likc
that So, the whole aspect will have
to be considered It 1s not possible
to give an increase only to Central
Government servants Naturally,
there will be a cry from cther people
who get this salary So, when this
vast problem has to be considered, the
Commission has to go into it and
submit a final report It may take
some time In fact, taking into consi-
deration the fact, the Commission has
already recommended a small relef
To assume that a further increase is
going to be given finally and to say,
on account of that that an interim re-
hef should be given, I submit, 1s not
correct As I pomnted out, 1t will
affect the budgetary position

We are, after all, not very affuent
It 15 very easy to be liberal with other
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People’s money, but, 1t 13 not so easy
to find the resources If we comsi-
der this from that pomnt of view, I
would submuit, at this stage, 1t will not
be proper to give any mnterim rehef
Even af relief 1s granted, it 15 one of
the fundamental prmeiples that 1t
should not be with retrospective
effect Any law that would come into-
farce with retrospective effect does
Immense harm and 1t would upset the
finances of the country because 1t 1s
not a small matter The Central
Government servants are too many 1n
number From that point of view, I
would submut that i1t will not be
Proper now, at this «lage to grant any
fyrther mntermm relref

There 1s another aspect uf the ques-
tion If I understood the arguments
to some extent at least, the reasoning
Biven 1s that the prices are high I
would ask whether that fact is also
quite correct at the present stage
Whether we consider the mam arti-
cles of food—rice or wheat—just at
this juncture, after Covernment had
been making certain efforts to bring
down the level of prices of these 1tems,
12 1t not correct to <ay that, as a matter
of fact, the prices have been going
down® I find 1n my district at least
—I do not know how exactly 1t 1s 1n
other parts—the prices offered by Gov-
ernment and the piices that now
Prevail in the market ar¢ much lower
So, the aigument that the prices have
Tisen will not be correct If that
position 1s correct, so far as I can see,
there are no other good reasons which
entitle these Government servants to
(laim anv interim relief

As the proposition stands, it 15 a
Mminmmum income of Rs 350 Let us
take the land reforms as we are
attempting to have So far as the
agricultural population 1s concerned,
1t 15 proposed that the maximum,
mcome should be Rs 3,000 or Rs 3,200
In some of the States, they have
brought Bills also to that effect For
example, I come from Mysore In.
the Mysare State it 13 proposed thak
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the ceihing should be Rs 3,200 Here,
of it 15 Rs 350 per month, 1t comes to
more than Bs 4,000 When you are
proposing for most of the population—
I mean agricultural population—a
ceiing on income to the extent of

An Hon. Member: A ceiling on land
and not on mcome

Shri Achar. Probably my hon
friend 1s referring to some of the
speeches made by the Prime Minis-
ter also But I take the example of
the Bills and especially I mentioned
the Mysore Hill The proposition
there 13 that the celing must be
Rs 3,000 or Rs 3,200 It may be a
httle more or a httle less But a
celing on the land menns also a
cealing on the 1ncome also One
follows from the other So, when we
are thinking of havmg a maximum
mcome of Rs 250 or so, 1s 1t proper,
when the enquiry is not over, to in-
crease the pay of persons who are
getting Rs 350 which 18 much more
than the ceilling® From all these
aspects, I submit that this resolution
cannot be accepted If 1t 153 for
persons getting less than Rs 100 or
s0, that 1s different But that 15 not
80 as per the Resolution as it stands
or as it would be when any of the
amendments are accepted What 1s
the averagc income of an ordinary
ryot m our country® (An Hon
Member Starvation) Unfortuna-
tely he has to starve He 15 our
master and most of our population 13
agricultural population and they are
from the willages What 15 thelr
income? How are we goIng to In-
crease their income? You must first
mcrease 1t and then 1f vou like vou
can increase the pay of the Govern-
ment servants When cven the
average per<on in the willage 15 not
getting Rs 100 per month, we want
by this Resolution to increase the
emoluments of the Government ser-
vants even before the enquiry is
concluded, people who are getting
Rs 350 I see absolutely no reason
for this

Shri Khadilkar (Ahmednagar)
Sir, I do not like to make a personal
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appeal to the Finance Minister while
discussing this Resolution I consi-
der 1t a good augury that on the eve
of the presentation of the Budget
we are discussing a problem which
spotlights the basic economic weak-
ness 1n the whole developmental
effort What 1s the i1ssue before the
House” What 15 the Government
facing? It 1s not as sumple as made
out by the previous speaker Whe-
ther he agrees or disagrees we have
got to face the hard logic of the
economic reality and the situation
that 1s created wherein the demands
for mnterim relief 1s fully justified
Who 15 responsible for that situa-
tion?” That 1s the mamn question If
in any other country the Finance
Mmnistry were to behave and conduct
a policy wherein the hiving standards
of the peaple are being allowed to
be corroded every day and the real
wages and real earnings of the em-
ployees and the workers are affected
every day, people would consider
that the Government 1s not very
serious or 18 not capable of handling
the situation or that i1t 15 reduced to
a farce The basic thing today 1s to
hold the price hine They have not
controlled the situation in such a wav
that the price line would be kept and
so all these problems have cropped
up If vou go through the report
submitted by the Pay Commission—I
mean the mterim repart—you will
find that there 1s on thewr own find-
g, perfect justification for the dc-
mand put before the House in the
form of a Resolution What do they
say? They have examined the
wholc history of the interim rehef
Immediately after the First Pay
Commirsion concluded 1its findings
and submiticd its report the economy
had gone out of gear altogether and
the Government had to apply their
minds from time to ttme We reach-
ed a stage where the original dear-
ness allowance of Rs 25 was not
enough Once Rs 5 weie granted
and then Rs 10 and again another
Rs 5 Still we cannot check ‘he
prices and they are rising Unless
the Government applies 1ts mind to
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the basic weaknese of our present
economyy and control the prices, ¥
do not think we can get out of this
vicious cicele. That is my first sub-
mission,

There is another justification. Shri
Santhanam has recently pointed out
while' examining the tax burden from
strata to strata that the present tax
structure affects most the urban class
or the class that has got a fixed
income, I have no time and so I am

not quoting the figures.

There is the thard thing which is
very essential in a developing situa-
tion like this, It 1s not a question of
the Finance Minister or the Finance
Ministry feeling this way or that. It
is basically a question to be examined
by an independent body applying a
quasi-judicial mind to the economic
situation and seeing whether this
demand is the economic situation and
seeing whether this demand is justi-
fied or not. The First Pay Commis-
sion was appointed and its major
recommendations were accepted. Now,
the Second Pay Commission has come
in When the Second Pay Commis-
sion applied its mind to the interim
report, it has pointed out very clearly
and stated in categorical terms justi-
fying the grant of interim relief. If
we examine the index numbers and if
we were to do justice, states the
interim report of the Second Pay
Commission on the data given by the
Government on an examination of the
economic situation, we ocught to have
given these poor employees Rs. 10 and
not Rs. 5. 1 am surprised. The hon.
Member belonging to the Ruling Party
shows such an ignorance and contempt
for those who are supposed to buwild
up our country. Who are going to
build our country? It is these people.
We have got to depend upon them.
We want to make them conscious of
the active participation in our deve-
lopmental activity in our day to day
work., If we are going to demand
from them this sort of loyalty and
active participation in the building up
of our country, can we ignore their
demands and say by way of reply that
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nothing will be done? This type of
attitude will not meet the situation
and therefore, I would like to appeal
to the Finance Minister, not in an
emotional way. The economic situs-
tion, the logic of situation demands it.
It is not he or the Finance Ministry
that should decide these matters, THe
index number has gone beyond 400.
When the past relief was granted, it
was about 385, Now it has crossed
412. When there is persistent demand,
is it not his duty to refer this matter
to an independent body which has
been created to examine the whole
structure of pay scales and other
emoluments and other benefffs In the
given situation and see whether it
would adequately meet the situation?
That is my question. I do not want
him here and now to say. “Look
here, not because some hon, Members
have made a sort of a personal appeal,
I am pleased and my emotions are
stirred; I will grant Rs. 5.” That is
not the question. I do not want a sort
of a sympathetic consideration. It is
a question whether it is justified or
not on other grounds, We have got
to consider also what effects it would
have. I do not want to ignore that
aspect—whether it should be given
in kind or in money. That also needs
to be examined, because en we
think of doing a certain ng in a
certain manner, we, all of us, and
this hon. House, are responsible for
seeing what economic effect one step
will produce on the total economy of
the country. Therefore, I would
appeal to the hon, Minister, looking
at the nature of the present situation
and the utter helplessness of the Gov-
ernment, to control the prices,
because, as 1  said earlier, if this
chronmic threat to the real wage of
the worker, and the earnings of the
employee, exists there, you cannot
expect any hearty co-operation or
work from such an employee or that
sense of participation. Therefore, I
would appeal to the hon. Finance
Minister to apply his mind to the
economic realities and the burdehs
that have been put on them beciuss
of development by way of taxation on
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thing more and I have done,
first Pay Commission’s
rt was submitted, they had taken
important aspect of the economy
consideration and they had put
it on record, and that is, if there is
a change in the price level by 20
points, you must review the situation:
either you must scale it down or scale
it up. That aspect cannot be ignored.
You have got to keep that in mind.
That Pay Commission gave a very
healthy suggestion to the Government,
It cannot be very easily brushed aside
in the context of the present situation,
I suggest that it be applied, and then
let the Government take up the ques-
tion—after it gets the report from the
Pay Commission—of interim relief
and see whether it is justified or not,
or, how we should meet the situation
by giving some other benefit, as some
hon. Member suggested, by way of
subsidised supply of foodgramns or
other requirements of life. That
aspect should also be considered.

5a g

Finally, if you go through the
interim report, you will find, and the
hon. Finance Minister will also find,
that the report itself makes out a case,
not for not granting relief, but for
giving relief and for keeping under
watch the situation so far as the price
levels are concerned, The price levels
are rising, and you are unable to
check them. You must watch the
situation and see that the price levels
are checked so that the economy, as I
said earlier, would not go totally out
of gear. With these words, I would
appeal to the hon. Finance Minister to
apply his mind afregh to the economic
renlities of the situation.

Shri Anthony Pillal (Madras
North): The Central Government
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ance has been growing wider from
year to year. Ten years ago, indus-
trial labour in this country was
promised a fair wage, Fair Wages
Bill was also drafted but quletly
dropped after the elections. Then
again, at the last, 15th Indian Labour
Conference, a promise was held* out
thst the Government would imple-
ment its wage policy as enunciated in
the second Five Year Plan and get
fair wages prescribed. But the demand
of this resolution is not for fair wage.
The demand of this resolution is
merely this: that at least the ‘poverty’
level wage which was prescribed by
the first Pay Comrmssion should Ye
maintamned.

Leave aside these promises of fair
wages in the future. What right has
this Government to say that there has
been industrial development, that
industrial development might have
gone up by 30 or 40 per cent that
national wealth might have increased,
but as far as its employees are con-
cerned, their standard of living should
be allowed to fall. Their standard of
living must be raised.

The hon, Minister of Railways was
kind enough in the concluding portion
of his budget speech to make a certain
observation. He said that he would
like to go on record that be expresses
his deep appreciation of the dedicated
service of the railway employees.
Between the dedication and the falling
standard of living is the
which has given rise to this resolution.

It is not as though the Pay Commis-
sion has not prescribed some criterion
by which an interim relief can be
granted. The first Pay Commission
jtself laid down that real wage should
be protected and that for every 20
points rise in the cost of living index
there should be an increase of Rs, 5§
in the dearness allowance. That same
principle to a large extent has been
upheld by the second Pay Commission,
when it submitted its interim report.

1 would like to point out the Agures
on which the second Pay Commission
relied when giving its interim awsrd.
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It constructed its own index for
assessing whether the employees of
the Central Government were entitled
to an increase in dearness allowance
According to the index that it con-
structed, 1t assumed that the cost of
living 1ndex in 1049, when the first
increase In dearness allowance was
granted, was 356 and that in June,
1851, 1t was 371 According to 1its
method of computing the all-India
consumer cost of hiving index, 1t was
305 m October, 1957 Therefore, 1t
assumed that inasmuch as there has
been a rise of 24 points between June
19%), when ¥ne increase m "Dearness
Allowance of Rs 5 was granted, and
October, 1957, the latest available
figure at that tume, an increase could
be granted and they granted an interim
mcrease of Rs 5 in the dearncss
allowance

It will be admitted on all sides that
the cost of living index has gone up
since the last award According to the
figures published 1n the Bulletin of
the Reserve Bank, the index 18 123
with the base year as 1948 Calculating
on the same basis ¢z Index 356 for
1949 on base 1839 and following the
method of construction adopted by the
second Pay Commission,—you will
find that the cost of lhving index,
according to this method of computa-
tion, taking 1039 as 100, would be 437
which 15 23 per cent more than 356
The sccond Pay Commussion have
accepted the principle that if the cost
of living index number should rise by
about 20 points, there should be an
mncrease of Rs 5 in the dearness
allowance In other words, they have
reiterated the principle adopted by
the first Pay Commssion Therefore,
on this same principle they have
accepted the workers are entitled to
an increase of Rs 10 in the dearness
allowance Hence, 1t 15 useless for
the Minastry to say, “Well, we must
await the second Pay Commussion’s
report” The second Pay Commussion
has already given its verdict an re-
gard to what the increased amount
should be
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Therefore, my humble submussiom
18, 1t 15 not as though there has been
no mcrease mn the cost of living index
or that the increase in the cost of
living 15 a disputed quantum ‘There
has been incontrovertibly a definite
and specific increase in the cost of
living index and therefore, accepting
the principle accepted by the first Pay
Commuission and the reiteration of 1t
by the second Pay Commission, the
employees of the Central Government
here and now are entitiedto an
increase in their dearness allowance

I would also like to point out
another feature Normally we talk
n terms of an increase in the dearness
allowance to neutralize the cost of
living for the lowest paid employees
Even the first Pay Commission consi-
dered that only an increase of Rs 5
should be granted whenever the index
goes up by 20 points That will mean
roughly a 100 per cent neutralization
of the increased cost for the lowest
pay, that had been prescribed But
when 1t comes to the skilled
employees, the clerical employees, the
rate of neutralization 1s not 100 per
cent butiti1s very nearly in the
neighourhood of less than 50 per cent
Therefore 1nasmuch as therehas been
a steep rise 1in the cost of living all
through these last ten years, the phight
of the skilled worker, the plight of
the clerical employee, 1s not what was
coniemplated by either the first Pay
Commuission or even the second Pay
Commission I its interim  report
Words can haidly describe their
misery

We cannot expect the employees
continuously to give efficient service
and indefinitely to be contented with
false promises, if their real wages are
not protected Various promises have
been held out by the Governmeni
pomnting out that the national income
15 ncreasing and various appeals have
been made that there should be co-
operation from all sides But co-
operation can only be forthcoming, if
there 1s at least some real recogni-
tion—not a verbal recognition, not a
hypocritic recognition—of the services
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«of the men who work for the Govern-
ment. I would like to warn Govern-
ment that discontentment amongst
Government servants is increasing
rapidly, because in the private sector
and in the organised industries, there
is an automatic escalator as far as
dearness allowance is concerned. The
textile workers in Bombay or
Ahmedabad are getting very Thuch
higher total emoluments than a
Central Government employee in the
railway workshops at Bombay. When
this discrepancy continues to increase,
we cannot expect any contented state
of affairs.

The last administration report of
the railways points out that the total
number of man-days lost was 12,000
in the year 1957-58. That is indeed a
very satisfactory state of affairs
considering the fact that the cost of
living during that very period was
rising very steeply, without any kind
©of relief to the employees. If Govern-
ment expect that this kind of indus-
trial relations, this kind of industrial
peace, will continue, while they sit
back allowing the cost of living index
to soar, denying to the employees even
an increasc in the dearness allowance
commensurate with the increase in
prices, I am afraid their expectations
of continued contentment amongst the
Central Government employees would
be belied,

All their rules and regulations that
the employees should not participate
in demonstrations, in trade wunion
activities, etc.,, will be brushed aside
and the Central Government employ-
ees jointly with industrial labour will
march forward toward achieving at
least the minimum standards of liv-
ing which they have been promised
all these long years.

Shri Rajendra Singh (Chopra): I
had given notice of a substitute
motion, but unfortunately, during the
last occasion, inadvertently it was not
moved. I enquired today and I was
told by the office that it could not be
moved today also. I seek your kind
permission fo move it
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Mr. Chairman: The debate iz prac-
tically over; there is only time for
reply. The hon. Minister,

Shri Morar}i Desal: I have been
hearing very carefully the arguments
advanced in favour of the resolution
which has been moved and also the
amendments. I would not claim the
skill which my hon. friend, Shri Nath
Pai, has in putting forward a case in
such a way that emotions are ex-
cited.

Shri Nath Pai: They do not succeed
with you

Shri Morarji Desai: That is because
1 have made a study of how emotions
can be excited and how they should
not be excited, He said he did not
want to be dramatic, but I do not
know if he was anything else.
Perhaps that is a part of his being.

Shri Nath Pai: Tragedy is the best
drama

Shri Morarjl Desai: It 1s the best
drama, 1 agree,

He did put his case very well, I
must say that. I am not going to say
that what was said here did not con-
form to facts or that the arguments
had nothing in them. That is not my
stand. But I should like to reason
with my hon. friends if they are
prepared to be objective and to iake
conditions as a whole in this country,
the interests of all the people in the
country and if they are prepared not
to consider a political advantage in
opposing the Government in some
vital matters but to consider how the °*
country can benefit and what can be
done in the present -circumstances,
and I feel certain that they will agree
with me rather than with themselves.

Let me first dispose of the argument
about the delay in the Commission’s
work. This Commission cannot be said
to have been delaying their work in
any way. I am at any rate convinced
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of it and I should like to convince my
han. friends Opposita. It is said that
they will take a lot of time, that that
time is taken unnecessarily and that
the last Commission had not taken
that much time.

Shri Tangamani: No body said that
They have taken 18 months. Please
tell us how you justify it.

Shri Morarji Desal;: The first Com-
mission took a year and this Com-
nussion has taken 18 months and will
take a few months more. I do not
want in any way to minimise any
condition or to exaggerate any con-
dition. When the first Commission
took one year, it examined only 400
witnesses This Commission had to
examine more than B00 witnesses

Shri Nath Pai: 1 do not want to
interrupt him. But the first Com-
mission had nothing as ground work.
This Commission had a lot of spade
work done for it. The first Commis-
sion had to start work from the
scratch. That is the difference.

Mr. Chairman: There may be differ-
ence of opinion.

Shri Nath Pai: It 1s a question of
fact and not of opinion.

Shri Morarji Desai: I do not nund
the tips given by the hon. Members
which wnll help me in giving argu-
ments. Therefore, I am patient with
them, though they may not be patient.
It is exactly the argument which my
hon. friend gives which illustrates
why this Commission’s work 1s delay-
ed. The first Commission had
nothing to go upon and did not want
to take any time. Therefore, they did
not take much time,

Bhri Tangamani: You are a good
lawyer.

Shrl Morarji Desai: This Commis-
sion hed to go Into many cases and,
therefore, it takes time. They cannot

naire jssued was 370 in the first case,
and now 1t 15 716. It will thus be seen
that this Commussion has to do more
than twice the work that the first
Commussion had done. Even the
employees, if they are considered, are
far greater in number today than
they were in 1946-47. Therefore, let
us have some relation to facts and to
realities rather than merely conven-
1ent political arguments.

An Hon. Member: What is politicak
here?

Shri Morarfi Desai: There is
nothing but politics in what the hon.
Members have been saying, there is
no economics in what they have
said; that 1s exactly what I am going
to propound Let them have some
patience, as I had patience with them
even when they had nothing much of
reason in them. But they do not
want to have any patience with re-
ason, that is my difficulty. If they
do not want me to speak I am pre-
pared to st down.

Shri Nath Pai: We are waiting to
hear you.

Mr. Chairman: I should only appeal
to the Members that if they really
want to hear the reply to the points
that they have raised, they must give
time to the hon. Minister, Otherwise,
by these interruptions, he answers
interruptions, and practically the main
points that have been rdised may
escape. I would appeal to them not
to interrupt so much. One or two
I can understand.

Shri Rajendra Bingh: Interruptions.
are part of the discussion,
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Shei Nath Pal: We shall avoid it as
far a3 pousible.

Shri Vajpsyee: No motive should be

Mr. Chalrman: After all, he has got
only half an hour, and practically five
or seven minutes have already béen
spent.

Shri Morarjl Desal: I have no desire
to make any imputation of motives
because I am not used to that sort of
treatment of anybody, but those who
always indulge in it always presume
that others do the same thing. This
is exactly my complaint,

Shri Nath Pal: It comes to him
naturally; he does not do it delb-
erately.

Shri Morarji Desai: All rnght. I am
not complaining about 1it. Why can’t
you smile as I smile!

Shri Braj Raj Singh (Firozabad):
We are laughing, not only smiling.

Shrl Morarji Desai: This being the
case, it is not possible for the Pay

have wanted. I do not say that I want
a delayed report. We wanted a report
as quickly as possible, though my hon.
friend there, Shri Pillai, said that
Government was making a hoax. Well,
Sir, what can I say about it? But we
always project our personalities into
others. That is all that I can say.
Otherwise, I do not think that such a
charge could be made against this
Government. But if such charges are

of June. I feel almost certain that
that will be the case. And them Gov-
ernment is not likely to take more
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Shri Braj Raj Singh: One month?

Shri Morarjl Desal: I cannot give
any time. Neither one month nor one
year, nor ten years. I am not going
to say anything, but let there be a
Iittle commonsense applied to it, and
then it will be seen that Government
will not take more time. In the case
of the interim recommendation, Gov-
ernment did not take much time at all.
They passed orders within a week or
s0. Even in the case of the first Pay
Commussion the record of this Gov-
ernment has not been bad. Govern-
ment passed major orders in the first
three months, Therefore, I do not
understand why this sort of an argu-
ment is brought out. But if it is
meant in any way to affect the Pay
Commission in its deliberations, I do
not know, but I hope that the Pay
Commission will be affected only by
facts and their reasoning, and not
by anything that is said by others,
either by you or by me, That is all
that I would say, because that is very
necessary if we are to arrive at pro-
per conclusions in this matter.

Then it was argued that I should
have referred to the Pay Commission
for another interim report. My hen.
friends forget that the terms of refer-
ence include this. There is no need
of making a reference to them every
time. The terms of reference say:
“That the Commission may consider
demands for relie of an interim
character and send reports thereon.”
Therefore, it is for the Commission to
send whenever they wanted to send
reports. Why should I have to write
to them every time, I cannot under-
stand. If I do not think an interim
thing is justified, how can I ask them?
But if they think something is justi-
fied, there was nothing to prevent
them from writing to us. That is the
position.

Shri Nath Pal: That is why there is
the resolution.

Shri Morarjl Desal: As for the reso-
lution, iI-do not accept it.

where is the question of my sending -
it to them? R
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Bhrl Nath Pal: We wanted it to be
brought to you

Shri Morarjl Desal: Certainly, that
1s why I am arguing with the hun
Member

Shri Panigrahl (Puri) Convey cur
feelings

Shrl Tamgamani The Commussion
will respect our views

Shri Morarji Desai: If the Commuis-
sion respects your views, I cannot say
1 shall be very unhappy, but certainly,
my hon friend should not be very
unhappy if my views are accepted by
the Pay Commission Let there be a
fair deal m this matter Let there not
be an unfair deal

Shri Khadilkar- May I just ask one
thing” Was this report presented—
though it 1s 1n the terms of refererce
—on the imtiative of the Pay Comrmus-
sion or of the Government who wrote
to the Pay Commussion and moved the
Pay Commission to make the repoit?

Shri Morarjl Desal* Government did
not move the Pay Commission at all
separately 1n this matter This was
the general reference on which this
happened

Therefore, the argument that Gov-
ernment are indifferent 1n this matter
does not stand Government have done
all that they could

‘Then, again, 1t was said that last
time, 1t was only when two mullions
of Government servants threatened to
go out of action, that Government
appointed a Pay Commission after first
saying that they will not do sa Well,
Sir, let them have the pleasure of
thinking hike that Some day, they are
going to get the worst of 1t 1f they
persist in that sort of action

Shri Tangamani: That 1s history

Shri Morarji Desal: That 1s all that
I have to say History also does not
pepeat itseH at any time It is a false
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notion that history repeats itself It
does not repeat 1tself, and sometimes,
one strikes oneself against a wall m
trying to follow history That is also
what happens But I do not want to
use the language which my hcen
fnends use, because 1t will not be
proper for me to do so Government
cannot go on doing that, and Govern-
ment should not do 1t But Govemn-
ment certainly should take everything
into account and do what they can to
ameliorate the difficulties of people,
and espccially, of thewr servants
Gavernment recogmse that duty, and
they try to do what they can

I now come to the meritz of the
question I have no desire to go into
the statistics because the statist.cs
quoted by the hon Members are
statistics which are public There 1s
no question of controverting them or
saymng that they are wrong or nght
They are right, I would not say that
they are wrong I have no quarrel
with them But have my hon friends
ever thought that all sorts of contra-
dictory demands are made 1in this
House sometimes by some hon Mem-
bers?

Here, 1t was said that these members
of the Government adm.lmstrehon are
really responsible for all the credit
which goes to Government and, there-
fore, this Government should do some-
thing in spite of the state of resources,
whatever they may be, and give credit
to them for giving credit to Govern-
ment When 1t comes to taking the
sympathy of all the Government
<ervants m their favour, they can say
all this on this resolution But when
1t comes to going at the Government,
my hon friends will immediately say
—the budget discussion 13 soon to
follow—that there 1s nothing more
corrupt than this Government adminis-
tration, and that there 1s nothing more

ineffictent than this Government
admimstration

An Hon. Member It 15 more at the
top

Shri Morarjl Desal: That i3 =e
reason It has always been spid that
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it 1s from top to bottom I am not
evading about the top, but they have
sud that it 1s from top to bottom; it
15 more bottom than top at any tume,
because, after all, they carry out
everything, even according to my hon
friends, and, therefore, if things are
delayed anywhere, they will be delay-
ed there and not at the top Therefore,
when they give that credit to than,
how they give this credit to them 1s
something which I cannot understand,
unless 1t be a political argument When
1 say 1t 15 a political argument, some
of my hon friends think of my attri-
buting motive Where 1s the question
of attributing motive? The whole life
lies 1n politics It does rot lie in any-
thing else After all, this House does
political work, I cannot say it does
not do 1t

An Hon. Member: That applies to
all here

Shri Morarji Desai: But where am 1
evading the issue” I am only telling
those of my hon friends who are try-
mg to shirk it and who feel ashamed
of it I am not ashamed of 1t

Shri Anthony Pillai (Madras North).
Am I to take 1t that th® demand 1s
not bemng agreed to because the
waorkers are corrupt and inefficient’

Shri Morarji Desal: Not at all, Bir
That 1s not my argument I do not
like any such argument I am only
trying to show the futilitv of some of
the arguments advanced I am mnot
saying that the workers should not be
given what 18 their due because they
are 1mefficient I say, if they awe
mefficient, they should be dismissed
I would not say that they should not
be given anything but that they shouid
not be kept in service That 15 my
point

Shri Nath Pai: That chould apply
to Ministers too

S8hri Morarji Desai: To everybody.
But I cannot say that it should apply
%0 Members of Parliament because it
is not in my hands (Lauphter). My
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hon friend forgets that I am also a
Member of Parhament and not merely
a Mimster

An Hon, Member: He did not mean
you

Shri Morarjl Desai: Whatever 13
meant, I consider them as important
as myself 1 am not better than my
colleagues

An Hon, Member: You are worse

Shri Morarji Desal: I ray be worse;
that I am prepared to agree But, I
am not prepared to say that I am
better I am prepared to acknowledge
that I am worse, especially as far as
my hon friends are concerned That
18 quite true, Sir

Now, let us see the merits of the
question as they say It 15 argued
here as if Government has done
noihing all these years Take the
Class IV servants And, the year 1839
was quoted In the year 1839, the
Class IV servant used to get Rs 14
per month Today he 1s getting Rs. 75
outside Delhi, and 1n Dellu Rs 85, five
times and more Compare it with the
indices 100 and 421 What does it
mean 1 won't go into that because
that 1s not my stand After all logic
15 not always life and Life 1s not always
logic 1 would say that I believe in
i1t that every human being ought to
have a proper standard of life

Shri Nath Pal: Do you refer to the
real wages for 1939 and 19577

Shri Morarji Desai: These are real
wages

I would say that a human bemng
ought to get a mummum from what-
ever work he does m order that he
lives a ife properly and is able to
evolve himself 1n a proper manner.
(Interruptions ) That 1s what I beheve
m I believe m 1t that

Mr. Chairman: I must express that
this sort of interruption which is not
really vital to the subject that is being
dealt with by the Minigter in hig reply
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[Mr. Chairman]
is not quite right. After all, the Oppo-
sition should not think that they alone
are interested in this debate. The
whole House is interested because it
is the country that is interested in this
vital matter. Let us hear what the
hon. Minister has to say. Whether
you accept i1t or do not accept it is
quite a different matter. I do not
think this sort of mterruption 1s right.

An Hon. Member: Only sitting inter-
ruptions?

Mr. Chairman: Certainly not. These
interruptions are only meant to heckle
the Minister. I do not think it is
right.

Shri Morarji Desai: I have no quarrel
with my hon. friends interrupting me
because that helps me. I have no
quarrel with them.

Mr. Chairman: But I am to guard
the interests of the House.

Shri Morarji Desai: I am very

to you, Sir. It does take

away time, as you have pointed out,

for the arguments which otherwise

could have been made. But, it does

add interest also to the debate some-
times and, therefore, I welcome it.

Sir, as I said, I should like to give
a living wage to everybody. Not a
small living wage but a good living
wage which would be Rs. 200 or
Rs. 250 per month, That is what I
should like to give.

An Hon. Member: In 1888!

Shri Morarji Desal: But I do not
know when this can be given in this

FEBRUARY 37, 1000 Interim Belief to 3560
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Bhri T. B. Viital Rao: Who will be
there?

Shri Morarjli Desai: Some other
people.

Then, Sir, take the case of the ser-
vants of the Central Government and
then take the case of the people
hundred times that number in this
country who are labouring in the
villages and in some towns. What
do they get? They get eight annas,
twelve annas or a rupee per day.....
(Interruptions.)

An Hon, Member: Why don't you
prescribe minimum wages?

Shri Morarjl Desai: Not even that.
What can be done to bring their wages
up? (Interruptions.)

Shrimati Renu Chakravartty: Why
pay Rs. 2,000 and Rs. 3,000 to the
Ministers?

Shri Morarji Deeai: My hon. friends
must address this to themselves first.
Let them first give it up. Then the
Ministers also will change. But my
hon. friends want their wages to be
increased every day; that is what they
want.... (Interruptions.) '

428 hrs.

[Mg. Sexaxer n the Chair]

That is what 1 see. They want more
facilities, more wages and more allow-
anceg and other amenities, when they
are concerned. But they want to
grudge it to the Ministers. They are
jealous. I cannot say that it is a good
virtue. But if they want to be so, I
cannot help it. There are bound to
be these differences in emoluments in

between different people. That is
in emoluments what we stiould ffy to
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achjeve and we are trying to achieve
it. But these things ot be
achieved in a day. They have got
to be pursued for a set number of
years in order that it can be achiev-
ed properly and that is what this
Government is trying to do. It we
want to banish poverty from this
country, we have got to take many
steps to increase the prosperity of the
country and have more production,
save more money and so on. We can-
not do that if we go on consuming
everything that we earn and not put
it forward in production so that more
production can come in. On the one
side, it is argued in this House that
the cost of civil administration goes
‘on mounting and it should be brought
down. If any retrenchment is made,
immediately a shout is coming for-
ward: why is there any retrenchment;
you must not retrench but expendi-
ture on civil administration must be
brought down. When we say that we
cannot go on giving more wages, it
will be argued again m the same way.
I do not understand this conflict in
argument

Shri Nath Pai: You promused to give
a reply to my point. What fraction of
the additional cost of civil administra-
tion has gone into the pav packets of
the employees? 1 should like a reply
to that.

Shri Morarji Desal: I will take it out
and give the hon. Member but it is
not less but much more than my hon.
friend imagines. Because he is not to
relate himself to facts in this matter
and has no responsibility in this matter
and is unfortunately not likely to get
that responsibility for some time, he
is not interested in interesting himself
in that. That is my quarrel.

Mr. Bpeaker: If there is a national
Government, he may have a chance!

Shri Morarji Desal: I can only wish
him Juck!

Shri Braj Raj Singh: It has been
turned down.

Shrl Merirfi Desai: Nothing has

been turned down; nothing has been

ernment
Employees

accepted. That is the position. If that
is the position, how can I say that it
is unjust ¥ I do not give more to
people who receive much more than
millions of other people for work
which is less onerous than the work
done by other people who are earn-
ing much less than these? That is the
stand that I have to take. Theoret- -
cally I cannot say that they are getting
more than enough. 1 cannot say that.
But practically and realistically, it is
not possible for me to say this. Then
again, when they expect that the Pay
Commission 18 bound to recommend
more and more Increase only, I can
also expect that they may not recom-
mend any increase. It does not mean
that they are bound to recommend an
increase The point is that they must
take everything into account—the
salaries in the States into account, the
wages of the people into account, the
condition of the country, what people
receive, etc., and then make a recom-
mendation. That is what we have
said. We have not stated that they
should recommend something to
increase their wages.

An Hon., Member: Can they refuse?

Shri Morarji Desai: They can if they
are so inclined. That is also within
their power. I would not say that
that is not within theiwr power. Why
do my hon. friends want to make me
say anything which might influence
the Pay Commission? I wish they do
not force me to do so. I do not want
them to do so. 1 want the Pay Coms-
mission to apply their minds and to
make recommendations without being
influenced by anybody, except being
influenced by the real conditions of
the country, by our resources, by our
capacity to pay and also by the neces-
sities of the situation. That is what
they have got to consider, and that is
what they have been asked to do. We
ought not to come in their way, in
their deliberations, and we ought not
to hustle them if we want good work.
That is all I have got to plead with
my hon. friends. Therefore, I have
no doubt that the Pay Commission
which has been doing its work In a
very good way will finish its work
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as quick a way as possible and as
efficiently as i1t can 'We should await
its report eand then take whatever
steps we have got to take That 1s all
that I have got to say

1 oppose the resolution and I oppose
all the amendments

An Hon. Member On a point of
doubt which may be clanified

Mr Speaker: After so much of
elaborate discussion, what 1s the mean-
ing of clearing doubts® If hon Mem-
bers have not been convinced by the
reply to the discussion lasting for
more than half an hour, are they
golng to be convinced now 1n a
minute?

Shri 8. M. Banerjee: There ate cer-
tamn pomnts to be made At least as
Mover of the Resolution, I may be
given a chance -

Mr. Speaker: Yes

Shri § M. Banerjee. Mr Speaker,
8ir, I have heard with patience the
speech of the hon Minister I expected
a better speech from him, not a politi-
cal speech but an economic analysis
of the whole aspect of the problem
I am rudely shocked to note certain
sentences or certain.words used in his
speeth He had mentioned that pre-
viously, in 1939, the Class IV servants
were getting Rs 14 per month May
I remind the hon Ministe; that even
an industrial employce who was draw-
ing at that time eight annas to ten
annas a day was getting an inetement
of one anna That came to Rs 1 100
a month, as compared to what 15 baing
given now which 1s only eight annas

Then there 1s another point which
I wish to mention here The hon
Minister has said that those days had
died He added that there 1s no delay
in the submission of the report In
support of his argument he quoted the
volume of work put in by the Pay
Commission Perhaps the hon Muns-
ter forgot that this particulay Pay
Commussion, the second Pay Commus-

FEBRUARY 27, J§} Interim Relief to
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sion, knew clearly the intention of the-
previous Pay Commssion In the
previous Pay Commission's report,
they had clearly mentioned that the
pay-scales they recommended were
based on a clear assumption that the
prices would stabilize at 160 to 175
But all their calculations actually
proved to be futile and useless, because-
after the cessation of the war, the
prices did not stabilize at any parta-
cular level 1 can expect this big
‘No' from the hon Mmster I was
prepared for that big ‘No' from the
hon Mimster I am not at all sorry
for 1t But I can only assure him that
this will encourage all the mill-
owners, all the business magnates,
whether 1n sugar, textiles or in
cement, where Wage Boards have
been appointed I can assure this
House that no Wage Board 18 going
to suggest any internm relief when
they know the decision of the Gov-
ernment of India who are supposed
to be a model employet

My point 1s this  In this very House
I know that my resolution has the
moral support of all Members 1n this
House Certain Members of the ruling
party moved an amendment but I
hope thevy have been whipped properly
not to move that amendment and
speak on it I do not mind if the
resolution 1s defrated I had no desire
to ask for a division on that I thought
this will be sympathetically consider-
ed by the Government which has
misciably failed to check the woarng
prices But now I sce that the hLon
Mimster 15 not interested 1n acwepting
this resolution and he has biought
other arguments about agricultural
labourei~ Thousands of acres of land
are lying fallow who has asked the
Government to distribute that land to
the landless labourers® Nobody has
told the Minister to do that

Even if the Pay Commission submt
their report tomorrow, its implemen
tation will take sometime That 1s the
sad experience of the Central Govern-
ment employees You ask the Central
Government employees to work more,
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but what are your slogans? “Produce
more and perish, work more and eat
less, defend the Plan and offend your
family members” These are your
slogans “The country 1s yours”, but
what about the money” “Money 18
mne” That 1s not the way to deal
with Central Government employees
I know the fate of my resolution But
even If my resolution 18 defeated in
this very House, 1t will expose those
who are in the ruling party and their
attitude towards the low-paid Central
Government employees

Some Hon., Members: No, no

Shri S. M. Banerjee: I will consider
my defeat as the greatest moral viec-
tory of my trade umion career I know
the day 1s fast approaching when not
only the Central Government em-
ployees, the State Government em-
ployees and the local board employees,
but even the employees 1n the private
sector, will come under one banner
and fight foo a wage increase I want
to know whether this reply of the
hon Finance Minister is also the reply
of our Prime Minister

Shri Morarji Desai It does not re
present my wview, 1t represents the
Government's view

Mr Speaker The hon Member 1
only replying and he should mention
only those points requiring clarifica
tion not an exhortation of this kind,
all people joining together Let them
all join togi.ther not in this House but
outside The hon Member must know
that the reply 1s only o elucidate or
clarify certain points over which
doubts have becen created in the reply
of the hon Minister nothing more
than that Once again, he ought not
to make a long speech

Shrl 8. M Banerjee: In the end, I
once more request the hon Minister
kindly to consider the various points
raised and see that this decision 1s not
the final decision of the Government
A further mterim relief 1s necessary
You want the Central Government

Employees
employees to sacrifice more and pro-
duce more, but you are not prepared-
to protect their interests

Mr Speaker: The hon Member
must have an idea that one day thev
will also form the Government (In-
terruptions.)

Shri Nath Pal- When we form our
Government, there will be no necesmity
for asking us to do what 1s obvious
There will be no necessity for such
resolutions

Shri 8. M Banerjee. 1 once more
request the hon Members 1n this
House to vote for the resolution Let
the whip not work like this You-
should defy the whip in the larger
interests of the Central Government
employees and also the country

Mr Speaker. Which are the amend-
ments which are to be put to the vote?

Shri Tangamani: The amendment
moved by Shri Vajpayee 1s only a
verbal one

Mr Speaker I do not want any
explanation Which 1s the amend-
ment?

Shr: Tangamani Amendment No 4
Mr Speaker. The question 1~
That in the resolution,—

for the words ‘“in receipt of”
the followmg be substituted
recuiving upto”

The l.ok Sabha dunded Ayes 40,

Noes 114
Shri Damar rose—

Mr Speaker- What 1s his difficulty?

Shri Damar (Jhabua—Reserved—
Sth Tribes) I have committed a mis-
take

Mr Speaker. The hon Mumber
wanted to vote for ‘Noes”, he has
voted for “Ayes” Thelefore, he wants
to have it corrected Therefore, I
must remove one from “Ayes” and
add one to “Noes"
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The Minister of Mines and OH (Shri
K. D. Malaviya): The same iz the
case with me

Shri Khadilkar: Would it be proper
for a man who has, on the first um-
pulge, voted “aye” or “no” to change
it? Can the Chair correct 1t* Would
it be proper?

Mr. Speaker: The hon Minster is
in the mudst of all “Noes” Is there a
ghost of a chance for him to have
rommutted a mistake, except uncon-
sciously? I have always got the right
If a Member honestly says that, of
course, he made & mistake, I am entitl-
ed to correct 1t Let the hon Member
make a mnstake, I will correct his
also

Shri Jagdish Awasthi (Bilhaur)-
The hon Minister cannot be exempted
hike this

YEBRUARY 27, 1950 Interim Reliaf to 3488
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Shri Nath Pai: He could not have
made a mistake

Shrli K. D. Malaviya: So far as I
am concerned, I am for “Noes”. By
nustake I pressed the wrong button

Mr. Speaker: Plus one for ‘“Noes”
and munus one for “Ayes”

The Minister of Works, Housing and
Supply (Shri K C. Reddy): The Board
18 not indicating my “No"

Mr. Speaker: Plus one for “Noes”
Shri Yajnlk (Ahmedabad): My
“Aye” was not recorded

Mr Speaker: I will add one to the
"A,’H"

So, the result of the division 1s as
follows-"

Ayes 38, Noes: 117

Division Ne. 4] AYES
Amar, Shri Gopalan, Shr A K
Awasthy, Shr Jagdush Khadilkar, Shri
Banerjee, Shri Pramathanath Kodiyan, She:
Banerjee, Shri S M Maters, Shr
Bhadsuris, Shn Aryun Singh Menon Dr KB
Bharucha, Shri Naushir Menon Shr Namay
Braj Ry Singh, Shn More, Shn

Chakravertty, Shrimst: Reny
Chaudhurl, Shri T K

Mukerjee, Shn HN
Nuur, Shri Vagudevant

Dasarstha Deb, Shn Nath Pay, Shri
Dige, Shr1 Pandey, Shri Sarju
Blias, Shrt Mubammed Pangrahi, Shn
Godsora ShriSC Pillas, Shn Anthony
NOES
Achar, Shry Dags, Shri Shree Nagayan
Ambalam, Shr Subbuak Datar, Shn
Ayyakanru, Shn Desa: Shry Moraen
Banerh, bhn P B Deshmukh, Dr P §
Barmar, Shry Dhnesh Singh, Shn
Basappa, Shn Dube, Shn Mulchand
Btugnt, SbnB R Dwiveds, Shn M L
Bose, Shn EBacharan, Shef I
Brahm Peskasgh, Cb, Guogs Devy, Shrimats
Brajeshwar Prasad, Shn Ghosh, Shrn N R
Chatugveds, Shry Hukam Singh, Sardar
Chayds, Shri Igbal Smgh Sardar
Chettiar, Shri R Ramansthaa Jagiivan Ram, Shri
Chani Lal, Shy Jain, Sk A P
Shn Jun, Shn M.C
Dag, el K K. Jhulsn Sinka, Shei
Das, Shri N.T. Joshi, Shri A, C
O, Shri Ramdhat Karmarksr, Shn

Kuliwal, Shri

[16 47 hrs.

Punnoose Shn
Rajendra Singh Shri
Ramsm, Shn

Reo, Shri T B Vittal
Sampath, ShnE V K
Somule, Shn H N
Soren, Shry
Tangaman: Shn
‘Thakore, Shrs M B
Vajpayee Shn v
Valvi Shn

Wanor Shr

Yymuk Shn

Kaval ShuP N
Kedaris, ShnC M

Khan Shr; Sadath Al
Khedkar, Dr GB
Khimu Shn

Khwaia Shry Tamal
Fotoki, Shri Lilsdhar
Knshna Chandra Shn
Lachman Singh Shn
Laskar, Shri N C
Malaviye, Pandit Gowind
Malaviya, Shn K.D
Maniyangadan, Shri
Mathur, Shrl Herish Chandra
Mehu, Sbrimat: Kruhns
Muishrs, Shri Bibbut]
Macacks, Shri

Murmu, Sha Paibe
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Musfir, Qainl G.8,
Naldu, Shrl Govindarajalu
Mair, Shri Ruttikeishnan
Nallskoys, Shri
Naojsopa, Shrl
Naraaimhan, Shel
Narayanasamy, Shei R
Naskar, ShriP S
Nayar, Dr, Sushila
Nehru, Shrimati Uma
QO=as, Shel

Padam Dev, Shn

Patel, ShriN N

Patel, Shri Rajeshwar
Patel, Sushr Maniben
Piliat, Shri Thanu
Raghubir Sshal, Shry
Raghunath Singh, Shri
Ram Shanker Lal Shri
Ram Subhag Singh, Dr
Ramakrishnan, Shn P R

The question 1s:

“This House 1s of opmnion that
pending the report of the Pay

Division No 5]

Amnsar, Shny

Awasthy, Shn Tagdish
Banerice, Shri Pramathanith
Banenee, Shni S M
Bhadauris, Shn Arjun Singh
Bharucha, ShriNaushar

Brad Ra) Singh, Shn
Chakravartty, Shrimati Renu
Chaudhun, Shn TK
Dasaratha Deb, Shn

Dige. Shn

Elyas, Shrt Muhammed
Godsors, Shri s C
Gopalan, Shn A K

Achar, Shry
Ambalam, Shri Subbush
Ayytkannu, Shn
Banerji, ShnP B
Barman, Shn
Basapps, Shr
Bhagat, ShriB.R
Bose, Shri
Brahm Perkash, Ch
Brajeshwar Prasad, Shri
Chaturvedi, Shri
Chavds, Shr:
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Ramaswamy, Shei S V
ml m

Rangsrso, Shrt

Reo, ShnD. V

Rao, Shr Jaganatha
Reddy, ShriK C
Reddy, Shry Rami
Roy, Shra Buhwanath
Rup Narain, Shn
Sahodribai, Shrimati
Saigal, Sardar A §
Samanta, Shnn S C
Sarmantsinhar, Dr
Sardar, Shry Bholy
Sarhad: Shri Ant Singh
Selku, Shn

Sen, ShnP G

Shah, Shn Manabendra
Shah, Shri Manubhay
Sheh, Shrimat: Jayaben
Shanka=aiyn, Shn

The motion was negatived

Mr. Speaker: I shall now put the
resolution to the vote of the House

Employees
Sharma, Pandit K.C.
Sharma, SheiD C
Sherma, Sh: R C.
SinghiSheiD N
Singh, Shei M N
Sinha, Shni B P
Sinha, Shri Gajendrs Prasad
Sinha, Shn K P
Sinha, Shn Satva Naraysn
Synha, Shrymaty Tarkeshwarl
Subbarayan, Dr P
Sulwan, Shrmat Meimoons
Sumat Prasad,Shn
Tiwan, ShnR §

Tiwary, Pandt D N
Upsdhyays, Shn Shuva Datt
\erma ShnML
Venkatasubbauh, Shn
Wadiwa, Shn

Wilson ShriJ N

Commussion further interim relief
be paid to the Central Government

employees 1n receipt of Rs. 350 as
basic pay"

AYES

Khadilkar, Shn
Kodiyan Shn
Maters, Shri

Menon, Dr K B
Menen, Shrn Narayanankutty
More, Shry
Mukerjee, Shn H N
Magr, Shry Vasudevan
Nath Pay, Shry
Pandey, Shn Sarju
Pamgrahi, Shn
Pilla, Shr: Anthon
Punnoose, Shny
Rujendra Singh, Shn

NOES

Chettiar, Shr1 R Remanathan
Chuni Lal, Shn

Darmar, Shn

Das, Shn K K

Das, Shu N T

Das, Shri Ramdhan;
Das, Shry Shree Narayan
Datar, Shn

Desai, Shr: Morarn
Deshmukh, Dr P §
Dinesh Singh, Shn
Dube Shri Mulchand

The Lok Sabha diwided Ayes: 40
Noes* 119

[16.55 hrs.

Ramam, Shr

Rao, Shn T B Vittal
Salunke, Shri Balasaheb
Sampath, ShriE VK
Sonule, Shn HN
Soren, Shri

Tar .manj, Shn
Chakore Shri M B
Vapayee, Shn

Vilvi, Shn

Wanior, Shn

Yaymk Shn

Dwived] Shnn M |
Ganga Devi, Shrimati
Ghosh, Shei N R.
Hukom Singh, Sardar
Igbal Singh, Sardar
Jagnvan Ram, Shn
Jain, SAn AP .
Jun,Shn M C
Jhulan Sinha, Shri
Joshi, Shri AC
Karmarkar, Shr
Kasliwal, Shry
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Kayel, Shri PN Oma, Shn

Kadane, Shei C M Padem Dev, Shn
Khan, Shr| Sadach Ali Patel, ShriN N *
Khediar, Dr GB Patel, Shri Rajeshwar
Khimji, Shri Patel, Sushri Maniben
Khwaja, Shri Jamsl Pullay, Shes Thanu
Kotoki, Shri Liladhar Raghubir Sahai Shn
Krishoa Chandra, Shri Raghunath Singh Shn
Lachman Singh Shri Ram Shanker Lal, Shn
Laskar, ShnN C Ram Subheg Singh, Dr
Malaviys, Pandit Govind Ramikrishnan, Shn P R
Malsviys, Shei K D Ramuswaml, Shn § v
Maniyangsdyn, Shri Rane, Shn

Mathur, Shr Harish Chandra Rangatao Shn

Mehts, Shrimatl Krishna Rao, ShriD V

Mishrs, Shri Bibhuty Rao Shri Jaganatha
Morarks, Shei Reddy, Shei K C
Murmu, Shn Pajks Reddy Shn Ramu
Munflr, Giena G § Roy, Shri Buhwanath
Naldu, Shri Govmdarsjalu Rup Narun, Shri

Nair, Shri Kuttikrishnan Sadhu Ram Shei
Nallakoya, Shn Sahodrabas, Shnman
Naniappa, Shr Sahu, Shrs Rameshwar
Nerssimban Shr, Saigal Sardar A S
Narsysnasamy, She R Ssmanta, Shei § C
Naskar, SheiP g Samantunbar, Dr
Nayar, Dr Sushila Sarhadi, Shn Ant Singh
Nebry, Shamats Uma Selku Shn

Sen, SheiP O

Shab, Shri Mangbenidrs
Shah, Shri Mawaobhal
Sheh, Shrimsti Jayaben
Shankariys, Shri

Shagma, Pandit K C
Sharms, Shnn D C

Sharma ShriRC

Singh, Shnn D N.

Singh, Shel M N

Sinha, ShriB P

Sinha, Shri Gajendra Prassd
Swnhs, Shn K P
Sinha, Shr Satya Nafayin
Sinha Shrimati Tarkesbwari
Siva Dr Gangadhars
Subbarayan, Dr P

Sultan Shrmat] Maimeons
Sumat Prasad, Shri

‘Tiwar, ShnR §

Tiwary PanditD N

Upadhysy Pandit Munishwar Dutr

Upadhysys Shn Shivs Dart
Varma, Shn ML
Venkatsaubbaish, Shn
Wadiwa, Shn

Wilson, Shri J N

The motion was negatwed

Mr. Speaker: So, the resalution 1,

The next resolution 15 in the namo
of Shr1 8 A Mehd:i The hon Mem-
ber 15 absent Now Shri Vasudevan
Nawr

Shri Nath Pai- Shame!

—

16.54 hrs.

RESOLUTION RE POLICY OF
LICENSING NEW INDUSTRIAL
UNITS

Shri Vasudevan Nair (Thiruvella)
I beg to move

“This House is of opmnion that
the policy of licensing new indus-
trisl units be changed so as to
bring about an emphasis on the
location of such new units in less
developed areas unless there are
major disadvantages in such areas
in the matter of availability of
raw materials*

Sir, I hope my Resolution will be
accepted by the House because 1t is
really not a controversial one The
spint of this Resolution has already
been adopted 1n principle this
House and by the Government and by
the Planning Commission and other
agencies I hope there will not be any
difference of opinion between the
vanous sections of this House as far
ge this Resolution 1= concerned I
earnestly request all Members from
gll sections of this House to look at
this Resolution from a non-partisan
point of view

In our vast sub-continent the level
of industrial development varles very
much from State to State and from
grea to area Obwiously, there are
various reasons for this unequal deve-
lopment I need not go into the
varous reasons for this unequal indus-
{rial development in our vast country

Naturally, an alien government
could not interest itsel in the indus-
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one. And, great stress was laid on the
development of backward areas, when
we formulated our Five Year Plans,
especially the Second Five Year Plan.
Sir, I would like only to quote a para
from the summary report of the
Second Five Year Plan, on fhe policy
adopted on this question in the Second
Five Year Plan. In the summary on
page 18, para 2, it is said like this:

“Another aspect of inequalities
is that of regional disparities.
In any comprehensive plan of de-
velopment, it is axiomatic that the
special needs of less developed
areas should receive attention.
The National Development Coun-
cil has recommended that within
the resources available every
effort should be made to provide
for balanced development in
different parts of the country.
The problem has to be approached
in a variety of ways; through set-
ting up of decentralised industrial
production; through appropriate
policy on location of industries;”

8ir, I would underline this portion,
‘appropriate policy on location of
industries’.

“through measures to promote
greater mobility of labour bet-
ween different parts of the coun-
try. These approaches have to be
kept in view while programming

Industrial Units

development in the public sector
as also in the administration of
licensing policy for new industrial
units in the private sector.”

Now, Sir, this very policy was again
okayed and emphasised in the Indus-
trial Policy Resolution. I would like
just to quote one or two sentences
from the Industrial Policy Resolution,
again to bring to the attention of the
House that the point raised by me in
my Resolution was already accepted
by the House and by the Planning
Commission.

“In order that industrialisation
may benefit the economy of the
country as a whole, it is important
that the disparities in levels of
development between different
regions should be progressively
reduced. The lack of industries in
different parts of the country is
very often determined by factors
such as the availability of the
necessary raw materials or other
natural resources.”

“A concentration of industries in
certain areas has also been due to
the ready availability of power,
water supply and transport facili-
ties which have been developed
there, It is one of the aims of
national planning to ensure that
these facilities are steadily made
available to areas which are at
present lagging behind industrially
or where there is greater need for
providing opportunities for em-
ployment provided the location is
otherwise suitable. Only by secur-
ing a balanced and co-ordinated
development of the industrial and
the agricultural economy in each
region can the entire country
attain higher standards of living.”

Again the States Reorganisation Com-
mission also went into this problem
and its report drew pointed attention
to this problem and has stated that in
the locational distribution of the indus-
tries that we start in the future the
less developed areas should be given
preference. So, my point is that as
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far as the principle is concerned, there
is no dufference of opinion. There Is
no need of agamn laying down

on this question. I am glad that on

bution is concerned and that less deve-
loped areas would get preference in
the starting of new industries.

Industrial Units

Mr. Speaker: If the hon. Member
wants to take more time, he may
Continue on some other day.

17.02 hrs.

The Lok Sabha then adjourned till
Seventeen of the Clock on Saturday,
the 28th February, 1959|Phalguna 8,
1880 (Saka)
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722 Tninmaoftefumomm 75¢ Construction of ships at
and opticians 3345—47 Hindustan Shipyard 3386-87
723 D? draft port on the 754 Small pox in Delh 3387-88
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m Madras and e 761  Metric cells 3301
3364—66 Private practice
233 Koyan Project 3366 67 7% tors 1n Mednmbylm
734 Licences for processing Tunons 3391-92
units 3368—70 s
737 Water Transport Cor- v NQ
poration 3370 =
738 Runderpest . 3371 2 Unauth
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cers 3372 33 Llectnficat llages
743 Amalgamaton of Air 109 Late- e 399
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1
ege 3378—80 Punjab ‘ om 3395
751 ‘Thefis of Copptr Wire 3380-81 1037 Culuvated Land 3396
WRITITN ANSWERS TO 1038 Accidents 3396
QUES'I‘IONS. . 3381 —3445 1039 Pemaillin 3397
SQ. 1040 Tuberculosis 3308-99
No 1041 Reurcment of class IIT
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726 Runmngtime of trains 3381 > 33993400
728 Air conditioned tramns 3381-82 104 Hl::lni‘;c;-ord:mum foss
735 Central Tractor Orga- o Raw e
nisstion 3382 1 o:i % clmcr 3403
1 cheme for imrovemen
736 Damage toclmmim muln- of Market Intcllggmoe 3403-04
owrah and Burdwan  3382-83 1045 Ayurvedic colleges 3404
739 Import of foodgrains 3383 5046 Sugar Factories 3404-05
741 Productior of amimals and §047 Allotment of wheat to
anmimal products 3383-84 States 3405
742 Ainstrip st Digha 3384 1048 Rajasthan Canal Project 24 5-06
745 Sharavathy Hydro- 1049 Incephahus 3406—08
Electric Project 3384-85 1050 Wells in rural areas of
748 GauhsuPort - 3385 Deltn 3408
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1054
1085

1056
1057
1058
1059
1060

1061
1082
1063
1064

1065
1066
1067
1068

1069

1070
1071

1072

1074
1075

1076

1077

1079
1080

1081

1083

Ram Ganga Project
Roads in Rural and Rac
kward areas

Forms Commuttee of the
P.& T Departments

Tu High Le
SO Levd

Inland fishery
Child welfare

Man of German
tourst at Pama

Postal forms
Telephone exchange
Teak from Mampur

Anti-malana units  1r
ur

Anti-malana units in
Manipur
Over-head  bndge bet-

weern Ludhiana and
Muller Gany

Sidirg line at Fuleshwar

Justia culuvation 1n
Trpura

Research Insutute of In
digenous  Medicine,
Jamnagar

Masbehaviour of a ticker-
less traveller

BCG vacanat
Hlnuﬂnlﬁldcl:;\n "

1 -
Leper Il'\;snﬁgam Hi

Electnaty  Project  of
Nogali Khad, Humachal
Pradesh

Supply of frut plants

Development of orchards
in Himachal Pradesh

mﬁ#:ﬁl:lbm Himachal

Co-operauve  marketin
socICties m Hlmu:hl’
Pradesh

JtI;mle Preventton of

Act in Hun-
chal Pradesh

Trout farm in Himachal
Pradesh

Animal  husbandry 1n
Himachal Pradesh

Procurement of rice from
Origsa

Rabi Campaig . .

[ Dany Daxmax ]
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3410-11
3401

3412
3417—14
3414

341415
3415-16
3416
3416-17
N7
3117-18
3418
3418

349

341920
40
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34 1-22
3472
3423
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3425-.6
My
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QUESTIONS-—contd

UseQ Subject
No.

1083 Developmert of munor
ports in Kerala

1084 Passepger amenities

1085 Malabar-Cochir Express

1086 U S Balloon

1087 Indian Aurhines Corpo-
Tation

1088 Tran examiners

1089 Corruption cases on Nor-
thern Ratlway

o N‘Mtdlﬂl Sciences d

1091 Swmte Electricity Board

1092 Employment of Scheduled

Castes as drinking water
men

1093 Scheduled Lastes and
Scheduled Tribes La-
terers

1094 Fnhing net making plant

1095 Porters

1096 Construcion of Farm
Office and Field La-
boratory for the Central
Arecanut Commuttee

1097 T B Control
1098 Minor Irmgation Loans

1009 TRest Houses at Bhuba
neshwar

1100 Postal Insurance
1101 Railway Cuarters

110z Ships Built m West
y for India
1103 Bhakra Waters for Gur-
gaon District
1104 Dramnage Schemes m
Assam

1105 Non-gazetted Staff of
Cwvil Aviation Depart-

ment .

1106 Miror Imgation Poten-
tial 1n Assam

1107 Reservauon of posts for
Anglo-Iodians

1108 Colhsion at Kanpur Loco
Workshops

1109 Miunor Irngation Schemes
1n Bombay

1110 Wagons

1112 Surplus W
1 and
Propas T o

of lines
1113 tdeage o surveyed

s

CoLumMNs

3428-79

3429
3430-31
3431-32

433
3433

3433-34
343
3434-35

3435

3435-36
3416
3436-37

3437

3438

3439

3435-40

344047

3441

3441-42
3442
344243
3443
3443
3444
344445
s
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COMMITTEE PRESENTED
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PRIVATE MEMBERS®* AGENDA FOR SATURDAY,
RESOLUTION UNDER FEBRUARY -8, 1959/PHAL~
DISCUSSION GUNA 9, 1850 (Saka)
Shr1 Vasudevan Naur moved
the Resolution re Presentstion of the Budget
of Licensing New Indus- (General)  1959-60 and
tnal Units The discussion intrcduction the Finance

was not concluded Bill, 1559



